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LOK SABHA DEBATES

LOK SABHA

Monday. July 24, 1996/Sravana 2. 1918 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[Mr. Diruty Setakes in the Chair)

ORAL ANSWERS TO QUESTIONS

[English]
Indira Awas Yojana
‘201 SHRI KSR MURTHY : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to

state

(1) amounts earmarked tor housing under Indira
Awas Yojana for 1996-97,

(b) the estimated money required to tackle the
housing problem in the country. and

(c) the time by which the housing problem is likely
to be solved ?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU)
(a) Durning 1996-97. and amount ot Rs. 1424 .60 crores
onclusive of 20°- State share) have been earmarked
for housing under indira Awas Yojana

(by An amount of Rs 24303.00 crores 1s hkely tc be
required to tackle the housing problem in the rural areas
of the country

() The housing problem in rural areas in hkely to
be solved by the vear 2000 AD

SHRI K.S K MURTHY S, my first supplementary
to this questicn s that f Rs. 1424 crore have been
earmarked for this yvear and 1if the Government wants to
achieve the total completion of the housing preject by
the year 2000 AD then how are they going to earmark
24.000
country -

SHRI KINJARAFPL YERRANNAIDU -~ Mr Deputy
Speaker. Su. there was a Budget allocation to the tune
of Rs 1.000 crore last year. in companson to last year,
this year there has been an enhancement in the Budget
allocation for this purpose to the tune of Rs. 1,100
crore. In keeping with our basic mimimum programme
in the Chief Ministers’ conference held on 4th and 5th
of July. 1996. we decided that we would hke to complete
the total housing project in the country by the year 2000
AD

the rest of the amaunt, which s round about Rs
crore, that would be needed for the whole

Furthermore, an amount of Rs. 24,303 crore would
be required for completion of the total housing project
by the year 2000 A.D. Accordingly. an amount of Rs

6,000 crore would be required for this year. We have
put a proposal before the Planning Commission and
discussions are also going on in this regard. We propose
to complete the total housing project tcr the sheiteriess
people throughout the country by the year 2000 AD
The hon. Mamber has correctly said that the amounts
earmarked for the purpose is not sufticient tor achieving
the target. The proposal 1s before the Planning
Commission and we would take a decision after that

SHR!I K.S R. MURTHY So. under present
circumstances, they have to change thewr target cf
achieving 1t by the year 2000 A.D. Within the year 2000
they cannot complete the construction of the houses in
this country. The required funds are not available Uniess
Rs 5000 crore per year 1s earmarked. the project couid
not be completed. Their minimum programme must alsc
change.

SHR! KINJARAPPU YERRANNAIDU  Mr. Deputy-
Speaker. Sir. hased on this decision. the Ninth Plan s
also being prepared. We are allocating funds based on
this not only for the housing sector but seven Zther
schames have aiso been identified. Housing 1s one
amongst those seven schemes. We are planning to
allocate more tunds tor this in the Ninth Plan

DR Y. S RAJA SEKHARA REDDY : Mr. Minister are
you Qiving an assurance? .. (Interruptions;

MR. DEPUTY-SPEAKER : Shn Murthy, you have
already asked your two supplementary guestion:

(Interrupticns)

SHRI K. S R MURTHY = My second suppiementary
's. in no State the Indira Awas Yojana s being
implemented fairly. In every State. the Government in
power 15 selecting the benetficiaries according to is
own choice and net according to the actual ehgibinty of
the benetficiaries. The MLAs are selecting trese
beneficianes. The MLAs. who belong tc a particular
party. are selecting those beneticiaries This s a
Government ot india programme, where B0 per cent of
the tund gces trom the Centre and there are mary
States who are not even contnibuting 20 per cent of the
fund to this programme

So. my suggeston 1s. MPs should be allcwed to
select the benehicianes at the rate ot 500 beneficianes
per Assembly segment That is one suggestion The
second suggestion 1s, out of the propased Rs 1 crore
that gvery MP gets. Members should be aliowed to
earmark some amount for the constryction of houses tor
the weaker section, as at present that 1s not there in the
proposal.

The tire victimg and the floed victims that are
supposed 1o be assisted by this indirta Awas Yojana are
not being assisted evern atter twc o+ three yvears of the
incident We must resoive that at ieast these victims
should be assisted within a week of the incident so that
the Indira Awas Yojana can find a place to substitute or
to the help these people who are affected by fire and
flood
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SHRI KINJARAPPU YERRANNAIDU : Sir, no such
complaint has been received so far. As far as the
identification of beneficiaries is concerned, Gram Sabhas
are condacted...(Interruptions)

. SHRI P. UPENDRA : Nowhere Gram Sabhas are
called.

SHRI KINJARAPPU YERRANNAIDU :
answer.

MR. DEPUTY-SPEAKER : Let him complete his
reply.

Let me

(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : There are
some guidelines to identify the beneficiaries
...(Interruptions) Please listen first, then you can put
questions...(Interruptions)

MR. DEPUTY-SPEAKER :
reply.

Let him complete his

(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy
Speaker, Sir, there are specific guidelines to select the
beneficiaries under Indira Awas Yojana. All the fund is
collected. The selectors will select the beneficiaries and
put it in the Gram Sabha. There are so many guidelines
like that. | will tell you the guidelines...(Interruptions)
You first listen and then put questions. The order of
priority for selection of the beneficiaries is
...(Interruptions)

MR. DEPUTY-SPEAKER : Let him complete his
reply.
(Interruptions)
MR. DEPUTY-SPEAKER : Please listen to him.
SHRI KINJARAPPU YERRANNAIDU : Among the
target group the order of priority is as follows :
1. Freed bonded labourers.

2. Scheduled Caste and Scheduled Tribe
households who are victims of atrocities.

3. Scheduled Caste and Scheduled Tribe
households below poverty line headed by
widows and unmarried women.

4. Scheduled Caste and Scheduled Tribe
households affected by flood, fire, earthquake
and similar natural calamities.

5. Other Scheduled Caste and Scheduled Tribe
households below poverty line, and

6. Non Scheduled Caste and Scheduled Tribe
households below proverty line.

These are the guidelines and based on these
guidelines...(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY : Nobody is
following these guidelines...(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : So far, no
complaint has been received...(Interruptions)
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MR. DEPUTY-SPEAKER : Please sit down.
(Interruptions)

JUSTICE GUMAN MAL LODHA : Members of
Parliament should be involved in this scheme.

[Translation]

MR. DEPUTY-SPEAKER : In this manner, none of
you will be heard.

(Interruptions)

MR DEPUTY SPEAKER : It is a matter of chance
that very important questions have secured place in the
ballot, but other questions are equally important. More
time is waisted in interruptions then in putting

supplementaries,as a result, we are able to take up 3-
4 questions only

(Interruptions)

[English]
DR. Y.S. RAJA SEKHARA REDDY : It is a very
important question. Please allow a discussion over this.
(Interruptions)

SHRLSONTOSH MOHAN DEV : Mr. Deputy-Speaker,
Sir, what the hon. Minister was mentioning might be the
policy, but in reality, going by what the hon. Members
from Andhra Pradesh and other States are saying
...(Interruptions)

SHRI BASUDEB ACHARIA : Not from West Bengal.

SHRI SONTOSH MOHAN DEV : | do not know about
West Bengal, but Shri Dasmunsi is there, he will talk
about it.

SHRI P.R. DASMUNSI : It happens everywhere.

SHRI BASUDEB ACHARIA : It does not happen
everywhere.

SHRI SONTOSH MOHAN DEV : We are not trying
to talk about what had happened in the past. In the
Budget speech...(Interruptions)

MR. DEPUTY-SPEAKER : Please allow him to put
his guestion.

(Interruptions)

SHRI SONTOSH MOHAN DEV : All right, West
Bengal is very good.

SHRI P.R. DASMUNSI : No, West Bengal is very
bad.

MR. DEPUTY-SPEAKER : Do not lose tempers.

SHRI BASUDEB ACHARIA : All the beneficiaries
are selected by Gram Panchayats in West Bengal
...(Interruptions)

SHRI SONTOSH MOHAN DEV : In the Budget
speech it has been stated that more Centrally-sponsored
schemes would be given to the States. | presume that
this is one area which will be considered for that. The
experience of the Members of Parliament, whether they
are Congress Members or non-Congress Members, is
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that they are just onlookers in such schemes. Funds go
from Delhi and implementation is done by others,
Nowadays people come to us in connection with the
implementation of each and every scheme. So, without
arguing with you, | shall request you and the whole
House would request you that the Government should
issue guidelines that there should be some involvement
of Members of Parliament in these schemes. It should
be mentioned within the guidelines. This is our request,
and nothing else.

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker, Sir, we are aware that these funds are allocated
to the DRDOs under the control of District Collectors:.
The MLAs and the MPs concerned are members in the
Governing Bodies of the DRDO ...(Interruptions)

[Translation]

DR. MURL!I MANOHAR JOSHI : Mr. Deputy Speaker,
Sir, the entire house knows that DRDA is not covered
under Indira Awas Yojana, and if this is the knowledge
of the hon. Minister, then | think he should come here
after doing his home work more deligently
...(Interruptions)

[English]

SHRI KASH! RAM RANA : Mr. Deputy-Speaker, Sir,
the hon. Minister has mentioned in his reply that an
amount of Rs. 24,303 crore is likely to be required to
tackle the housing problem in the country. Despite that,
an amount of only Rs. 1,424.60 crore has been
earmarked for the year 1996-97. In these circumstances,
| would like to know that how can the Govt. solve the
housing problem by 2000 A.D. How can the Government
tackle the housing problem within four years when you
have earmarked only Rs. 1,436 crore ? | also want to
know from the hon. Minister whether

[Translation]

Government propose to enhance the dwelling unit
cost, in view of increase in prices, because as per my
information, at present, each unit under this scheme
costs about Rs. 12500/- and it is not possible to construct
a dwelling unit with this amount ?....(Interruptions)

[English]
MR. DEPUTY-SPEAKER : | will allow you.

(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker, Sir, regarding the last question raised by the
hon. Member, | would like to say that all the Chief
Ministers have requested to enhance the unit cost from
Rs. 14,000 to Rs. 20,000 and from Rs. 15,800 to Rs.
22,000. Based on that, in the Chief Ministers’
Conference we decided to adopt the recommendation
in the Chief Ministers' Conference. Yesterday, we have
also issued orders enhancing the unit cost from Rs.
15,000 to Rs. 22,000 and from Rs. 15,000 to Rs. 22,000.
We have circulated this order to all the State
Governments...(Interruptions)
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MR. DEPUTY-SPEAKER : | will allow you. Let me
get one clarification myself.

(Interruptions)

[Translation]

MR. DEPUTY-SPEAKER : | would seek a clarification
from the hon. Minister the hon. Member of Parliment
wants to know whether M.P. will have a role in it and
if so, the details thereof.

(Interruptions)

[English]
MR. DEPUTY-SPEAKER : Let him reply first.
(Interruptions)

MR. DEPUTY-SPEAKER : Shri Reddy, please sit
down.

(Interruptions)

MR. DEPUTY-SPEAKER : Why do you not listen to
his reply ? .

(Interruptions)

MR. DEPUTY-SPEAKER : Gentleman, please sit
down. Let him reply. Do you not want to listen to his
reply ?

(Interruptions)

DR: Y.S. RAJA SEKHARA REDDY : Before the hon.
Minister replies, | want one clarification.

MR. DEPUTY-SPEAKER : | am on my legs. Please
sit down. Yes, Mr. Minister, Please reply.

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker, this housing scheme is meant for construction
of houses for the specific groups who are living below
the poverty line. Based on that, we have given the
guidelines. There are vigillance committees, there are
monitoring committees, and there are DRDAs
...(Interruptions) Regarding the MPs quota and other
things, it is a policy decision. He will examine the same
and take a decision...(Interruptions)

SHRI P.R. DASMUNSI : How can it be a policy
decision?...(Interruptions) It is in the Seventy-Fourth
Amendment of the Constitution. Barring some States,
there are provisions to the effct that MPs can take part
in the Zilla Parishads and Panchayat Committee
meetings. Sir, they have the specitic right and
responsibility as to what should be the role in
implementing the programme. The only desire of the
hon. Members of the House s that the hon. MPs should
be Involved in indicating and selecting the beneficiaries
under the scheme. Why do you not annource this?
...(Interruptions)

SHRI RAM KRIPAL YADAV : | am with you.

[Translation]

Sir, the hon. Minister has said that in the conerence
of chief Ministers it was unanimously decided to enhance
per unit cost to Rs. 22,000 for hill areas and Rs. 20,000
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for other areas. So may | know whether this amount is
being given to the States?...(Interruptions)

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker, Sir, the basic thing i1s that whatever amount is
specified there, will be given. Basing on that we can
say what will be the unit-cost and how much should be
enhanced and so on. For this purpose. we have put up
the file to the Planning Commission. That decision was
taken at the Chief Ministers’ Conference. Basing on
that. our Ministry will give orders to the concerned States
....(Interruptions)

[Transiation]

MR. DEPUTY-SPEAKER : | will allow all of you.

SHRI THAWAR CHAND GEHLOT : Mr. Deputy
Speaker. Sir. through you. | want to share some
information with this House about Madhya Pradesh.

MR. DEPUTY SPEAKER : Do you want to give
information or seek information ?

SHRI THAWAR CHAND GEHLOT :
the information there after.

MR. DEPUTY-SPEAKER : Please put your question.

SHRI THAWAR CHAND GEHLOT : | am asking the
question. The hon. Minister has said that MPs are
consulted and the decision is taken by the coliector. But
in Madhya Pradesh. Indira Awas Schemes are
sanctioned by district panchayats without taking opinion
from any quarnter. Nor are these schemes discussed in
the Gverning Body of the D.R.D.A Will the hon. Minister
issue directions to the concerned States to provide for
mandatory consultation with area M.P.s in the sanction
of Indira Awas Schemes and IRDP Schemes ?

| shall ask tfor

[English]

SHRI KINJARAPPU YERRANNAIDU - | will examine
this.

[Transiation]

SHRI YELLAIAH NAND! : Mr. Deputy-Speaker. Sir.
the hon. Minister has enmerated three guidelines for
selection of beneficiaries under the Indira Awas Yojana.
The target groups in order of prionty are paid to be
those (i) Whose houses have been gutted in the fire (1)
who are freed bonded labourersus and (1) whose
houses have been .washed away by floods But the
power to select the beneficiaries vests with the collectors
The collection in Andhra Pradesh are politicising this
scheme. Ministers and MLAs are selecting the
beneficiaries

MK. DEPUTY-SPEAKER = What (s your question ?

SHRI YELLAIAH NANDI : This system should change
under Indira Awas Yojana. The Ministers and MLAs have
no power to distribute the dwelling units The guidelines
are being flouted. | would like that MPs should be
involved in the selection of beneficianes

JULY 24,
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[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker, | have already informed that in 1995-96, the
Government of Andhra Pradhesh had assured that there
would be no violation of the programme.

SEVERAL HON. MEMBERS : They are violating.

SHRI KINJARAPPU YERRANNAIDU : If there is any
violation in any particular area. you give a representation
and | will examine it....(Interruptions)

MR. DEPUTY-SPEAKER : | am coming to this side.
Yes, Nirmal Kanti Chatterjee.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE : Would you
please permit me ? He has called my name.

Sir, my claim to this question arises from the fact
that since 1978 when Food for Work Programme started,
I was all along associated in West Bengal with that.
Upto now the situation is that prior to 1978 there were
no regular elections to Panchayats. Thanks to the former
regime. now, after every five years there are panchayat
elections and the devolution of power system has come
into existence.

The fact is that the beneficiaries are selected at the
lowest lgyel of the Panchayati System. that 1s, the Gram
Panchayat System. Then they are sent to the Panchayat
Samitis and finally the Panchayat Samitis send them to
DRDA. This is the procedure being followed and no
better procedure can be imagined in the sense that
MPs are ncot as intimate as the Gram Panchayats are.

MR. DEPUTY-SPEAKER : Be brief please

SHRI NIRMAL KANTI CHATTERJEE - My question
therfore 1s. since this 1s quite a happy experience and
perhaps the best kind of experience in India. will the
Minister in the guidelines insist that this experience
should be followed in the rest of the country ?

SHRI KINJARAPPU YERRANNAIDU - Mr. Deputy-
Speaker. Sir. as you are aware. basing on the Seventy-
second and the Seventy-third amendment of the
Constitution regarding Panchayati System. we have
given lot of powers to Gram Panchayats on the basis of
the basic umts. We know what is going on in a particular
village. who are the poor people who are below poverty
hine, etc. We are giving powers to Gram Panchayats to
select the beneficiaries on the basis...(Interruptions)

[Translation]

SHRI DUTTA MEGHE : Mr. Deputy-Speaker. Sir,
you look to thier not to us.

MR. DEPUTY-SPEAKER . | look to both sides.

(Interruptions)

[Enghish)

SHR!I JAG MOHAN : Sir, | want to know from the
hon Minister.. (Interruptions)



9 Oral Answers

MR. DEPUTY-SPEAKER : Let him ask the question.
(Interruptions)

MR. DEPUTY-SPEAKER : You ask your question,
Mr. Jag Mohan.

DR. Y.S. RAJA SEKHARA REDDY : Sir, are we not
elected by the people ? Is it only the MLAs who are to
select the beneficiaries ? When we go to the villages.
people ask us whether we raised their matter in the
House or not.

MR. DEPUTY-SPEAKER : | have to give chance to
each sectioni of House. those who are sitting in the last
rows. sitting in the front rows. sitting on the left side.
right side and in the centra also. You take your seat tirst

(Interruptions)

MR. DEPUTY-SPEAKER : This way you cannot force
me. Please sit down. Yes, Mr. Jag Mohan

SHRI JAG MOHAN : Sir, | am asking a question on
an entirely different aspect and that i1s regarding Building
Constructic v and Matenal Technology Council. The main
objective of that Council 1s to introduce new techmiques
of construction which makes the house more sate, more
durable and the cost less expensive | would like to
know what work has been done by this Council to
ensure that better and modern technology s apphed so
that more houses are constructed with the same cost.
| am saying this because a lot of money 15 provided for
the Building Construction and Matenial Technology
Council for this. The fundamental i1ssue 15, it you are
able to reduce the cost you will be able to construct
more houses in the same outlay.

SHRI KINJARAPPU YERRANNAIDU . Mr. Deputy
Speaker. Sir. we are thinking of eslabishing the National
Building Construction GCouncil It is under examination
For constructiong good quality houses by using local
matenals and other things. we are planning to estabhsh
this Council That is under examination.. (Interruptions)

SHRI JAG MOHAN | want to know what work has
been done in the last few years. (Interruptions

SHRI KINJARAPPU YERRANNAIDU - Sit it s under
consideration. . ¢Interruptions)

SHRI P.C. THOMAS = Suir. this 1 a hughly laudable
project. We are all very happy that more and more
amount 1s being given to this project. For IAY, earher the
voluntary organisations were also involved Now also
they are involved. The voluntary orgamisations had to
put in the applications to the CAPART That was the
procedure. As that procedure was taking a lot of time,
the earlier Government constituted another Committee
the Baker Committee. and that Baker Committee was
allowed to take the applications. Many of Members of
Parliament from Karala and other States had asked
many organisations to give the applcations to that
Committee. Many had gwen their applicatious 1in lump
Thousands of applcations were there  (Interiuptions)

MR. DEPUTY-SPEAKER : Please be brief.

SHRI P.C. THOMAS - So. some applcations were
before the CAPART and some applications were before
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the Baker Committee. | would like to know what the
Government is going to do to see that all the applications
are taken at a place where the imlementationn could be
done early.

I may also request the Government to give the
highest priority to this project because this 1s the most
important project which the Government has put forward
This 1s going to help a lot of people and millions and
millions of people are to get a house by this project
Please consider my request

My question 1s. whether the Government can put n
efforts to immediately allow ail the applications and
also inveolve the Mempers of Parliament in this regard
because this 1s a Central scheme. where all the
Members of Pariament are involved. | would like tc get
a reply trom the hor Minister to both the questions

(Interruptions)

SHRI KINJARAPFU YERRANNAIDU = Sir. all the
apphcations have beern torwarded to CAPART Wha
the hon Member has saw s correct. | am jocking intc
it for speedy implementatcn. (Interrupticns: Al tre
applcaticns have beern forwarded to CAPART -
sanchon and everything Lazt vear. CAPART sansticrez
30000 houses (Interruptcns)

DR. Y S RAJA SEKHARA REDDY  Mr. Depury
Speaker. Si. moure than 300 Members of Parhamen:
have given a representation to the Prime Minister
seeking involvemert of ne Members cof Parhament 1~
the selection of the teneficianies. Right now. only the
MLAs have been se'ecting the beneficiaries in the
Distnicts Especially in Andhra Pradesh. the Members o
Parliament have gct nothing ‘c do with this When we
go to the people. pecpie ask. ‘'when the MLAs are
giving houses. what are ycu doing 7 As some members
were saying. the Gram Sabhas nave got nothing to dec
with this Especially i« Andnra Fradesh. we have been
totally neglected ano only the MLAs are selecting the
teneficianies for these projects including the [AY And
only as per the dictum of tre MLAs *he pbeneficianes
are being selected

S bowilb teli you that ' one parhouiar Harsac
colony, A s selected. B s selected 'C & D are
elminated. and &£ & F are selected | wilt tell you rat
in some ot Assembly Constituenc.es. wheren the
Cengress people had not bteen elected in the last ten
or twelve vears. not a single Congress mar got a house
This 15 not correct  (interruptons:

SHRI F. UPENDRKA = Sr the hor Minister s
misleading the House Let the Prme Minister reply 0
this question (interruptions:

Translation]

SHRIMAT! JAYAWANT: NAVIN CHANDRA MEHTA
Mt Deputy Speaker. Si. Betcre the hon Prime Mimiste:
rephes | would hke tc ask a question. interruptons! i
would ltke to know from the Prime Ministar whether
there 1s any proposal to provide reservation tor women
in Indira Awas Yona?  interruptonsi
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[English]

MR. DEPUTY-SPEAKER : Plese listen to the Prime
Minister.

(Interruptions)

MR. DEPUTY-SPEAKER : Will you plese sit down ?
Are you not prepared to listen to the Prime Minister
also? Please take your seats.

(Interruptions)

THE PRIME MINISTER (SHRI H.D. DEVE GOWDA):
Hon. Deputy Speaker, Sir, yesterday | have received
the representation from majority of the Members of
Parliament with regard to the selection of the
beneficiaries that they should be involved. This will be
examined. Only one point that | would like to make it
clear is that after the 73rd Amendment to the
Constitution, regarding Panchayats the powers have
been delegated to the Panchayats, the Gram Sabhas.

In Karnataka also, even the MLAs have not been
involved. In fact, you might have read it in the
newspapers that when | was the Chiet Minister, there
was a binig uproar in the House that the MLAs should
be involved in everything and it was not the question
of mere the selection of beneficiaries by Gram Sabhas.
But the Act requires necessary amendments for that.

We will call all the Opposition Leaders and | will
take a decision in this regard. |f need be, we may have
to bring in certain amendments to the existing Act. | will
discuss with all the Opposition Leaders and on the
advice of the Oppostion Leaders, if necessary, suitable
modifications will be made in this reaged.

MR. DEPUTY-SPEAKER : This Question has taken
more than 35 minutes.

[Translation]
Self-Employment Scheme

+
*202. PROF. PREM SINGH CHANDUMAJRA :

JUSTICE GUMAN MAL LODHA :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) wether the Government have introduced a
scheme for setting up small industries under self-
employment scheme by the young persons in rural areas
and as per the scheme half of the amount of expenditure
was to be provided as Government subsidy and the
other half was to be provided as loan;

(b) if so, the detailed outline of the scheme;

(c) wether targets for each year were also fixed
under the scheme;

(d) it so, the targets fixed for the year 1993-94,
1994-95 and 1995-96 and the achievement made
thereof, separately;
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(e) whether any flaws have come to notice regarding
the implementation of the scheme: and

(f) if so, the details and reasons therefor and the
remedial measures proposed to be taken in this
regard?

[English]

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) to (d). No. Sir, However, pursuant to the
recommendation of an Expert Committee for revamping
of IRDP, a new category of beneficiaries i.e. literate
(read upto Class VIIl) unemployed, but trained rural
youth living below the poverty line, will be covered
under the programme, wherein each will be provided
with subsidy amounting to 50% of the project cost or
Rs. 7500 whichever is lower. The scheme introduced is
not for setting up of small industries but viable economic
enterprises including those in the ISB sector. Target
approach has been dispensed with under IRDP as a
whole in keeping with the recommendations of the
Expert Committee to ensure quality performance.

(e) and (f). No, Sir. Since he scheme has been
launched with eftect from this year only.

[Translation)

PROF. PREM SINGH CHANDUMAUJRA : Mr. Deputy
Speaker, this is a very important question but the
Government has not shown the amount of seriousness
it deserved. The unemployed youth who have done
entrepreneurships are not given priority in small scale
industry can these people not be given priority in small
scale industry ? Today, the entire nation is exercised
ever the prevailing unemployment situation. Parents are
worried about their unemployed wards. Land holdings
are fragmented. There is pressure on land. The people
who depended in holdings are facing unemployment.
The Government has, no doubt, created some attractions
by giving fifty percen subsidy, but the limit has been
maintained at Rs. 7500/-. Is it not like making a mockery
of the unemployed youth by giving a more subsidy. ot
Rs. 7500/- in these days of galloping inflation ?

Secondly, the hon. Minister has admitted that no
targets have been fixed. How can we think of a scheme
without target ? day | know from the hon. Minister
wether he will fix some targets and priority to ensure
that unemployed yough get suitable employment and
also provide for utility management ?

[English]

SHRI KINJARAPPU YERRANNAIDU : Hon. Deputy,
Speaker Sir, a modification has been made in the IRDP
programme recently due to the recommendation of the
Experts Committee. We have implemented its
recommendations. The first recommendation
implemented is that the subsidy amount for trained
educated rural youth belonging to the families below
the poverty line has been enhanced. This is a special
innovative programme which we are implenting from
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this year onwards after the Experts Committee has given
its recommendations. Under this scheme, a maximum
subsidy of Rs. 7500 is given to the educated youths (up
to matriculation).

The second one is also a special scheme which we
are implementing from this year onwards based on the
recommendations of the Experts Committee, i.e. financial
ceiling for group activites. If five or more persons, who
are below the poverty line, can come together as a
group and come out with a scheme like purchasing of
a tractor or whatever it may be, they can be helped.
This is new scheme. We are implementing these two
schemes for providing self-employment to the rural poor.
These two schemes are more useful for the unemployed
youth in the rural areas particularly educated
unemployed and other group of people.

[Translation]

PROF. PREM SINGH CHANDUMAJRA : Mr. Deput.
Speaker Sir, | wanted to know whether a sum of Rs.
7500/- is sufficient for doing entreprenenship ? Secondly,
whether basic needs based infrastructure has been
developed for the growth of trade ? We have seen that
neither shops nor any other facility is given in urban
areas to the people provided with subsidy. So, may |
know whether the Government are raising the basic
infrastructure and why some targets have not been fixed
? Whether he is prepared to fix the targets and if so, the
details thereot?

{English]

SHRI KINJARAPPU YERRANNAIDU : Sir, Rs. 7,500
is only the subsidy amount, but the investment can be
much higher and bot put together it is teasible.

As far as categories in the I.R.D.P. are concerned,
we are giving subsidies to the tune of Rs. 4,000, Rs.
5,000 and Rs. 6,000 respectively to the small and
marginal farmers and Scheduled Caste and Scheduled
Tribe beneficiaries. This is a new innovative scheme
based on the Experts Committee recommendations and
we are giving specially Rs. 7,500.

As far as the existing schemes are concerned. we
are giving only Rs. 4,000 Rs. 5,000 orRs. 6,000 to the
small and marginal farmers and Scheduled Caste and
Scheduled Tribe beneficiaries. Other than that, this is a
special scheme. Under this scheme, we are giving Rs.
7,500 as a subsidy.

As far as the second scheme is concerned, we are
giving one lakh twenty five thousand rupees as a
subsidy to four or five persons, who are below the
poverty line, who can come together as a group or 50
per cent of the total cost of the project.

[Translation]

PROF. PREM SINGH CHANDUIMAJRA : Mr. Deputy
Speaker, Sir, the Hon. Minister has not said anything
about infrastucture. He should enlighten us in this
regard.

SRAVANA 2, 1918 (Saka)
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[English]

SHRI KINJARAPPU YERRANNAIDU : Sir, based on
the Experts Committee's recommendations, we have
enhanced the infrastructure from 10 per cent to 20 per
cent in phain areas ; from 10 per cent to 25 per cent in
North-Eastern States. This is also being implemented
from this year onwards.

JUSTICE GUMAN MAL LODHA : Sir, the Rural
Poverty Alleviation Programme has been virtually
eliminated during the last five years. In 1993-94, 25.38
lakh familes got the assistance. It was reduced to 21
lakh in 1994-95 and in 1995-96 it has been reduced to
20 lakh.

Similarly, under the Jawahar Rozgar Yojna, 10,258
lakh mandays were created but they were reduced i
1994-95 to 9,000 lakh mandays and then 8,000 lakh
mandays in 1995-96.

| would like to know from the hon. Minister whether
this reduction, one year after the other, is going to result
in total liquidation of these schemes. Are you going to
increase it again and reach the old target ?

SHRI KINJARAPPU YERRANNAIDU : Sir, since the
inception of the scheme upto 31st March, 1996, so far,
four hundred and ninety lakh and eighty six thousand
tamilies were benefited under the |. R.D.P. However, what
the hon. Member has said is correct. In 1993-94, 25.39
lakh families were benefited; in 1994-95, 22.14 families
were benefited.

JUSTICE GUMAN MAL LODHA : It is going down
every year and virtually closed.

SHRI KINJARAPPU YERRANNAIDU : Yes. In some
States, 50 per cen is borne by the Centre and 50 per
cen by the States. In some audit reports, some utilisation
certificates were not reaches to the Centre. That is why,
we are not releasing these funds. Based on that, those
amounts will come to the opening balance of the next
year. We are giving targets more than the projects they
achieve including this opening balance. That is the
difference.

SHRI RAGHUNANDAN LAL BHATIA : Sir, the
scheme of self-employment for the rural unemployed s
an extremely good scheme. If it is implemented properly.
it can do a lot. But the difficulties arise at the ground
level. Whan these yound men go to the banks they are
asking security for the loan. This is not provided for
either in the Act or in your scheme. The banks are not
cooperating, they are not giving ioans to the people
and are demanding security. Will the hon, Minister look
into this matter and see that these poor people get the
money without any security so that they can do the
work in their rural areas ?

SHRI KINJARAPPU YERRANNAIDU : Sir, what the
hon. Member has said is correct. So many banks are
not cooperating. We received complaints also. We will
look into it.
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[Translation]

SHRI BASANT SINGH KHALSA : Mr. Deputy
Speaker, Sir, the scheme which aims at providing
employment to rural youth 1s commendable, but the
benefit of it should go to all the youths of the country
during the militancy period in Punjab. the Government
used to preach repeatedly that rural youths would be
provided self-employment. The youth sold the small land
holdings they had and set up small industries. Just
now. Bhatia Ji Spoke of draw backs of hanking system.
It 1s there. But. Punjab 1s facing acute power shortage.
Power 1s available for 24 hours in urban areas but it is
not available in rural areas. We have two thermal power
plants 1in Punjab which face shortage of coal the hon.
Prime Minister has solved this problem to some extent.

MR. DEPUTY SPEAKER : This is a very important
issue. but it has very little relevance to thus question
although. | do not say 1t is not related...(Interruptions)

SHRI BASANT SINGH KHALSA : Mr. Deputy-Speaker.
Sir, the question 1s of setting up of small industries In
rural areas to generate self-employment, but without
electricity. nothing can be done. | would hke to know
whether Government would commit itself to providing
electnicity for 24 hours to these industries ?

[English]

SHRI KINJARAPPU YERRANNAIDU : Sir. 1t is not
related to my Mimstry. It 1s linked with Power. Small-
scale industries and Industnes Departments. A separate
question should be put.

[Translation]

MR. DEPUTY-SPEAKER : He has given answer by
not replying.

[English]

DR. ASIM BALA : Sir, Livestock-—poultry and dairy—
iIs a very intensive employment generating project. |
would like to know whether livestock 1s included in the
self-employment project and if so how many projects
are continuing and how many are in the waiting hst. |
would hke the hon. Minister to answer it straightaway.

SHRI KINJARAPPU YERRANNAIDU : Sir. these
schemes like rural self-employment and other innovative
projects hke self employment for the youth and to group
of people are introdured only from this year onwards
We are giving the projects from this year onwards. So.
there is no pendency These are new schemes and we
are implementing them from this year onwards

DR. ASIM BALA : Sir. | have asked whether the hve
stock hke poultry and dairy are included in it or not.

SHRI KINJARAPPU YERRANNAIDU : Sir. it is about
hvestock. The Anmimal Husbandry Department has to
reply.

SHRI 1.D. SWAMI : Sir, just now a very important
question has been raised by hon. Member Shr Bhatia.
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But the crux of the whole problem is that in all the
schemes of self-employment. entrepreneur schéme,
D.R.D.A.. I.R.D.A. or whatever be the scheme, the
Committee recommends the cases to the nationalised
banks and in those recommendatory Committees there
are representatives of the lead banks also. But after
that, when the cases go to the nationalised banks then
the banks adopt their own discretion. They not only ask
for secunty but do not advance the loan without bribe
or corruption

May | ask the hon. Minister, whether he s
considering that when the lead bank representative is
already there on the recommendatory Committee why
should there be any discretion with the banks,
particularly when the areas are fixed and targets are
fixed? There should be no discretion and whatever
cases are recommended by these Committees when
their agencies are fixed, be it for self employment or
entrepreneur scheme, these cases should be considered
for advancing of loans.

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker, Sir. from time to time, we are giving directions
to the Chief Managers of the banks to implement the
district plans. Whatever plans they take up at the distnict
level. they must achieve those targets. There Is no
compromise on it. From time to time, we are giving
directions to them. .(Interruptions)

SHRI 1.D. SWAM! = Mr. Deputy-Speaker. Sir, my
question 15 something different

[Translation]

SHRI RAMESH CHENNITHALA . Mr. Deputy-
Speaker. Sir. this 1s a very important scheme whereunder
our rural youth and the people living below poverty line
are getting employment. But the items produced by
these industries do not find easy marketing. May | know
from the honourable Minister whether Government
propose to provide some marketing facilities to these
people 7 Whether contract and evaluation method
adopted by the Finance Ministry in respect of this scheme
15 working satisfactorily ? Is there any Lacuna ? Whethet
the contract evaluation scheme prepared by an NGO 1s
still continuing gnd it not whether the Government will
consider operating the scheme

[Enlish]

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy-
Speaker. Sir. we will consider the suggestion given by
the hon. Minister.

[Translation]

SHRI RATILAL KALIDAS VERMA . Mr. Deputy-
Speaker. Sir. it 1s alright that you have sent the
information to concerned banks but | would like to say
that bank managers ask for bank deposits before the
cheques issued to the beneficiaries are honoured. |
had myself distributed loan cheques in my area. They
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say the loan will be given only against the bank deposit.
This complaint is about every bank in Gujarat
_..(Interruptions) Whether the hon. Minister will send
instructions to bank managers not to insist on deposits
in clearing the loan cheques and also disburse
full amount of loan. The operation of small touts be
stopped.

[English]

SHRI KINJARAPPU YERRANNAIDU : Sir, | will call
a meeting of the concerned officers and give the
necessary directions to them. This type of complaints
are coming from so many States that there is some
problem with the banks.

[Translation]
Launching Satellites

*203. DR. SAHEBRAO SUKRAM BAGUL : Will the
PRIME MINISTER be pleased to state

(a) the number of Satellites launched by India so
tar:

(b) the details of cost and achievements by each of
these Satellites;

(c) whether the Government propose to launch more
Satellites in future: and ’

1918 (Saka)
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(d) if so. the details of progress made in this regard?

[Enlish)

THE MINISTER OF STATE OF THE MINISTRY OF
FPLANNING AND PROGRAMME PLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TEGCHNOLOGY (SHRI YOGINDER K ALAGH) : (a)
to (d). A statement is laid on the Table of the Lok Sabha

(a) Twenty-tive satelites have been launched by
India so far

(b) Detaills of cost and Aachievements of these

satellites are given in the Annexure.
Sir.

(d) The follow-on satellites in the INSAT series
INSAT-2D and INSAT-2E. Planned for launch by the
end of 1996 and 1997 respectively. are in an advanced
stage of development and fabncathon.

(c) Yes

The follow-on satellites 1n the IRS series. IRS-1D
and IRS-P4. planned for launch during 1997 1998. are
under fabrication

Two experimental communication satellites. namely.
GSAT1 and GSAT-2 are planned for launch by first two
developmental launches of Geosynchronous Satellite
Launch Vehicle (GSLV) duiing 1997/98 and 199899
respectively.

ANNEXURE

Datails of cost and achievermnents of satellites launched by India

S No.  Satellites

1 2 3
1 Aryabhata 5.09
2  Bhaskara-l =3 7 95

3 Bhaskara-ll

4. Arnane Passenger 17.97
Payaold Experiment
(APPLE)

Launch Date

1904 1975

07 06 14a74q

20 11 1981

19.6.1981

Achievements

4 5

Successtul First Indian satellite. Frovided
tachnological experience 1n bulding and
operating a satellite system. Launched by
Russian launch vehicle Intercosmos Free
launch

Successtut. Fust expermental remote
sensing satellite. Carnied TV and
microwave cameras. Launched by
Russian launch vahicle intercosmos Free

launch.

Successful. Second expermentai remote
sensing satellite similar to Bhashkara |
Provided experience in building and
oprating a remote sensing satellite system
on an end-to-end basis. Launched by
Russian launch vehicle Intercosmes. Free
launch.

Successful. First expenmental commun-
ication satellite. Provided experience in
building and operating a three axis
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10.

11.

12.

13.

15.

Rohini Technology
Payload (RTP)

Rohini (RS.-1)

Rohini (RS.-D1)

Rohini (RS.-D2)

Stretched Rohini
Satellites Series
(SROSS-H)

Stretched Rohini
Satellite Series
(SROSS-2)

Stretched Rohini
Satellite Series
(SROSS-C)

Stretched Rohini
Satellite Series
(SROSS-C2)

Indian National
Satallite (INSAT-1A)

Indian National
Satellite (INSAT-1B)

Indian National
Satellite (INSAT-1C)

2.62
(Total cost of
Rohini series)

13.26
(Total cost of
SROSS series)

468.57
(Total cost of
INSAT-1 series)

10.08.1979

18.07.1980

31.05.1981

17.04.1983

24.03.1987

13.07.1988

20.05.1992

04.05.1994

10.04.1982

30.08.1983

21.07.1988

stabilised communication satellite.
Launched by the European Ariane launch
vehicle. Free launch.

Unsuccessful. Intended for measuring in
flight performance of first experimental
tlight of SLV-3, the first Indian launch
vehicle. Could not be placed in orbit due
to launch vehicle failure. Indigenous
developmental launch.

Successful. Used for measuring in-flight
performance of second experimental lauch
of SLV-3. Indigenous developmental
launch.

Successtul. Used for conducting some
remote sensing technology studies using
a landmark sensor payload. Launched by
the first developmental launch of SLV-3.
Indigenous developmental launch.

Successtful. Identical to to RS-D1.
Launched by the second davelopmental
launch of SLV-3. Indigenous
developmental launch.

Unsuccessful. Carried payload for launch
vehicle pertormance monitoring and for
Gamma Ray astronomy. Could not be
placed in orbit due to failure of first
developmental flight of Augmented
Satellite Launch Vehicle (ASLV).
Indigonous developmental launch.

Unsuccessful. Carried a remote sensing
payload of German space agency in
addition to Gamma Ray astronomy
payload. Could not be placed in orbit due
to failure of the second developmental
flight of ASLV. Indigenous developmental
launch.

Successful. Launched by third develop-
mental tlight of ASLV. Carried Gamma Ray
astronomy and aeronomy payload.
Indigenous developmental launch.

Successful. Launched by fourth develop-
mental flight of ASLV. Identical to SROSS-
C. Still in service. Indigenous
developmental launch.

First operational multi-purpose communic-
ation and meteorology satellite procured
from USA. Worked only for six months.
Launched by US Delta launch vehicle.

Successful. Identical to INSAT-1A. Served
for more than the design life of seven
years. Launched by US Space Shuttle.

Same as INSAT-1A. Served for only one
and a half years. Launched by European
Ariane launch vehicle.
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16. Indian National 12.06.1990 Successful. Identical to INSAT-1A. Launc-

Satellite (INSAT-1D) hed by US Delta launch vehicle. Still in
service.
The cost of Rs. 468.57 crores includes
launch services and insurance for INSAT
-1 series of satellites.

17. Indian National 7 527.94 10.07.1992 Successful. First satellite in the second

Satellite (INSAT-2A) (Total cost of generation Indian-built INSAT-2 series.
INSAT-2A & Has enhanced service capability compared
INSAT-28 to INSAT-1 series. Launched by European
Ariane launch Vehicle. Still in service.

18. Indian National 23.07.1993 Successful. Second Satellite in INSAT-2

Satellite (INSAT-2B) | series. Identical to INSAT-2A. Launched
by European Ariane Launch vehicle. Still
in service.
The cost of Rs. 527.94 crores includes
launch services and insurance.

19. Indian National 1265.80 07.12.1995 Successful. Has additional capabilities
Satellite (INSAT-2C) (Total cost of such as mobile satellite service, business

INSAT-2C, communication and television outreach

INSAT-2D & beyond Indian boundaries. Launch by

INSAT-2E European launch vehicle. Still in service.
The cost of Rs. 1765.80 crores includes
launch services and insurance. INSAT-2D
and 2E are yet to be launched.

20. Indian Remote N 17.03.1988 Successful. First operational remote
Sensing Satellite sensing satellite. Launched by a Russian
(IRS-1A) Launch Vehicle Vostok.

21. Indian Remote 105.29 29.08.1991 Successful. Same as IRS-1A. Launched
Sensing Satellite by a Russian Launch Vehicle, Vostok. Still
(IRS-1E) in service.

22. Indian Remote 20.09.1993 Unsuccessful. Carried ramote sensing
Sensing Satellite payloads. Could not be placed in orbit
(IRS-1E) due to failure of first developmental launch

of PSLV.

The cost of Rs. 105.29 crores includes
the foreign procured launch cost of IRS-
1A and IRS-1B, IRS-IE was launched
indigenously by PSLV.

23. Indian Remote 17.90 15.10.1994 Successful. Carries remote sensing
Sensing Satellite payload. Launched by second developm-
(IRS-P2) ) ental flight of PSLV. Still in service.

24 Indian Remote 235.85 28.12.1995 Successtul. Carries advanced remote
Sensing Satellite sensing cameras. Launched by Russian
(IRS-1C) Molniya launch vehicle. Still in service.

Cost of Rs. 185.85 Crores shown includes
that of IRS-1D satellite which is. yet to be
launched. The cost also includes the
foreign procured launch cost of Rs. 50
crores of IRS-1C.
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25. Indian Remote 28.75
Sensing Satellite
(IRS-P3)
[Translation]

DR. SAHEBRAO SUKRAM BAGUL : Mr Deputy-
Speaker. Sir, may | know from the hon. Minister whether
all the satellites launched so far were made in India
and if not how many of them were made in India and
whether India possesses the techaical kncw-how there
of. and also the names of the satellites developed
abroad ?

SHRI YOGINDER K. ALAGH : Initially four out of
twenty five satellites were developed in foreign countries.
Now we have developed 21 satellites indigineously.

DR. SAHEBRAO SUKRAM BAGUL : May | know the
number of satellites out of them. for which toreign
assistance was received.

SHRI YOGINDER K. ALAGH : Sir. we import some
components for these satellites and some components
are indigeneously developed. If the hon. Member wants
| can give details about four satellites developed many
years ago.... (Interruptions).

SHRI VIJAY ANNAJI MUDE : The question i1s whether
foreign assistance was obtained in the development of
satellites made in India 7

SHRI PRABHU DAYAL KATHERIA @ The hon.
Member wants to know the amount of foreign assistance
involved In the satellites developed by India.

SHRI YOGINDER K. ALAGH : When sophisticated
equipments like satellites and launch vehicles are
developed 1t 1s necessary to import some components
from abroad.

SHRI VIJAY ANNAJI MUDE . May | know whether
foreign technique was made use of in the indigeneously
developed satellites and it so. in how many satelhtes 1t
was made use of ?

SHRI YOGINDER K. ALAGH : In the four sateliites
developed earlier....(Interruptions)

DR. MURLI MANOHAR JOSHI : This 1s a very vital
guestion and it will be better if the hon. Prime Minister
enlightens the House on the subject because | feel, the
hon. Minister has not done his home work properly.
This 1s a very important question....(Interruptions).

MR. DEPUTY-SPEAKER : Please speak one by one.

DR. MURLI MANOHAR JOSHI - He is not able to
give proper answer. Had he given satistactory answer
| would not have felt concerned. | have some knowledge
of science and this satellite science. | will therefore,

21.03.1996

Successful. Carries remote sensing
payload and an X-ray astromoy payload.
Launched by third developmental flight of
PSLV. Still in service.

request him to give information to this House.
The Minister is not replying to the question
relevantly. The reply is totally different from the question
asked.

SHRI YOGINDER K. ALAGH : This is not so.

DR. MURLI MANOHAR JOSHI : The question is :
what percentage of components Government imports.
This can be replied. but he does not want to reply it.

SHRI YOGINDER K. ALAGH : The four old satellities
....(Interruptions).

DR. MURLI MANOHAR JOSHI He wants
information about 21 satellites Government has now
launched and not about the old ones. The details about
these old ones has already been published in the press.
The simple qguestion is the percentage of components
imported the percentage developed indigeneously and
whether any foreign assistance was obtained for
launching these satellites ? He should give a straight
reply to thier questions.

SHRI YOGINDER K. ALAGH : | want to give the
answer to his question. The four old satellites were
made by Ford Aerospace...(Interruptions). You are asking
question and | am answering. You must listen to me.

We spent Rs. 300 crore on them. If the hon. Member
has the courtsey to see the answer it 1s given In
Annexure 1. Information has been given therein in
respect ot the satellites we have launched so tar

SHRI GEORGE FERNANDES (Nalanda) : He has
said that Rs. 300 crore were spent on the first four
satellites...(Interruptions)

SHRI YOGINDER K. ALAGH
column-3.

SHRI GEORGE FERNANDES : He means to say
that Rs. 300 crore were spent on the first four satellites.
The break up of expenditure involved in them 1s Rs. 5.9
crore. Rs. 7.95 crore, Rs. 17 crore...(Interruptions).

SHRI YOGINDER K. ALAGH : In the first four ones
..(Interruptions)

SHRI GEORGE FORNANDES : | am also talking
about the first four satellites which were launched in
1975. 1979, 1981 and 1981.

SHRI YOGINDER K. ALAGH : The hon. Member
should note that we are discussing 21 satellites
.(Interruptions)

Please see
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SHRI GEORGE FERNANDES : He says that Rs.
300 crore were spent on the first four satellites but the
question is about all the satellites....(Interruptions).

SHRI YOGINDER K. ALAGH :
hon. Members...(Interruptions)

SHRI GEORGE FERNANDES : More than Rs. 1000
crore have been spent on all the satellites. How can he
say Rs. 300 crore ? Each satellite has cost Rs. 300
crore. What reply he is giving ? The hon. Prime Minister
is not responding, it is his portfolio

| would like to tell

JEnglish]

SHRI YOGINDER K. ALAGH : The hon. Member
wants information on 25 satellites...(Interruptions)

SHRI G.G. SWELL : Have you received the cryogenic
engines and technology from Russia in order to launch
a satellite into the geosynchronous orbit?
_(Interruptions). There is no time for you to give reply
to my question. You should be relevant.

SHRI YOGINDER K. ALAGH : The hon. Member
wants information on 25 satellites. Out of 25 satellites.
we have got four satellites with major import. They Yere
got fabricated abroad. They have been got from abroad

~(Interruptions).

SHRI G.G. SWELL
question?

SHRI YOGINDER K. ALAGH : They do not have this
technology.

Did you understand my

12.00 hrs.

SHRI G.G. SWELL : Have you got a cryogenic engine
from Russia as promised in order to launch the satellite
INto the geo-synchronous orbit? | think you did not
understand my question.

SHRI YOGINDER K. ALAGH
question?. _(Interruptions).

SHRI G.G. SWELL : Do you know what the cryogenic
engine 1s for 7 Everybody talks and nobody cars about
it (Interruptions)

SHRI YOGINDER K. ALAGH : If the hon. Member

sits down, | will answer that question.
3

. Can | answer that

WRITTEN ANSWERS TO QUESTION

New Drugs to Treat Cancer

‘204, SHRI VINAY KATIYAR
MINISTER be pleased to state.

- Will the PRIME

(a) Whether the Department of Science and
Technology, the Indian Institute of Chemical Technology,
Hyderabad and the Ranbaxy Research Laboratories
have signed an agreement to jointly undertake a project
for development of new drugs to treat cancer; and
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(b) If so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes Sir.

(b) The Agreement was signed in May, 1996 to
undertake jointly a project to develop a new drug for
treating cancer. The agreement incorporates clauses
such as modalities of collaboration, financial
arrangements. duration ot the project, monitoring of the
project.

The estimated expenditure on the project is of the
order of Rs. 89.70 lakhs.

Clearance to Power Projects
rd

*205. SHRI SANDIPAN THORAT
SHRI SANAT MEHTA

Will the PRIME MINISTER be pleased to state :

(a) Whether a large number of power projects
including fast track projects are languishing far behind
the schedule in the process of final clearance of the
Government:

(b} if so, the details thereof. project-wise and State-
wise,

(c) the steps taken‘proposed to be taken to ensure
speedy clearance and timely implementation: and

(d) the proposed projected and actual foreign
investment in power sector ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI - (a) to (c). For 29 power projects
including the fast track Visakhapatnam Thermal Power
Station. detailed project reports have been receiwved by
the Central Electricity Authonty (CEA) for obtaining the
statutory techno-economic clearance. A hist of such
projects 1s erclosed in the given statement. For
according techno-economic clearance. CEA has sought
detaills of other clearances inputs from the project-
developers For public sector projects. the investment
approval 1s usually accorded after the techne-economic
clearance 1s granted. while for private projects. the tinal
Power Purchase Agreements and Central Government
Counter Guarantees wherever already assured. are
given thereafter. Several steps have been initiated to
streamhne the procedures for grant of vanous clearances
mcluding techno-economic clearance by CEA.

(d) 50 expressions of interest from toreign investors.
including NRls. involving an investment of about Rs
1.40.000 crores have been tecewved and are under
vanous stages ot consideration
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STATEMENT

Schemes for which DPR have been received and
are under examinination in Central Electricity

Authority

State/Scheme Capacity (MW)
o 2
Himachal Pradesh ¢

1. Karcham Wangtoo HEP 1000

2. Malana Hep 86
Jammu & Kashmir

3. New Ganderbal HEP 45

4. Parkhachik Panikhar St. | & Il HEP 60

5. Ur HEP St I 240
Uttar Pradesh

6. Vishnuprayag HEP 400

7. Srinagar HEP 330
- 8. Rosa TPP (Ph. 1) 500
Haryana

9. Yamunanagar TPS 700
Gujarat

10. Jamnagar TPP PK. | 500
11. Surat Lignite TPP 250
12. Ghoga Lignite TPS 240 .
13. Pipavav GTPP 615
14, Coastal TPS 1000
Madhya Pradesh

15. Korba (West) TPP Ex. 420
16. Korba (East) TPS 1050
Maharashtra

17. Patalganga CCPP 410
18. Chikaldara HEP 400
19. Uran GTPP Expn. 400
Andhra Pradesh

20. Vizag TPS 1040
21. Ramagundam Extn. 520
22. Simhadri TPS 1000
23. Hyderabad Metro CCGT St. | 650
Karnataka

24. Yelahanka DGPP Extn. 46.8
Bihar

2§ Maithon R/B TPS 1000
26. Mejia TPS I 420
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1 2
Orissa
27. Sindol HEP 320
28. Duburi TPP 500
29. Talcher STPS-{| 2000

Kandla-Bhatinda Pipeline Project

*206. SHRI SHANTILAL PARSOTAMD PATEL : Will
the PRIME MINISTER be pleased to state :

(a) the latest position of Kandla-Bhatinda Pipeline
Projects;

(b) the reasons for the slow progress in the
execution of the project;

(c) the expenditure incurred so far; and
(d) bv when the work is likely to be completed ?

THE MINISTER OF STATE N THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Kandla-Bhatinda Pipeline was commissioned in
phases from December, 1995 to June, 1996 and the
entire Pipeline from Kandla to Bhatinda is in operation.

(b) The reasons for the slow progress in execution
of the Projects are, slow progress in detailed design
and engineering. delay in procurement of maternals,
delay in mobilisation and slow progress of main-line
and station construction, delay in mobilisation and
execution ot Perennial Canal Crossings (Horizontal
Directional Drilling) and slow progress in
Telecommunication, Telesupervisory (Supervisory
Control and Data Acquisition System - SCADA),
Instrumentation works etc.

(c) An expenditure of Rs. 1872.13 crores is incurred
on this project upto 30th June, 1996.

(d) The balance work is expected to be completed
by Sept’ 96.

[Translation)

Drinking Water in Delhi

*207. SHR! JAI PRAKASH AGARWAL : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state

(a) whether potable drinking water 1s not
availlable in varnous villages of National Capital Territory
of Delhi;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) the details of remedial steps taken in this regard
alongwith the likely time by which the potabie drinking
water will be made available in these villages of Delhi;
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(d) the -details of Central assistance given to the
Government of Delhi during the last three years;
and

(e) the achievements made in ths regard ?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) No, Sir.

(b) and (c). Do not arise.

(d) Central assistance of Rs. 19.70 lakh was
realesed during 1993-94 under Centrally sponsored
Accelerated Rural Water Supply Programme. No
assistance was given to the Government ot Delhi during
1994-95 and 1995-96 as no request for assistance was
received.

(e) The expenditure reported in this regard was Rs.
10.82 lakhs.

[English]
Construction of Residential Flats

‘208. SHRIMATI VASUNDHARA RAJE : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government are considering to
construct residential flats 1y Metropolitan cities, in a
large way, keeping in view the hardships of Central
Government employees including the employees under
the special pool waiting for Government accommodation;

(b) if so, the details thereof:

(c) whether the (Government have felt the need to
expedite the allotment of accommodation to such
employees; and

(d) if so, the steps proposed to be taken in this
regard 7

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b)
Construction of houses tor Central Government
employees eligible for allotment of accommodation from
the General Pool in taken up under the Central Plan
Scheme of construction of General Pool Residential
Accomodation. Individual proposals for construction of
General Pool Housing are intially considered by the
Prioritisation Committee in the Department of Urban
Development taking into account the level of satisfaction,
availability of land, commitment of funds required for
on-going projects and funds available for new projects.
Based on these considerations, construction of General
Pool accommodation is being undertaken in Metropolitan
cities where the demand is high and the percentage of
satisfaction is low.

(c) and (d). Apart from stepping up the construction
activities subject to plan allocations, the following steps
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have been taken to expedite the allotment of
Government Accommodation :

(i) Streamlining the system by means of which
allotments are made stictly according to the
waiting list.

(ii) Initiation of timely action for vacation of
houses from those who are no longer eligible
for Government Accomodation.

(iii) Taking timely for cancellation/eviction against
unauthorised occupants including those
involved in sublettings of Government
Accommodation.

Crude Oil Production

*209. SHRI SOUMYA RANJAN
SHRI SONTOSH MOHAN DEV :

Will the PRIME MINISTER ,be pleased to state :

(a) whether the Oil and Natural Gas Corporation
has scaled down the crude oil production targets during
the current year:;

(b) if so. the reasons therefore;
(c) the production target tixed for 1995-96; and

(d) the steps proposed to be taken to increase the
production keeping in view the fact that the country is
struggling to conserve foreign exchange to meet the
import requirements ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). The ONGC has projected crude oil production
of 31.092 MMT during 1996-97 compared to the target
of 33.316 MMT fixed last year. The reasons for lowered
projections by ONGC are -

- Reduction in anticipated production from the
major fields of BRBC. especially Bombay
High and Neelam. due to unexpected
reservoir behaviour, not in conformity with
earlier predictions.

-~ Subdued activities in ERBC due to continued
adverse operating conditions?

(d) Various steps taken to increase indigenous
production of crude oil are -

(1) Development of new fields and additional
development of existing fields.

(i) Implementation of .,Enhanced Oil Recovery
(EOR) Schemes and extension of some of
EOR schemes from pilot scale to full scale
field application.

(i) Implementation ot certain specialised
technology such as extended reach drilling.
horizontal and drain hole drilling.
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(iv) Obtaining the services of international
experts wherever considered necessary.

(v) Encouraging the participation of private/joint
venture companies in the oil exploration and
development programmes.

(vi) Maintenance of reservoir health through
workover operations. pressure maintenance
methods/stimuation/artificial lift operations.

(vit) Enhancing expioration efforts through
‘Accelerated Programme oi Exploration’.
(APEX) launched in 1994,

Distribution and Transmission Losses

*210. DR. KRUPASINDHU BHO! : Will the PRIME
MINISTER be please to state :

(a) whether the Government are aware cf the
increasing Transmission and Distribution losses in the
country;

(b) it so, varous ractors leading 10 the Transmission
and Distribution losses:

(c) the average T&D losses in the country during
last tnree years; and

(d) the steps taken to reduce the losses and to
improve the situation ?

THE MINISTER CF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON CONVENT!ONAL ENERGY SOURCES (DR €
VENUGUPALACHARD © (a: Yes. Sir. Government g
aware of the rugt level of T&D losses in the country
However. a reduction of avout 2. in the T&D losses
has been achievea auning the tirst 3 years of the VIL
Plan.

{b) T&D losses in the systemn occur due to a variety
of techmcal & commercial reasons. The technical losses
are caused by energy dissipation in the conductors and
equipment used for transformanon. transportation and
distnbution of powar nagequate Transmission &
Distribution network Commercial losses are caused by
pilterage of energy. metenng related errors. unmetered
supply etc

(c) T&D lusses as a percentage o1 energy Avalable
for supply tor the years 1991-92 to 1993-94 are given
below :

1991-92 22.83%,

1992-43 21.80%
1993-94 21.41°,

1994 45 20 857, (Provisional)

(d)y Power distiibution talls within the purview of
State Governments and SEHo Electncity Depantments
are responsible 10 take necessary cteps for reduction ot
losses. However the Government has advised the
utilities to improve therr T&[D system through a vanety
of short terms & long term measures. install capacitors
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tor reactive compensation, carry out energy audits to
pinpoint system-elements responsible for high losses,
control theft and take suitable other measures for

_reduction ot T&D losses.

IRS-1C Satellite

‘221, SHRI MRUTYUNJAYA NAYAK
PRIME MINISTER be pleased to state :

(a) whether the IRS-1C Satellite has been put to
optimum use and 1s tunctioning well;

Will the

(b) f so. the mformation/data received from three
Sensors;

(¢) whether these data/information have been
passed on to all the user agencies;

(d) if sc. the details threot; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOQOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) The IRS-1C satelite provides data from its 3
cameras as tollow

Linear Imaging Seli-Scanner (LISS-3)
provides data in visible. and near-Intra Red
spectral bands with spatal resolution of
around 23.5 metres as well as in Short Wave
IR (SWIR) ban with a resolution of around 70
metres. The sensor provides data with a
swath of 141 kms covernng the entire country
every 24 days.

The data trom LISS-3 1s used for generating
information related to Crop acreage and
production estimation, land and water
resources management, forest monitoring.
landuse planning. etc.

Panchromatic (PAN) Camera provides data
with a resolution of 5.8 metres and a swath
cft 70 kms The PAN Camera also has stereo
viewing capabiity with a revisit capability ot
every H days

Data from PAN 15 used for getting information
for urban planning. land and water resources
planning. cartography. etc. to scales of around
1:12.500 and to generate digital elevation
information required for micro-level planning

' Wide-Field Sensor (WiFS) provides data in
visible and near-IR region with a spatial
resolution of 188 metres and a wide swath
of around 810 kms. WIFS data covers the
whole country every five days. The data from
WIFS is used for generating information
related to monitoring of crop status and
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growth protfile. drought assessment, tloods
mapping, etc.

(c) Yes, Sir. The IRS-1C data/information is supplied
by the National Remocte Sensing Agency, Hyderabad to
various remote sensing data users in the Central and
State departments as well as to State remote sensing
centres, academic institutions, public and private sectors.
Besides, under an agreement between ANTRIX
Corporationt of Department of Space and EOSAT
Company of USA, Ground Stations in USA and Germany
have been equipped to receive and disseminate !RS-
1C data for users in Northern America and Europe
respectively.

(d) The data/information are being used by various
users for several remote sensing aphcation projects in
the country. under the National Natural Resources
Management System (NNRMS) of Department of Space
in coordination with Centra! and State user departments.
The highlights of the major application projects are the
followng

Mapping the type and extem of wastelands
at micro-level,

Mapping of landuse/cover,
Soil mapping,

Preparation of hydmgeomorpholognr:nI‘ maps
for identitying ground water prospect zones, *

Monitoring of agrncultural drought at district
level.

Mapping of type and extent of faorest cover,

Fre-hdarvest crop acreage and production
estimation tor major crops,

Near real timne mapping of tHood mnundation
and damage assevsment tor maor floods,
Geological mapping tor mineral prognostcs

L3
Preparation of coastal zone mans

Monitoring of command areas for improved
irmgation management.

Urban Planning,
Environmental Impact assessment,

Integrated Mission for Sustainable
Development to arrive at local specific
developmental plans for land and water
resources.

(e) Does not arise.

[Translation]

LPG Connections

*212. SHRI PANKAJ CHOWDHARY
SHRI SATYA DEO SINGH

Will the PRIME MINISTER pleased to state :

(a) the target fixed by the Government for releasing
the LPG connections by the year 1996-97;
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(b) whether the procedure started recently to release
new LPG connections to the wait isted persons all over
the country has been suspended for indefinite period;

(c) f so. the reasons therefor. and

(d) the present policy regarding release vt LPG
connections

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The target for releasing LPG ccnnecticns during
1996-97 has not been finalised 5o far However, the
Government has approved adhoc enroiment of 6 lakh
new LPG customers during the first quarter of 1996-97
and proposes to enrol a total of 20 lakh new LPG
customers during 199€-97

(b)y and icr Due to increased demand and expected
lower product inventories 1in the coming peak season
during 1996-97 1t has been decided to put on hold any
new LP0 enrolment we ! 1.7.199€ tempranly hll such
time new LFG mport facilihes at Kandla and Mangalore
are commissioned and stabiised However, new LPG
enrolment would continue for the priority categories like
Ta) Trapezium area, Hilly markets, releases under Tatkal
scheme and against MP/Government priorities. priorities
of PSUs under the Ministry of Fetroleum & Natural Gas
and the distributors to be newly cammissioned. After
commissioning of new import facilities at Mangalore
and Kandla in October, 1946, there will be enhanced
enra'ment of customers through increased imports of
LPG

(N New LFG connections are rgleased, in a phased
manrer. throughcut the courtry. gepending upon the
availanity of LPG. total new ustomer enrolment, waiting
hst, stack availlaple with the distributors and their viability.

[Enghst] . -

.

Retirement Gratuity

‘213 DR LAXMINARAYAN PANDEY
PRIME MINISTER be pleased to state

Will the

(a) whether Governmenr have raised the ceiling on
the maximum amount cf retirement gratutity/death
graturty trom Rs. 1 Lakh to Rs. 2.50 lakh under the
Central Civil Services (Pension), 1992:

(b} it so, the date from which 1t has been given
effect to and the basis thereof ;

(c) whether Government propose to extend the same
benefitis to public sector undertekings/corporations.)

(d) if so, the details thereof, and
(e) it not, the reasons therefor ?

THE MINISTER OF STATE IN MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS {SHRI S R.
BALASUBRAMONIYAN) : (a) Yes, Sir.
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(b) On the basis of the recommendations made by
the Fifth Central Pay Commision in its Interim Report,
orders were issued for raising the ceilling on the
maximum amount of retirement gratuity/death gratuity
for the Central Government Employees from Rs.1 lakh
to Rs. 2.50 lakhs which are effective from 1st April,
1995.

(c) to (e). The payment of gratuity and other
retirement benefits to the Central Government
employees are governed by the Central Civil Services
(Pension) Rules, 1972. The issues relating to payment
ot gratuity to the employees of Public Sector
Undertakings will be considered by the Ministry of
Industry, keeping in view the rélevant rules applicable
to them.

Export Oriented Food Processing Industries Units

*214. SHRI DILEEP SANGHANI : Will the Minister
of FOOD PROCESSING INDUSTRIES be please to state:

(a) the number of applications received for setting
up of hundred percent export oriented consumer food
processing industries in Gujarat during the last three
years;

(b) the number of such applications cleared, year-
wise |

(c) the number of applications still awaiting
approval; and

(d) the time by which these applications are likely
to be approved ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) and (b). Two applications have been received
for setting up of 100% export oriented Consumer
Industries Units in food processing sector in Gujarat.
Year-wise break-up is as follows :

Applications
Year Recd. Cleared Rejected
1993 - 94 Nil Nl Nil
1994 - 95 Nil Nil Nil
1995 - 96 02 02 Nil

(c) and (d). In view of the above,‘ does not arise.

Atomic Energy Regulatory Board

215 SHRI B.L. SHARMA PREM :
SHRI RAJIV PRATAP RUDY :
Will the PRIME MINISTER be pleased to state :

(a) the details of recommendations of the Atomic
Energy Regulatory Board made in its report in regard
to the safety of the nuclear installation;

’
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(b) whether the same have been accepted and
implemented by the Atomic Energy Commision; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTRY OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The Atomic Energy Regulatory Board (AERB) made
recommendations relating to safety upgradations reqired
in the nuclear establishments in the country with
particular reference to the following :

- improvements or modifications to emergency
core cooling system;

- more evaluation and inspection of the integrity
ot zircalov pressure tubes in Pressurised
Heavy Water Reactors;

— improvements to further reduce the collective
radiation dosage of workers;

- improvements to lower potential for leakage
from radioactive waste management system;

- evaluation of structural response to
earthquakes for some facilities; and

- improvements to fire prevention and flod
protection systems etc.

(b) and (c). The recommendations of the AERB and
the responses of the concerned nuclear installations
have been considered by the Atomic Energy
Commission. The Atomic Energy Commission has
directed the AERB and the nuclear installations to
formulate detailed action plans by Mutual consultations.
The plans already so tormulated have been taken up
for implenenatation, significant among these are:
TAPS-II Core Shroud Inspection (completed and found
to be in accordance with safety requirements)* Enmasse
Coolant Channel replacement and Upgradation of
Emergency Core Cooling System in RAPS-II

Natural Gas

*216. DR. ARUN KUMAR SARMA : Will the PRIME
MINISTER be pleased to state :

(a) the quantum of natural gas at present being
produced in Assam;

(b) the quantum of gas being flared up daily in the
various oil fields in the State;

(c) whether the Government propose to utilise the
flared up gas; and

(d) if so, the details thereof ?

. THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). Currently, 5.31 MMSCMD of natural gas is
being ‘produced in Assam of which 0.69 MMSCMD is
being flared.
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(c) and (d). The flarjng is proposed to be reduced
to the technically minimum level by setting up the
required facilities for compression and transporatation.

Diversion of Jawahar Rozgar Yojana Funds

*217. SHRI MOHAN RAWALE : Will the Minister of
RURAL AREAS AND EMPLOYMENT be please to state:

(a) the names of States where there have been
underutilisation of funds under Jawahar Rozgar Yojana
(JRY) and other poverty alleviation programmes being
implemented by the Union Government;

(b) the extent of underutilisation of funds. State-
wise and programme-wise; and

(c) the measures taken by the Government to
ensure full utilisation of funds under the above
programmes 7

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHR! KINJARAPPU YERRANNAIDU) :
(a) and (b). Jawahar Rozgar Yoigna (JRY), Employment
Assurance Scheme (EAS) and Integrated Rural
Development Programme (IRDP) are major poverty
alleviation programme being implemented by the Centre
in various States. The extent of utilisation of funds by
the States during 1995-96 in respect of these
programmes IS given in the statement | to Il enclosed.

(c) Centre has taken various measures a for fuller
utilisation of funds by States such as close monitoring
of progress through periodical reports, through meetings
with Senior Officers of the State, visit o States by Senior
Ofticers of the Central Government through Area Officers
Scheme, fixing of quarterly targets for utilisation of funds,
timely requisation of funds by States etc.

STATEMENT-|

Financial progress under JRY during 1995-96

S. States/UTs Resources Resources Unutilised
No. Available Utilised Balance as

(U.B+ release) on 1.4.1996
1 2 3 4 5
1. Andhra Pradesh 40676.28 3455690  6885.41
2. Arunachal Pr. 454.14 357.12 97.02
3. Assam 1239342  9583.33  2810.09
4. Bihar 97852.00 62281.95 35570.38
5. Goa 523.59 363.47 160.12
6. Gujarat 17042.69 12824.42  4218.94
7. Haryana 4353.90  3304.78  1049.12
8. Himachal Pr. 1708.18 1001.19 706.99
Q. Jammu & Kashmir 3949.37 2534.38 1414 .99
10. Karnataka 29830.54 24908.76  4921.78
11. Kerala 9731.61 8888.24 843.37
12. Madhya Pradesh 56643.69 42377.25 14206.44
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1 2 3 4 5
13. Maharashtra 53287.73 39801.56 13485.74
14. Manipur 768.65 506.22 262.43
15. Meghalaya 1003.48 200.28 803.20
16. Mizoram 246.17 284.56 0.00
17. Nagaland 969.76 264.07 705.69
18. Orissa 38523.25 28671.48 9852.77
19. Punjab 2848.91 403.38 2440.53
20. Rajasthan 23915.78 18204.39 5711.39
21. Sikkim 645.55 618.83 326.76
22. Tamil Nadu 37798.98 39415.70 332.96
23. Tripura 903.19 788.23 594.95
24. Uttar Pradesh 102162.11 83562.16 19599.75
25. West Bengal 40198.57  30442.80 9790.00
26. A& N. iIslands 151.14 161.26 60.67
27. D.& N. Haveli 95.85 33.18 60.77
28. Daman & Diu 101.72 55.02 61.70
29. Lakshadweep 102.67 40.86 61.81
30. Pondicherry 309.07 199 .85 109.22
Total 579189.86 446690.62 135263 26qm

U.B . = Untilised Balance

Includes 1JRY

STATEMENT-II

Financial performance under employment assurance
scheme (EAS) during 1995-96 (Provisional)

{Rs. in lakh) (f\s on 9.7 96)

S.  States/UTs Total Expenditure Unspent

No. Available Balance
Funds

1 2 3 4 5
1. Andhra Pradesh 19321.80 12249.54 7072.26
2 Arunachal Pradesh 2824.77 1956.55 868.22
3. Assam 1332410 9822.58 3501.12
4. Bihar 27914 .60 1200112 15013.48
5. Gujarat 11837 .57 5751.65 6085.92
6. Haryana 5504.62 381472 1689.99
7. Himachal Pradesh 1113.76 45555 658.21
8. Jammu & Kashmir 10683.05 6715.49 3958.46
9. Karnataka 16722.36 12144 .91 4577 .45
10. Kerala 2664 92 2241.90 423.02
11. Madhya Pradesh 33501.25 22951.66 10549.59
12.° Maharashtra 18611.64 10295 .49 8316.15
13. 'Manipur 170209 1337 11 405.98
14. Meghalaya 1246.62 499.80 746.82
15. Mizoram 1. 2.66 2023.87 -451.21
16. Nagaland 2149.08 1470.39 1479.59
17. Orissa 16578.71 13133.80 3444 .91
18. Rajasthan 22684 .19 14770.06 791413

19. Sikkim 494.19 778.31 -284 .12
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1 2 3 4 5
20. Tamil Nadu 12029.93 7581.23 4448.70
21. Tripura 1950.00 1321.03 628.97
22. Uttar Pradesh 27139.35 16731.98 10407.37
23. West Bengal 14399.53 9929.64 4469.89
24. A& N. Islands 45.48 10.28 35.20
25. D.& N. Haveli - 50.33 2017 30.16
26. Daman & Diu 21.54 13.05 8.49
27. Lakshadweep 214.06 44.33 169.73

All India 267145.00 170966.61 96178.39

STATEMENT-II

Financial Progress under IRDP during 1995-96
(Provisional)

(Rs. in lakhs)
S. States/UTs Total  Utilisation Unspent
No. funds balance
available as on
1/4/96

1 2 3 4 5
1. Andhra Predash 10694.66 8624.01 2070.65
2. Arunachal Pr. 908.81 582.56 326.25
3. Assam 4727.41 3409.02 1318.39
4. Bihar 17813.99 10784 .51 7029.48
5. Goa 122.44 97.14 25.30
6. Gujarat 3162.36 3077.68 84.68
7. Haryana 2008.89 1663.74 345.15
8. Himachal Pr. 217.47 443.17 -225.70.
9. Jammu & Kashmir 1060.66 728.07 332.59
10. Karnataka 8339.76 5574.60 276516
11. Kerala 2964.35 2268.90 695.45
12. Madhya Pradesh 15002.40 11305.57 3696.85
13. Maharashtra 11768.81 9837.30 1931.51
14. Manipur 433.30 312.64 120.66
15. Meghalaya 485.27 301.54 183.73
16. Mizoram 299.22 291.00 8.22
17. Nagaland 369.16 13.60 355.56
18. Onissa 9059.83 7266.29 1793.54
19. Punjab ' 790.37 731.71 58.66
20. Rajasthan 5888.78  4730.24  1158.54
21. Sikkim 175.53 146.25 29.28
22. Tamil Nadu 7483.08 6909.76 573.32
23. Tripura 1004.03 766.73 237.30
24. Uttar Pradesh 26930.44 19266.98 7663.46
25. West Bengal 13403.56 6693.99 6709 57
26. A& N. Islands 14.46 36.29 -21.83
27. D.& N. Haveli B.51 15.17 -6.66

JULY 24,

1996 Written Answers 40

1 2 3 4 5

28. Daman & Diu 20.61 6.56 14.05
29. Lakshadweep 5.13 4.38 0.75
30. Pondicherry 63.23 49.20 14.03

39283.92

Total 145226.52 105938.60

* Worked out in the Ministry.

[Translation]
Strategy to Use Ash

*218. SHRI SOHANVEER : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have tormulated any
scheme to use the ash of Thermal Power Stations to
make bricks, etc.;

(b) it so, the details thereof;

(c) the time by which this scheme is likely to be
implemented; and

(d) the amount likely to be spent thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) There is no
specific scheme tfor manufacturing ot bricks by using
flyash generated from the thermal power stations. The
Government is, however, encouraging the use of flyash
for manutacturing of various types of building and
construction matenals including bricks, with the dual
purpose of enhancing the utilisation of flyash as a viable
raw material as well as saving the top clay from fertile
land used for brick manufactufing. The production and
use of building materials based on industrial and
agricultural wastes. which includes flyash, has been
emphasised in the National Housing Policy.

(b) The tfollowing concrete steps have been taken
by the Government for increased utilisation of flyash in
the construction sector

(1) Support to research and development of
process technologies for making clay flyash
bricks and sand-lime flyash brnicks, National
laboratonies like Central Building Research
Institute (CBRI!), Roorkee and Central Fuel
Research Institute (CFRI). Dhanbad have
developed these technologies.

(n) The Bureau of Indian Standards have
formulated Indian Standards on both types
of flyash bricks.

(m) To encourage wide spread production of
flyash bricks, Government has given excise
duty exemption on bricks and other building
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materials using 25% or more of flyash as
raw material.

(iv) To promote use of flyash in brick-making.

- Government has also given custom duty
exemption on critical machinery required to
be imported from abroad for manufacturing
of flyash bricks.

(v) All thermal power stations have been advised
by the Department of Power, Ministry of
Energy tc give flyash free of cost to the
manutacturer of flyash based bricks and other
building materials.

(vi) The Building Matenals and Technology
Promotion Council (BMTPC) has prepared
and widely disseminated technology profiles
for establishing brick production units.

(viy The Central Public Works Department
(CPWD) has incorporated specifications of
flyash bricks in their schedule for wider
applications in their bullding projects.

(viil) Housing and Urban Development
Corporation (HUDCO) and National Housing
Bank (NHB) are extending term-loan facilities
and equity participation to promote setting

¢ up ot flyash based brick plants.

(¢) The utiisation of flyash in construction works 1s
an on-going activity and will continue in future. The
question of time-bound implementation of any particular
schemes does not arise

{(d) With the nsing need of brnicks and other
construction matenals for housing and buillding activity
more and more manufactunng unis in the private and
public cectors are expected to make sizeable investment,
which 1s difficult to estimate or anticipate

[Enghsh]
Eco-Friendly Packaging

‘219, SHRI SARAT PATTANAYAK : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state

(@) whether the Government are considering any
proposal to promote eco-friendly packaging tor food
processing industries;

(b) it so, the details thereof; and
(c) when 1t 1s likely to be ettective ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) . (a) to (¢). Yes Sir. With a view to distinguish
environment friendly products from others. Government
have introduced a scheme of Eco Mark Labelling, which
IS administered by Bureau of Indian Standards under
BIS Act 1986. Under Eco-Mark. the product shall have
to be packed in such packages which are made from
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recyclable or bio-degradable packaging matenals.
The scheme 1 in operation from the year 1993-94

With a view to encourage use of eco-friendly
packaging materials like glass. aluminium packaging
materials. paper board etc.. Government have reduced
excise duty Ministry has also sponsored a research
project for use of aluminium containers for packing
processed fruits & vegetable products, processed meat
and fish products etc

Under this Act eco-Friendly labelling of food products
like edible oils, tea and cotfee has been notthied on
30th August. 1994, Packaging matenals like paper &
plastics and laminates of aluminium. jute. paper &
plastics have also been notified on 6th September. 1995
Food products hke infant food. weaning food and scme
processed fruits & vegetable products have been
notified on 6th Spetember, 199%

[Transiation)
Consumption of Power

‘220 SHRIMOHAMMAD ALI ASHRAF FATMI . Will
the PRIME MINISTER be pleased to state :

ta) the per capita annual consumption of power in
the country as compared with the developed
countries,

(b) whether power 1s not being generated as per
the requirement. and

(c)y 1t so. the steps being taken tc improve the

9}
/

situation

THE MINISTER QOF STATE IN THE MINISTRY OF
"OWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SCURCE (DR. S
VENUGOPALACHARY : ta: The per capita consumption
of power in india dunng the year 19092-93 1993-94 and
1994 85 was 283 10 298.96 ard 318 B4 KWH
respectivelv. The per capita consumphon of power in
few developed countnes dunng 1992 15 indicated in the
statement enclosed.

(b) During the year 1995-96, the energy r
requirement in the country was 389 7 BUs against which
the avalabiity at busbars of Generating Stations
was 354 BUs. which represents an energy shortage of
9.2%

(c¥ Varous measures under taken to improve the
power supply in the country nclude expediting the
commissioning  of  new generation  capacity.
implementation of short gestation projects. improving
the performance of existing power stations. reduction in
transmission and distnbution losses. implementation of
better demand side management and energy
conservation. besides transter of energy from surplus to
deficit areas.
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STATEMENT

Annual Per Capita Consumption (In KWH) in a few
Developed Countries

S.No. Country (Year 1992)

Consumption in KWH

1. Japan 7,192
2. France 7,140
3. Sweden 16,655
4. UK. 5.933
5.  Australa 9,043
6. US.A. 12,160

Source : Energy Statistics Year Book—A .U.N. Publication
[English]
N.T.P.C.

1589. SHRI SANAT MEHTA :
MINISTER be pleased to state :

(a) whether there is any unit of NTPC in Gujarat
which supplies power to Gujarat Electricity Board; and

Will the PRIME

(b) if so, the per unit cost thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINITRY OF
NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Yes, Sir.

(b) The per unit cost of power supplied from the
Stations of National Thermal Power Corporation in
Guijarat to Gujarat Electricity Board is as under :-

S.No. Name of the Plant Per unit cost

1. Kawas
2. Gandhar

147.21 paise/kwh

219.54 paise/kwh
(provisional)

Sewerage System

1590. SHRI R.B. RAl : Will the PRIME MINISTER
be pleased to state :

(a) whether any scheme for the improvement of
sewerage system in Darjeeling Town has been sent by
the West Bengal Government to the Centre for its
clearance and allotment of financial support from the
Central Government; and

(b) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). A
project report for improving the Sanitation, drainage,
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solid waste management etc. in respect of Darjeeling
area (at an estimated cost of Rs. 13.68 crores) was
received from the State Government by the Planning
Commission in December, 1995 for Central Assistance
under the Hill Area Development Programme. The
scheme is being examined from the technical angle by
this Ministry.

Shortage of Power in J&K

1591. SHRI CHAMAN LAL GUPTA : Willthe PRIME
MINISTER be pleased to state :

(a) the financial losses suffered by power sector in
Jammu and Kashmir during the last three years, year-
wise

(b) whether the Government are aware that no bills
are being issued in J&K for domestic consumption;

(c) it so, since when and the details thereof;

(d) the revenue recovered therefrom by the State
during the period, district-wise and year-wise;

(e) the amount paid by the State for the purchase
of electricity from outside the State during the period:
and

(f) the steps being taken by the Government to
improve the supply of power in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R
BALASUBRAMONIYAN) : (a) Financial losses during
the last 3 years are as follows :-

1993-94

(=) Rs. 293.24 Crores
1994-95 (=) Rs. 330.93 Crores
1995-96 (=) Rs. 402.97 Crores (anticipated)

(b) In Jammu region bills are furnished to the
domestic consumers bi-monthly. In remote areas, the
periodicity of billing is slightly higher.

(c) Due to the prevailing security situation in Kashmir
Valley it has not been possible to furnish the bills for
the last 5-6 years.

(d) The revenue recovered by the State during the
last three years is as under :-

(Rs. in crores)

Year Jammu Kashmir Total
1993-94 31.43 13.61 45.04
1994-95 33.115 12.609 45.724

47.967

1995-96 36.47 11.497
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(e) The amount paid by the State for purchase of
electricity from outside the State during the period is as

under :-

1993-94 126.860 Crores
1994-95 126.799 Crores
1995-96 209.991 Crores

(f) The steps taken by the Government to improve
supply of power are as under :-

(i) In Kashmir region : The 220 KV Kishanpur-
Pampore Transmission Line and Recelving
Station at Pampore have been
commissioned.

(i) In Jammu region : 120 KVA 220/132 KV
Receiving Station Hiranagar has already
been commissioned but is under stabilisation.
Similarly augmentation of 132/133 KV
Bari Brahmna Grid Station is being
contemplated.

(i) Revamping of distribution systems of both
the regions has been undertaken In
consultation with CEA.

(iv) Renovation of old distribution system in hilly
districts of Jammu & Kashmir by replacing
wooden poles by steel tubal poles/PCC poles
has been undertaken.

(v) Rural Electrification works comprising
construction of Receiving Stations and
energisation ot villages is a continuous
process and is financed by REC of India.

Sewerage Project

1592. SHRI RAM NAIK : Willthe PRIME MINISTER
be pleased to state :

(a) Whether a project of Maharashtra Water Supply
and Sewerage Project State Il is pending with Union
Government for final clearance :

(b) if so, since when;
(c) the level at which it is pending as on date; and

(d) the reasons for delay and the time by which this
project is likely to be cleared ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d). The
Maharashtra Water Supply and Sewerage Project Stage
Il is under examination of this Ministry for technical
clearance. The State Government was asked in June,
1995 to furnish clarifications regarding the tinancing
plan, inter-se priorities and also to obtain clearances of
the Central Water Commissioin, conduct environmental
impact study, prepare report for diversion of forest land.
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etc. The State Government’s response to the aforesaid
issues is still awaited. Hence, no definite time for
clearance of the project can be indicated.

Generation of Electricity

1593. SHRI XAVIER ARAKAL : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have any scheme to
harness the by-products of refineries to generate
electricity:;

(b) whether the Cochin Refinery Limited has
submitted a scheme for generation of electricity with the
by-products and gas of the Refinery. and

(c) if so. the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Some of the Oil Companies are considernng the
feasibility of generating electricity from heavy petroleum
stock being produced by them.

(b)y and (c). The Cochin Refineries Limited has
submitted a proposal for setting up a 500 MW power
generation project at Ambalamugal based on the
residual stream available at the refinery as fuel at an
estimated cost of Rs. 1600 crores.

[Translation]

Administrative Tribunals

1594. SHRI SUSHIL CHANDRA : Will the PRIME
MINISTER be pleased to state :

(a) the number of Administrative Tribunals working
at present in the country;

(b) the number of posts lying vacant in eadh
Administrative Tribunal the time from which they are
lying vlacant; and

(c) the reasons therefor and the time by which they
are likely to be filled ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R
BALASUBRAMONIYAN) : (a) There is one Central
Administrative Tribunal and eight State Administrative
Tribunals in Andhra Pradesh. Himachal Pradesh,
Karnataka, Maharashtra. Madhya Pradesh, Orissa,
Tamilanadu and West Bengal set up under the
Administrative Tribunals Act, 1985.

(b) Statement | and |l are enclosed in two parts,
one for Central Administrative Tribunal and the other for
State Administrative Tribunals.

(c) In so tfar as vacancies in the Central
Administrative Tribunal are concerned, selections
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against all the vacancies upto 20.7.1996 caused due to
demitting of oftice by incumbents are being processed
for appointment and these vacancies are expected to
be filled shortly.

The Chairman, Vice-Chairman and Me'rﬁbers in
State Administrative Tribunals are appointed by the
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President on the basis of proposals ot respective State
Governments. Proposals against some of the vacant
posts as received from concerned State Governments
are being processed and appointment orders wiil be
issued when these are finally approved. Proposals
against remainring vacant posts are awaited.

STATEMENT

Central Administrative Tribunal

Vice-Chairman

Judicial Merqber

Administrative Member

Bench [557??(#\75?\0& Bench Date of Vacéncy Bench ‘Date of .Vécancy
1. Patra Bench 31.07.1995 1. Jodhpur 04.12.1994 1. Jodhpur 01.09.1996
2. Bombay Bench 30.09.1995 2. Hyderabad 15.04.1995 2. Ernakulam 22.03.1996
3. Delhi Bench 10.02.1996 3. Ahmedabad 27.04.1995 3. Delhi 23.06.1996
(Due to Death
of Incumbent)
4. Guwahati Bench 01.03.1996 4. Ernakulam 23.08.1995
5. Cuttack Bench 23.03.1996 5. Delhi 01.09.1995
6. Chardigarh Bench 10.04.1996 6. Bangalore 12.09.1995
7. Ahmedabad Bench 28.06.1996 7. Patna 15.12 1995
8. Madras Bench 20.07.1996
STATEMENT-I
State Administrative Tribunals
Name of the Tribunal Name of Post Vacancies Reported b;/
the State Governments
1 2 3
(1) Andhra Pradesh Administrative Tribunal Chairman i 16.7 1994
Vice-Chairman 3.7.199¢€
Administrative Member 2541996
Judicial Member 15.10.1995
(2) Himachal Pradesh Administrative Tribunal No Post 1s Vacant
(3) Karnataka Administrative Tribunal Administrative Member 24.3.1996
(4) Maharashtra Administrative Tribunal Chairman 19.2.1995
Administrative Member 30.3.1992
Judicial Members () 13.11.1995
(ii) 31.3.1996
(5) Madhya Pradesh Administrative Tribunal Chairman 10.2.1996
Administrative Members (i) 10.6.1994
(ii) 8.7.1994
(1) 23.11.1994
Judicial Members (i) 25.7.1995
(i) 8.9.1995
(i) 23.3.1996
(6) Onssa Administrative Tribunal Administrative Member (1) 7.3.1995
(7)  Tamilnadu Administrative Tribunal Administrative Member (i) 5.6.1996
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o 1 2 3
(8) West Bengal Administrative Tribunal Chairman (1) 29.2.1996
Vice-Chairman (i) 16.1.1995
Administrative Member (i) 16.1.1995
(1) 25.11.1995

[English].Z
Property Conversion Policy

1595. SHRI MULLAPPALLY RAMACHANDRAN
Will the PRIME MINISTER be pleased to state .

(a) whether any changes have been introduced’
proposed to be introduced by the Goveinment in
Propertv Conversion Policy;

(b) if s0. the details thereof and the reasons therefor.
changes: and

(c) whether objections have been raised against
such changes: and

(d) if so, the details thereot 7

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMETARY
AFFAIRS (DR U. VENKATESWARLU! © (a) and (b).
Keeping in view the observations of Deltu High Court
and representations received, modilications in the
property conversion policy have been done pursuance
to which 50%. remission In conversion tee n the case
ot onginal lessees in rehabilitation colomes 33 1732, 1n
the case of ready built flats and 25°; to the other lessees
has been announced.

(c) and (d). The Apex Association of D D.A colonies
had taken up the matter for free conversion on 50 sgm.
flats and had also raised this matter earler as well. On
examination it was revealed that construction of flats
cannot be equated with normal type ot construction
because of density consideration and the number of
units as could be put up 1in a Group Housing Society
Complex on a given size of plot. Theretore, while
determining conversion fee in the case of ready built
flats, the entire area of the complex divided by number
of units 15 taken into consideration and flat rate of
conversion fee prescribed. However. while allowing
remission in conversion fee allottees/lessees of ready
built tlats have been put in an advantagecus position
by allowing remission of 33 1/3% as compared to 25°.
to allottees ot other properties

Water Contamination Cases

1596. SHRI S.D.N.R. WADIYAR Will the PRIME
MINISTER be pleased to state

(a) whether the Government are aware of the
InCreasing water contaminaticn cases in several States
and more particularly in Karnataka;

Judicial Member

(b) If so. the steps taken to prevent contamination
of drninking water in these States; and

(c) the detais thereot 7

THE MINISTER OF STATE IN THE MINISTRY OF
UKBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a! In severa:
States including Karnataka the surface and ground
water are affected by the discharge of untreated’/partially
treated waste water from the municipahties and
industries

(b) and (c). For preventing poliution by discharge cf
Municipat Waste Water the National River Action Plan
has been intiated whereby the waste water from the
Municipalities 1s to be trapped and treated before
discharge.

Polluting industries have been directed to install
pollution Control Systems faiing which legal action s
taken by the State Pollution Contrel Board concerned.

Under the Nationa! River Action Flan (Phase-l) eight
Municipalities located on ¢r near the river banks
Karnataka have been identthed and action has been
inittated for sewage collection. interception and
installaton of sewage treatment plant Govt cf India
has given administrative sanction tor Rs. 27.00 Crores
for taking up the work. The expenditure is to be shared
by the Govt. of India and Govt. of Karnataka.

[Translation]
Development of Bareilly

1597 SHRI SANTOSH KUMAK J3ANGWAR - Wil
the PRIME MINISTER be pleased tu state

(a) the schemes being mmplemented tor the
development ot Bareilly city of Uttar Pragesh which has
been included in the National Caprital Region. and

by the details of the schemes which have heen
proposed in thus regard *

THE MINISTER OF STATE IN THE MINISTRY OF
LIRBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U VENKATESWARLLU:  1a) and (b
Bareilly town has been identied as vone ot the counter
magnets outside the NCR as per Regional Plan-2001
The development programmes In counter magnet towns
are taken up by the State Governments through thew
agencies and are supplemented by the schemes
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financed. jointly by the N.C.R. Planning Board and the
State Government. The following two schemes in Bareilly
have been supported by the NCR Planning Board :-

(i) Rampur Road Residential Scheme

The scheme envisages proposals for
acquisition ot 50ha of land at a cost of Rs.
8.575 crores in the first phase with a
provision for 2,200 plots and 22 Group
Housing plots to accommodate 4000
dwelling units.

(i) Rampur Road Transport Nagar

This scheme envisages acquisition of 28ha
of land at a cost of Rs. 3.15 crores with a
provision for 268 transport agencies. 30
commercial plots, parking for 275 trucks and
60 shops in addition to two dormitories.
Moreover, 16 more plots for tacilities such as
way-bridge. Railway station etc., are also
proposed to be provided.

[English]
Urban Problems

1598. PROF. RASA SINGH RAWAT : Willthe PRIME
MINISTER be pleased to state :

(a) the action being taken by the Government to
check the high rate of population growth and to reduce
the number of people migrating from villages to cities:

(b) the State-wise amount spent by the Government
during the last three years under the Nehru Rojgar
Yojana and the number of unemployed who have been
made self-dependent ;

(c) whether the Government have formulated any
scheme to alleviate the rising urban unemployment :

(d) if so, whether the Government have ascertained
the number of urban unemployed :

(e) it so. the details thereof :

(fy the achievements made so far under the
sanitation, rehabilitation schemes eradication of slums
and development of Jhuggi-Jhopris : and

(g) the scheme launched for solving the housing
problem in the cities ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (g). The
information is being coliected and will be laid on the
Table of the Sabha.

Restoration of 1/3rd Commuted
Portion of Pensions

1599. SHRI SANAT KUMAR MANDAL: Will 4he
PRIME MINISTER be pleased to state :

(a) whether Government have since studied the
Supreme Court judgement dated December, 15, 1995
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regarding restoration of 1/3rd commuted portion of the
pension in the case of those Central Government
employees who had opted for lumpsum payment of
admissible preo-rata pension at the time of their
absorption in Public Sector Undertakings ;

(b) if so, the decision taken in the matter ;
(c) if not. the time by which it is likely to be decided;

(d) whether these Government employees are being
presently denied the benefit of Central Government
Health Scheme (CGHS); and

(e) the steps proposed to be taken to remedy the
situation?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b). Yes, Sir, The
question of implementation of the Supreme Court
Judgement dated 15.12.1995 in the writ petition No.
11855/85 for restoration of 1/3rd commuted portion of
pension in the case of those (Government Servants who
had opted for lumpsum payment of admissible pro-rata
pension at the time of their absorption in Public Sector
Undertakings 1s under consideration of Government in
consultation with the concerned authorities and a
decision in the matter would be taken at an early date.

(c) Orders will be issued as soon as a final decision
Is taken in the matter.

(d) and (e). Do not anse in view of reply at (b)
above.

Night Duty Clerk

1600. SHR!I UDAYSINGRAO GAIKWAD : Will the
PRIME MINISTER be pleased to state:

(a) whether large number of clerks are functioning
in night in some otfices of Government of India,
particularly in Delh:

(b) the particulars ot such offices, mode of
recruitment adopted by them, he nature of duty and
scales of pay:

(c) whether ali clerks deputed on night duty either
under Union or State (Government have been provided
residential telephones by their respective offices;

(d) if so, the details thereof; and
(e) f not. the reasons theretor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS  (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b). The information
regarding the number of clerks (LDCs / UDCS etc.)
deployed on night duty in Central Secretariat and allied
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.

offices is not centrally monitored. However, based on
the functional requirements of Ministries / Departments/
offices, generally one or two clerks/ peons are engaged
on night duty. No recruitment is specially made in respect
ot night duty statf and the concerned clerks etc. continue
to draw their grade pay while deployed on night duty.
They are, in addition, paid Night Duty Allowance which
is based on Over-time Allowance payable for 50/ of
extra hours of duty performed by them in addition to 8
1/2 hours of normal duty subject subject to the fulfiiment
of other conditions for grant of Over-time Allowance.

The duties performed by the Resident (Night Duty)
Staff are of intermittent nature and they are generally
required to attend to occasional telephone calls, receive
telegraphic / telex wireless messages and receipt/
delivery of urgent/ important Dak etc.

(c) to (e) The information regarding the provision
of residential telephones to such statt by the Ministries/
Departments/State Governments is also not centrally
monitored. The Depatment of Personnel & Training has
not statf. They are issued any orders to provide
pesidential telephones to such deployed on night duty
as per schedules issued by concerned Ministries/
Departments etc. in advance for prescribed periods
and are not required to be called for duty at short
notice. '

Construction of Houses

1601. SHRI RAMSAGAR : Will
MINISTER be pleased to state:

the PRIME

(a) the total number of houses constructed by Delhi
Development Authority during 1992-93, 1993-95. 1994-
95, 1995-96, category-wise and area-wise;

(b) the reasons for the short fall in the construction
of the houses during 1994-95 and 1995-96 over the
years: *

(c) the number of houses required to be constructed
annually and the number of houses actually constructed;
and
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(d) the total shortfall of houses in Delhi and the
manner in which the Government propose to meet the
shortfall and by when ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
number of houses constructed by DDA during the years,
1992-93, 1993-94, 1994-95, 1995-96 is as under :

Year No. of Houses Cnstructed.
1992-93 7876
1993-94 8661
1994-95 6844
1995-96 2298

Area-wise and category-wise details of these houses
are given in the enclosed statement

DDA has reported that some shortfalls occur due to
the following reasons:

1. Delay in external electnfication:

n. Delay in provision of basic amenities:
. Occaional shortfall of building materials:
iv. Contractual problems:

v. Land constraints and due to court stays,
encroachments and htgation, etc.

(a) and (d). No. scientific estimate has been made
in regard to the existing housing shortage in Delhi.
However, in so far as DDA is concerned, 43,394
registrants are awaiting allotment under MIG/LIG
categories. it is expected that these registrants will be
allotted flats in a period of two years, subject to
availability of land. infrastructure and other basic
amenities. Besides. DDA has plan to allot 400 plots In
Dwarka & Narela to the cc-operative group housing
societies for construction of 33.000 dweiling units.

STATEMENT

Houses Completed during the Year 1992-93

Zone SFS MIG LIG Janta EWS Total
1 2 3 4 s 6
East Zone - 288 332 504 1124
South West Zone 1257 232 120 1609
South East Zone 48 44 47 139
Ronini 536 - 1400 - 1936
North Zone 72 544 660 a7e 2252
West Zone 28 148 384 256 816
Total 1941 1256 2776 1903 - ;8»76
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1 - 2 3 4 5 6
Houses Completed during 1993-94
West/Dwarka 128 597 119 63 907
North 376 416 624 1416
Rohini 928 1503 1788 4219
East 54 168 266 768 1256
South East - 708 708
South West 155 155
Total 1641 2684 3505 831 8661
Houses Completed during 1994-95
East Zone 912 552 1464
South West Zone 24 201 .- 225
South East Zone 48 . 48
Kalkaj Extn. Pkt. A 1l - -
North Zone 80 504 %84 1368
West Zone 1224 884 613 374 3095
Rohini 144 500 644
Total 2240 2285 1945 374 6844
Houses Completed during 1995-96
South West 8 8
East 165 P52 224 1214
West 498 236 734
Rohimi 315 315
Total 173 1665 460 2298

Conference of State Ministers

1602. DR. PRABIN CHANDRA SARMA :
PRIME MINISTER be pleased to state:

Will the

(a) the issues discussed in the conference of State
Ministers in charge of pensions held in November. 1995
and the decisions arnved at the conference: and

(b) the steps taken tc impiement the decision in
general and particularly in the matter of speedy disposal
of the pending cases”

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) : (a) and (b). A State level
Conference of State Ministers of 17 States on Pension
Administration was held on 9.11.95 The discussions In
the meeting helped to focus emphasis on the need for
coordinated and continuous interaction between the
States and Centre for pension Policy formulation and
establishment of effective machinery tor redressal of
pensioner's grievances. The desirability of having an

accurate data bise relating to number of pensioners of
greater use ot computensation for accounting of pension
work was appreciated by all the states. A Committee
has also been constituted in the Department ot Pensions
& Pensioners Welfare to look into the 1ssue of transfer
of pension work from Accountants General to State
Governments

Oil Wells
1603 SHRI RAMESH CHENNITHALA
PRIME MINISTER be pleased to state :

(a) the names of Oil Wells discovered during the
past two. years:

- Wil the

(b) Whether any of them have been given to private
parties for exploitation,

(c) if so. the details thereof;

(d) whether the ONGC wants these wells back
under its control for their exploitation; and

(e) if so. the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) During the past two year (1994-95 and 1995-96) ol
was discovered in the following wells/structures .

Well/Strurture Basm/area
B-15-2 West Coast (Offshore)
B-193-1 West Coast (Offtshore)
WO-16-1 West Coast (Offshore)
WO-15-2 West Coast (Offshore)
B-15A-1 West Coast (Offshore)
GS-23-1 Eest Coast (Offshore)
Pundi-2 Cauvery (Onland)
Kizhvelur-1 Cauvery (Onland)
Khamboi-1 Cambay (Onland)
Bhekulajan Assam
Rajah Assam
Borhapjan Assam
Rungaliting Assam
Tamulkhat Assam

(b) No, Sir.

(c) to (e). Do not ansa in view of (b) above.

Gas to Jaisalmer

1604. SHRI GIRDHARI LAL BHARGAVA : Will the
PRIME MINISTER be pleased to state -

(a) the rate fixed by the Union Government for the
supply of gas to Jaisalmer region ot Rajasthan:

(b) whether the Government have notified the
revised gas rate for HBJ pipeline and other gas wells:

(¢) whether the nitrogen percentage 1s about 40-40
per cent which 1s contributing to power generation has
to be borne by the State government; and

(d) it so, the reasons and the detalls thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI TR BAALU).
(@) to (d). The price of natural gas excluding rovalty.
taxes and transportation charges s RS, 1850 per

thousand cubic metres in Rajasthan as well as other -

parts of India except the North-Eastern States. The
transportation charge along the HBJ pipeline i1s Rs 850
per thousand cubic metres. The gas supphed to RSEB.
Ramgarh has a large percentage of inert gases. RSEB,

Ramgarh is allowed a reduction in the price on this
account,

Plight of Kashmiri Pandits

1605. SHRI DADA BABURAO PARANJPE : Will
the PRIME MINISTER be pleased to state

(a) whether Indo-Amchan Kashmiri Forum had
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witten to Assistant Secretary of State. Assistant
Secretary for Democracy Human Rights and Labour
and Shatuck whose office issues the Human Right
Reports. for inclusion of Kashmiri Pandits’ plight to be
in Right Reports:

(b) if so. whether the Government had invited the
delegation of Kas''miri Pandits, consisting of
representatives from Panun Kashmir and another
Pandits organisations for political dialogue recently:

(c) if so. the matter discussed therein: and
(d) action taken by the Government thereon 7

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R.
BALASUBRAMONIYAN) : (a) Yes. Sir.

(b) to (d). The Union Home Minister had held
discussions in Feb.. 96 with. the poltical parties from
Jammu & Kashmir including Kashmir migrant groups
for inhiating the pahtical process in the State. Holding
of elections in the State as a part of this process was
particularly discuss Different political parties and
migrant groups had dvverge‘ views on holding elections
in the State. Taking various views into consideration.
however, Parhamentary elections were held in the State
peacetully and successfully. Kashmiri migrants also voted
through the faciity of postal ballots.

Electronic Hardware Industry

1606. DR.T. SUBPARAMI REDDY : Will the PRIME
MINISTER be pleased t. state :

(a) whether the electronics hardware industry s
rewarking its strategy to attract more foreign investment
in the absence of resources or cutting edge technology:

(b)Y 1t so, whether the hardware industry has not
done well because of the huge entry costs: and

(cy 1if so. the remedial steps taken by the
Government to attract foreign investments 7

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K ALAGH) . (a)
Electronics Hardware Industry has nct submitted any
such strategy paper to the Government ot India.
Department of Electronics

(b) Does not anise.

(¢) The measures already taken by the Government
to attract foreign investment are given in the enclosed
statement

Measures taken by the Government to attract foreign
Investment

(1) Policy initiatives hke exemption from
locational imitations, abolition of hcensing



59

(if)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

Written Answers

except for four specific items, abolition of
phased manufacturing programme and
amendment to the MRTP Act to facilitate
investments.

Liberalisation of Export-import Policy by
allowing free access to imported capital
goods, value based advanced licensing
scheme etc.

Rationalisation of fiscal policy especially in
the areas of duty structure, corporate taxation
etc.

Introduction of the Software Technology Park
Scheme which seeks to provide
infrastructural facilities for small software
houses keen to enter the export market. The
scheme also gives the flexibility to set up
private STPs which can be done by
bigger companies taking advantage of the
duty free facilities oftered for import of CG
etc.

Introduction of Electronics Hardware
Technology Park Scheme (EHTP) designed
to meet the specific requirements of a
globally oriented electronics sector. This
would provide a flexible policy environment
that would greatly facilitate doing business
and making referential access to the vast
Indian domestic market as an incentive for
export production in the country.

Encouraging foreign collaboration for
investment and technology. This includes
automatic approval for foreign direct
investment upto 51% foreign equity in high
priority industries and automatic
permission for foreign technology agreements
in such industries with certain ceiling on
payments.

Encouragements to NRIs and Overseas
Corporate Bodies predominently owned by
NRIs to invest in India. This includes
automatic approval upto 100°% equity in
priority industries.

Implementation of a quality infrastructure
programme called the Standardization,
Testing & Quality Certification (STQC)
Programme to promote the quality of Indian
electronic goods.

Participation in and sponsoring of seminars,
exhibitions, business delegation etc. abroad
and in India.

Establishment of a Software Services Support
and Education Centre to improve the quality
of indian Software.
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‘Construction of Service Personnel Quarters

1607. SHRI JAG MOHAN
MINISTER be pleased to state :

(a) whether a request from the NDMC for allotment
of 1.5 acres of land in DIZ area (Havlock Square) for
construction of service personnel quarters, for the
Dhobis’ (Washermen) has been pending in the Ministry
for a long time;

Will the PRIME

(b) whether this long delay has caused a great deal
of frustration amongst the "dhobis’ and aiso led to illegal
encroachments and insanitation in the NDMC; and

(c) the time by which the allotment of land is likely
to be made ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) .
Allotment of land to N.D.M.C. in DIZ Area has been
mafle vide this Ministry's letter No. J-13019/1/94-LD
(USLTI) Dated 12.7.1996.

Problems faced by Coastal People

1608. SHRIMAT! JAYAWANT! NAVINCHANDRA
MEHTA : Wil the PRIME MINISTER be pleased to state:

(a) whether the Government are aware of pathetic
conditions of persons residing near the sea-areas in
Mumbai, Maharashtra;

(b) if so, whether any study has been conducted in
this regard; and

(c) if so, the outcome thereof and steps being taken
to safeguard their lives and property ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). The
State Government of Maharashtra has informed that
they are aware of the pathetic conditions of persons
residing near sea-areas in Mumbai and that while no
study has been undertaken in this regard, certain
preliminary works have been carried out by the Housing
and Special Assistance Department of the State
Government.

(c) As Urban Development is a State subject,
necessary steps in this regard are to be undertaken by
the-State Government. No proposal has been submitted
by the Government of Maharashtra for urban
development assistance from the Government of India.

Closure of Golan and Lokagalan Vallies

1609. SHRI GULAM RASOOL KAR : Will the PRIME
MINISTER be pleased to state :

(a) whether Golan and Lokagalan Vallies are not
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open for grassing purposes of cattle of Gujjars and
Bakerwalas of district Baramullah and Kupwara;

(b) if so, the reasons therefor; and

(c) how much grass raising areas (bakes), in the
district of Baramullah and district Kupwara has been
used for the Gujjar, Bakerwala and local people ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S. R.
BALASUBRAMONIYAN) : (a) and (b). Yes, Sir. These
places fall near LOC and the grazing facility, if allowed,
can be misused by militants for egress and ingress.

(c) 18 'Bahaks’ in Baramullah District and 10
‘Bahaks’ in Kupwara District are open to Bakarwals/
Gujjars and local people for grazing purposes.

Arsenic-Free Water

1610. SHRIMATI BHAVNABEN DEVRAJ BHA!
CHIKHALIA : Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Government have considered the
proposal for supplying ‘arsenic-free water' for various
districts of Gujarat,;

(b) if so, the details thereof alongwith the proposals
of the State Government accepted by the Union
Government; and

(c) the action proposed to be taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No such proposal
has been received from the State Government of
Gujarat.

(b) and (c). Do not arise.

Atomic Energy Commission

1611. SHRI AMAR PAL SINGH :

SHRI PRABHU DAYAL KATHERIA :
Will the PRIME MINISTER be pleased to state :

(a) whether the Atomic Energy Regulatory Board is
answerable to the Chairman of the Atomic Energy
Commission;

(b) if so, the details thereof;

(c) whether the Government propose to make the

Atomic Energy Regulatory Board independent from the
AEC; ’

(d) it so, the details thereof; and

(e) ianot. the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b). Atomic Energy Regulatory Board (AERB),
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constituted under the Atomic Energy Act (33 of 1962) to
carry out regulatory and satety functions envisaged
under Section 16, 17 and 23 of the Act, shall be
responsible to the Atomic Energy Commission (AEC)
and shall send reports periodically to the Chairman,
AEC on safety status including observance of safety
regulations and standards and implementation of the
recommendations. It will also submit an Annual Report
of its activities to Chairman, AEC. Appeals against
decisions of the AERB shall lie with the Atomic Energy
Commission whose decision shall be final.

(c) The Atomic Energy Regulatory Board already
enjoys functional independence.

(d) The AERB has the authority to impose
restrictions/enforce suspension of the operation of any
facility for non-compliance of its directives.

(e) Does not arise.

[Translation]
Approval to U.P. Projects

1612. SHRI BHANU PRATAP SINGH VARMA : Will
the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government of Uttar Pradesh has
sent some schemes to the Planning Commission for
approval,

(b) if so, the details thereof including their locations;
and

(c) the time by which these schemes are likely to
be approved ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
to (c). A Medium Irrigation Project i.e. Patharal Medium
Irrigation Project at revised estimated cost of Rs. 31.66
crores located at District Jhansi covering Gross
Command Area and Culturable Command Area of 3772
hectares and 3509 hectares respectively has been
received in the Planning Commission through Ministry
of Water Resources as Irrigation Projects are not directly
sent to the Planning Commission. The Project had been
duly recommended by Technical Advisory Committee.
The concurrence of State Finance Department and other
related details to be complied by the State Government
are awaited in the matter. As soon as the compliance
from the State. Government is received, the project will
be considered for investment approval by the Planning
Commission.

Another Project on Rural Water Supply and
Environmental Sanitation costing $ 100 million to be
posed for World Bank Assistance has also been
received through Ministry ot Rural Areas & Employment.
The project is to combine the concept of heaith
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education, safe drinking water supply and environmental
sanitation facility (sullage drains and low cost sanitary
latrines) and strengthening of various institutional set
up to achieve the aim of living conditions of rural
community. The location of the project area spread over
13 districts of U.P. which includes 8 hill districts. namely,
Dehradun, Tehri, Chamoli, Pauri, Pithorgarh, Uttarkashi.
Nainital and Almora and 5 Bundelkhand districts,
namely, Jhansi, Lalitpur, Banda, Kamirpur and Jalaun
covering total 1000 villages. The project has already
been appreved by the World Bank for $ 59.6 million
loan. tor this project on 26.6.1996.

An outlay of Rs. 2500 crores for roads and bridges
under the category of external aided projects in the 9th
Five Year Plan has been requested. The total length of
selected package is 2680 kilometres, out of which 258
kilometres require widening. 1405 kilometres needs
widening & strengthening and 1017 kilometres needs
strengthening.

[English]
Central Assistance to Food Processing Industries

1613. SHRI RAMASHRAYA PRASAD SINGH :
PROF. RASA SINGH RAWAT :

SHRIMAT! JAYAWANT! NAVINCHANDRA
MEHTA

SHRIMATI SHEELA GAUTAM :
SHRI S.D.N.R. WADIYAR :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state : )

(a) whether the Government have drawn any plans
to develop Food Processing Industry in India;

(b) it so, the details thereof;

(c) the amount of assistance sought by various
States, separately, for setting up of Fodd Processing
Industries during the last three years;

(d) if so, the details thereof;

(e) the assistance provided to various States during
the above period; and

(f) the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (f). Ministry of Food Processing Industries
are operating several developmental Plan Schemes for
the overall development of food processing industrieg.
Under the Plan Schemes financial assistance Ts
extended to State Government Organisations, Joint
Sector/Assisted Sector Units/Cooperatives/Voluntary
Organisations etc. for upgrading or setting up or
enlarging food processing facilities, developing
backward linkages with farmers, marketing support, for
setting up pork, poultry and other meat and meat
processing facilities, tuna and other fish processing,
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setting up of cold-chain, Research & Development in
food processing and packaging and training of
manpower in certain sectors etc.

The Plan Schemes being operated by this Ministry
are not State specific and cover different segments such
as Fruits & Vegetables Processing, Meat & Poultry
Processing, Grain Processing, Fisheries etc. The
financial assistance provided by this Ministry for the
proposals received from different states of the country
including assistance for Research & Development,
Manpower development etc. during the last 3 years has
been as under :

Year Amount (Rs. in Crores)
1993-94 38.52
1994-95 29.74
1995-96 40.87

Integrated Rural Development Programme

1614. SHRI RAJU RANA :
SHRI KASHIRAM RANA :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to states :

(a) whether the Union Government have received
the report from the Committee appointed by the Reserve
Bank of India on implementatior. of Integrated Rural
Development Programme;

(b) if so. the main recommendations by the
Committee;

(c) the details of recommendations accepted by the
Government; and

(d) the action taken or proposed to be taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir. An
interim reports has been submitted by the Committee.

(b) and (c). The main recommendations made by
the Committee In its interim report and those accepted
by the Government are :-

(i) Greater involvement of Panchayati Raj
Institution in the imlementation of the IRDP.

(1)) Selection of the families below poverty line
for assistance under IRDP should be trom
those with skills, aptitude and experience in
handling assets. Others could also be
provided assistance under IRDP, subject to
acquiring or upgrading their skills under
TRYSEM or other related training
programmes.
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(i) Switchover from present fron- end subsidy to
back end subsidy.

(iv) Measures for better recovery of IRDP loan.

(v) Realistic repayment schedules and
increasing the security free limits.

(vi) Need to meet working capital requirement.

(vii) Stress on better planning and development
of infrastructure.

(viii) Increase in the level of per family assistance
by providing larger credit and higher
subsidy.

(ix) Encouragement of group activities.

(x) Modification of traditional target onented
approach.

(d) Instructions to implement the recommendations
have been issued by Government of India and Reserve
Bank of India respectively to all the concerned

[Translation]

Improvement and Reorganisation of
Administrative set-up

1615. SHRIMATI SHEELA GAUTAM :
SHRI RAMESHWAR PATIDAR

Will the PRIME MINISTER be pleased to state :

(a) the measures contemplated by the Government
to improve and reorganise its administrative set up:

(b) whether the Government propose to set up a
reforms commission/committee to look into the existing
lacunae in administrative set up and suggest remedial
measures; and

(c) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The Government has taken
several measures from time to time to imprcve and
reorganise its administrative set-up to promote
administrative efficiency. A number of specialised bodies
have been set-up form time to time to suggest
appropriate reforms in administration. Some of the
important measures taken by the Government are the
following :

- Steps for improving procedures and methods
for recuritment, training, development,
promotion and transfer of Government
employees;

- Steps under the programme of Responsive

Administration for simplification of procedures
delegation of authority, enforcement of
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accountability and prompt and sympathetic
redressal of public grievances;

- Strengthening of vigilance machinery and
launching of a three-ponged strategy
comprising preventive vigilance, surveillance
and detection and ditferent punitive action
for talking corrupt practices in public
administration.

(b) and (c). At present, there is no such proposal
before the Government.

[English)
Clearance to Project

1616. SHRI SANAT KUMAR MANDAL : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether attention of the Government has been
invited of the news-item captioned “Indefficiency costs
Centre a whopping Rs.17,000 Cr." appearing in ‘The
Financial Express’. New Delhi dated May 3, 1996;

(b) it so, the facts of the matter reported therein;
(c) the reaction 'of the Government thereto; and

(d) the positive measures being taken to avoid
delays in the clearance of the Central mega projects
resulting in massive time and cost overrun?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes Sir. The amount of Rs.17000 crores mentioned in
the news item refers to the sum of difference between
the approved cost and the anticipated cost (as on
29.2.96) of mega and major projects in the Central
sector. This cannot be entirely attributed to ‘inefficiency’.

(b) The extetnal factors outside the control of the
project authorities such as exchange variations Price
escalation. change in duties and levies etc. also
contribute significantly to the cost overrun beside the
change of scope and delays.

(c) and (d). Govt. is very much concerned with the
time any cost overrun of projects. Details of steps taken
by Govt. to streamline for preparation of the original
estimates and implenientation of projects is enclosed in
statement. :

STATEMENT

Steps taken by the Government to Streamline for
preparning the onginal estimates and implementation
of projects

(i) Two-Stage project approval to ensure
adequate preparation, environmental and
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other clearances and infrastructure planning
at stage-| before a project is finally approved
for implementation at stage-II.

(i) Intensive monitoring of projects at
various levels. This enables the monitoring
agencies to identity constraints and help
the management in taking remedial
measures.

(iii) Indepth critical review of the progress by the
project authorities and administrative
Ministries.

(iv) Setting up of Task Force/Empowered
Committees for speedy finalisation of contract
packages, solving land acquisition and other
problems.

(v) Close follow up by the Department of
Programme Implementation, concerned
administrative Ministries and project
authorities with the State Government,
equipment suppliers, contractors, consultants
and other concerned agencies to minimise
delays.

(vi) Inter-ministrial coordination and interation.

(vii) Emphasis on preparation of realistic project
implementatioin plan.

(viii) Review by the Committee of Secretaries of
the specific projects facing constraints.

[Translation]
Shortage of Houses

1617. SHRI RAJESH RANJAN ALIAS PAPPU
YADAV : Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether any survey has been conducted or is
proposed to be conducted with regard to the shortage
of houses in the rural areas:

(b) whether it has been ascertained blockwise as
to how many additional dwelling units are required in
the backward and poor areas of the country:

(c) if so, the details thereof, and
(d) it not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes. Sir.

(b) and (c). As per the estimates, there is a housing
shortage of 14.5 million houses in rural areas. Out of
this, 14.5 million houses, 10.31 million houses
would need upgradation and 4.19 million houses would
need to be built. A programme for the construction/
upgradation of these houses will be phased in the
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following manner:
Year House to be
Built Upgraded
(In lakhs)

1996-97 10.5 25.8
1997-98 10.5 25.8
1998-99 10.5 25.8
1999-2000 10.4 25.7
Total 419 103.1

(d) Question does not arise.
[English]
Backlog of SC/ST

1618. SHRI K.D. SULTANPURI : Will the PRIME
MINISTER be pleased to state :

(a) the number of SC/ST persons provided
employment in Central services during the last five years;

(b) whether any backlog of posts reserved for them
remain unfilied;

(c) it so, the details thereof:;

(d) the time by which the backlog is expected to be
cleared; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTABY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The information is not
centrally maintained.

(b) and (c). Under the 5th Special Recruitment Drive
tor Scheduled Castes and Scheduled Tribes, As on
01.04.95, 17,228 backlog vacancies were identified for
being filled up. Of the vacancies assessed under the
Drive, according to reports received upto 30.06.96,
8,879 &cheduled Caste/Scheduled Tribe candidates
have since been recruited.

(d) and (e). The Unfilled reserve vacancies were
reported to be mainly due to non-availability of
Scheduled Caste/Scheduled Tribe candidates with
requisite specialised skills or technical qualifications.
Government have since launched the Sixth Special
Recruitment Drive in 1996 for filling up backlog
vacancies, as on 01.07.1996.

Report of Watch Asia

1619. SHRI JAGATVIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the repon



69 Written Answers

of “Watch Asia” of Human Rights Agency on terrorists
activities in J&K;

(b) if so, the findings thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c). The latest report of
Human Rights Watch Asia entitled “India” India’'s Secret
Army in Kashmir. New Patterns of Abuse Emerged in
the Contlict” released on 19.05.96 is full of baseless
allegations and observations. The report attempts to
discredit all those who have discarded the path of
violence and terrorism and returned to the democratic
method of seeking rederssal of grievance. The report
helps the cause of terrorists and their mentors across
the border. Apart from the general allegations, certain
specific allegations of violations by security forces have
also been described in the report. Detailed response
refuting the various allegations: made therein alongwith
facts in respect of individual cases mentioned in the
report has been sent to our missions aboard on
10.06.96 for countering the propaganda.

Oil Refineries

1620. SHRI E. AHAMED : Will the PRIME
MINISTER be pleased to state :

(a) the number and places of oil refineries
functioning at present;

(b) the installed capacity of all the centres
separately;

(c) whether indian Oil Corporation have any plan to
open more offices in the country particularly in Kerala:
and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). The details are as under -

Location of the Capacity

° Name of the

Company refinery (MMTPA)
S 1 : 2 3
1. Indian Oil 1. Guwahati 1.0

Corporation 2. Barauni 3.3

Limited (IOC) 3. Koyali 95

4. Haldia 2.75
5. Mathura 7.5
6. Digboi 0.5
2. Hindustan 1. Bombay 5.5

Petroleum 2. Visakah 4.5

Corpn. Ltd.

(HPCL)
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1 2 3
3. Bharat Pet- Bombay 6.0
roleum Corpn.
Ltd. (BPCL)
4. Madras Refine- Madras 6.5
ries Ltd. (MRL)
5. Cochin Refine- Cochin . 75

ries Ltd. (CRL)

6. Bongaigaon
Refinery &
Petrochemicals
Ltd. (BRPL)

7. Crude Disti-
llation Unit of MRL

8. Mangalore
Refinery &
Petrochemicals
Limited

Bongaigaon 2.35

Narimanam 0.50

Mangalore 3.0

(c) and (d). IOC have no plan to open any new
office in the country, particularly, in Kerala.

Oil Pool Account

1621. DR. M.P. JAISWAL
MINISTER be pleased to state :

Will the PRIME

(a) whether it is fact Rs. 4.000 crores were withdrawn
tfrom the Oil Pool Account in 1993-94 to show,a lower
fiscal deficit in budget:

(b) if so. the details thereof:

(c) whether the funds withdrawn was paid back to
the Oil Pool Account:

(d) it so, the details thereof; and
_(e) if not, the reasons therefor?

‘,,THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (e). Information”is being collected and shall be
laid on the table of the House.

[Translation]
Disposal of Letters form M.P.s

1622. SHRI RAM TAHAL CHAUDHARY : Wil the
PRIME MINISTER be pleased to state :

(a) the punishment prescribed for such officers who
do not follow the instructions in regard to the disposal
of the letters from Members of Parliament as contained
in para 57 and-60 of office instruction of the Central
Secretariat rules;

(b) whether the Government have issued any
instructions in this regard:
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(c) if so, the details thereof;
(d) if not, the reasons therefo:?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHR! S.R.
BALASUBRAMONIYAN) : (a) All officers in the Ministries/
Departments of Government of India are expected to
observe the guidelines laid down in para 57 and 60 of
the Manual of Office Procedure. Any violation of the
procedure is dealt with as per the disciplinary
procedures.

(b) to (d). Yes. The Government have issued
instructions calling for replies to be given promptly to
letters received from Members ot Parliament and have
asked the Ministries/Departments to see that the
instructions are observed scrupulously. They have also
been asked to devise a monitoring system to ensure
that the replies to the N 2mbers of Parliament are sent
expenditiously as laid down in para 122 of Manual of
Office Procedure.

Kerosene Distribution

1623. SHRI MAHESH KUMAR M. KANODIA : Will
the PRIME MINISTER be pieased to state :

(a) whether the Government have reviewed the
distribution system of kerosene to various States:

(b) if so, the details thereof;
* (c) it not, the reasons therefor; and

(d) the steps taken and likely to be taken to check
the blackmarketing of :(erosene?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU).
(a) to (c). The Government periodically revises the
distribution system of kerosene. Apart from allowing
growth in the allocation of kerosene to various States,
the Central Government has also requested the State
Governments to rationalise the system of retail
distribution to identity points of diversion and to take
steps to plug the loopholes to prevent black-marketing
of kerosene, so that it reaches the targeted groups in
time and in desired gquantities and at prescribed prices.

(d) In order to check black-marketing ot kerosene,
steps such as furfural doping of kerosene, biue dyeing
ot kerosene, sample testing by Mobile Laboratories and
surprise inspections by field officers of Oil Companies
and State authorities are undertaken.

o LPG Agencies

1624. SHRI PITAMBAR PASWAN : Will the PRIME
MINISTER be pleased to state :

(a) the number ot LPG agencies working in the
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State of Bihar and the number of proposals for setting
up of these agencies in the State pending for clearance;

(b) the names of the places in the State where new
LPG agencies are proposed to be set up; and

(c) the time by which the pending agencies are to
be given clearance?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). As on 1.4.1996, 195 LPG distributorships
were functioning in Bihar. In order to meet the growing
demand, additional 95 LPG distributorships have been
included in the LPG Marketing Plan 1994-96 for Bihar.
Selection of distributors is made through Oil Selection
Board. It generally takes 1-2 years for commissioning of
distributorships from the date of advertisement.

Roads in Uttar Pradesh

1625. SHRI BACH! SINGH RAWAT BACHDA :
SHRI RAM SAGAR :
SHRI SUSHIL CHANDRA :
SHRI JAGDAMBI PRASAD YADAV :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether Union Government propose to provide
additional assistance for the construction and
metallization of roads in the hill districts of Uttar Pradesh:

(b) it so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Union Government propose to
connect all the villages by roads in the country during
the Eighth Plan;

(e) if so, the details thereof;
(f) it not, the reasons therefor;

(g) whether availability of transportation is first step
towards development; and

(h) whether rural unemployment will also be etfected
by 1t and the migration of labourers will also be
checked?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). This
Ministry does not propose to provide additional
assistance for the construction of roads in the hill districts
of Uttar Pradesh.

(d) to (f). The Eight Plan (1992-97) envisages linking
of all villages with population 1000 and above (on the
basis of 1981 census) with all weather roads.

(9) and (h). Rural roads play a significant role in
opening up rural areas, accelerating socio-economic
development and achieving the objective of Integrated
Rural Development.
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[English]
Cogentrix Power Project

1626. SHR!I R. SAMBASIVA RAO : Will the PRIME
MINISTER be pleased to state :

(a) the details of the Cogentrix Power Project and
the salient features thereof:

(b) whether there will be any adverse effect on the
interest of the farmers and fishermen in the region
therefrom; and

(c) the estimated cost thereof and the benefits likely
to be accrued therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) The 1000 MW (4x250 MW)
coal based Mangalore TPS located at Nandikur, Dakshin
Kannara District in Karnataka is being put up by
Mangalore Power Company (promoted by Mi/s
Congentrix Energy Inc., USA and M/s China Light &
Power Company, Hong Kong). The project was accorded
techno-economic clearance subject to certain conditions
by the Central Electricity Authority at an estimated
completion cost of US$ 751.574 Million + Rs. 1580.89
crore. The project is expected to be completed within a
period of 42 months from the date of financial closure.

(b) No. Sir.

(c) As replied at (a) above.

Enron Project
1627. SHRI SURESH KODIKUNNIL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have accorded counter-
guarantee to the Enron Project; and

(b) if so, the details thereof including their terms
and conditions?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Yes, Sir.

(b) The terms & conditions of Government of india
(GOl)'s counter guarantee to Government of
Maharashtra's State guarantee tor specified payment
obligations of the Maharashtra State Electricity Board to
Dabho! Power Company (DPC) under the Power
Purchase Agreement for the Phase-I of the Dabhol Power
Project, inter-aha, include .

- The GOl's obligation is that of a secondary
obligor ;

- The Guarantee shall expire at the earliest to
occur of several specified events;
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- The guarantee shall not exceed Rs.1500
crores in relation to any one financial year
subject to suitable adjustments on account
ot inflation, change in taxation and rupee
devaluation.

- The Termination Payment shall at all times
be limited to only outstanding foreign debt
which is further limited to US$ 300 Million.

- Settlement of disputes provides conciliation
proceeding as the first mechanism. Any
dispute which remain unresolved through
conciliation shall be resolved by Arbitration.

- Arbitration shall be in accordance with the
provisions of the UNCITRAL Arbitration Rules.

[Translation]
Cooking Gas
1628. SHRI DHIRENDRA AGARWAL :
PRIME MINISTER be pleased to state :

(a) the total number of applicants from Bihar in the
waiting hst for cooking gas registered with the various
companies ot the Government of india; and

Will the

(b) the time by which these applicants are likely to
get L.P.G. connections?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). The number of waitlisted applicants with the
distributors of Public Sector Oil Companies as on
1.4.1996 in Bihar is 3.72 lakhs.

Etfforts are constantly on to release LPG connections
to as many applicants as early as possible. The plans
has been drawn for higher availability of LPG by
increasing the capacity of exiting production sources.
putting up new plants and augmenting supply through
higher imports. New import facilities for LPG are under
construction at Kandla and Mangalore which are
expected to be commissioned in October, 1996. With
this. the availability of LPG shall be increased through
enhanced imports. New bottling plants and more LPG
distributorships are being opened by Government Qil
Companies to cater to higher demand. The entire
waiting list is expected to be cleared by 2001 AD.

[English)]

Oll Refineries

1629. SHRI RAMENDRA KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) the number of oil refineries whose capacity have
been enhanced during the last years; and

(b) the details of the capacity of Barauni Oil Refinery
situated in Bihar?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The Details of enhancement in the refining
capacity of the refineries during the last 3 years is
given below :-

Capacity
Refinery Enhancement Year
1.0.C. Guwabhati 0.15 MMT 1993-94
C.R.L. Cochin 3.00 MMT 1994-95
B.R.P.L. 1.00 MMT 1995-96
Bongaigaon

(b) The installed capacity of Barauni Refinery is 3.3
MMTPA.

[Translation]
LPG Agency

1630. DR. BALIRAM : Wili the PRIME MINISTER
be pleased to state :

(a) the details of such places in Uttar Pradesh where
Government propose to set up Petrol/Diesel Pump and
LPG agency;

(b) whether the Government propose to set up LPG
Agency in Lalganj, Dhekaya and Mubarakpur Bazar in
Ajamgarh;

(c) if so, the time by which it is likely to be set up:
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d). Retail Outlet dealerships and LPG
distributorships are opened at places Meeting Oitl
Industry’'s economic viability norms. Accordingly, 172
retail outlet dealerships and 156 LPG distributorships
have been included in the RO Marketing Plan 1993-
96 and LPG marketing Plan 1994-95 respectively for
U.P.

There is no proposal at present to set up LPG
distributorship at Lalganj, Dhekaya and Mubarakpur
Bazar.

Super Thermal Power Station

1631. SHRI MAHABIR LAL BISHVAKARAMA : Will
the PRIME MINISTER be pleased to state :

(a) whether Government propose to set up Super
Thermal Power Station at Tandwa in district Chapra in
Bihar;

(b) if so, the details thereof, and

(c) the reasons for delay in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) and (c). Do not arise.

Potable Water

1632. SHR! RATILAL KALIDAS VERMA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the scheme of the Union Government for making
available potable water in the country particularly saline
water affected areas of Gujarat;

(b) whether the Government have formulated or
propose to formulate any short or long term programme
by providing special grants to the State Governments
and local bodies to make available pure and Table
water; and

(c) # so, the details thereof and the time by which
the potable water will be made available?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). Under the
Sub-Mission meant for improving water quality on control
of brackishness, schemes are taken up for providing
potable drinking water in the saline water affected areas
and other States/Union Territories.

75% of the approved cost of the projects i1s provided
as Centrai assistance and the balance 25% is to be met
by the State Governments for schemes taken up under
the Sub-Mission in the rural areas. According to the
survey of status of quality of drinking water supply in
rural habitations, there were 56,739 habitations atfected
with salinity in the States of Andhra Pradesh, Gujarat,
Karnataka, Kerala, Himachal Pradesh, Orissa, Madhya
Pradesh, Punjab, Rajasthan and Uttar Pradesh. The
concerned States have been advised to formulate
specific action plans to supply potable water for
implementation during Ninth Five year Plan Period.

[English]
Foreign Banks

1633. SHRI SURESH KALMADI : Will the PRIME
MINISTER be pleased to state :

(a) whether the ONGC has given the mandate to
tour foreign banks for arranging a loan of 1.82 million
dollars;

(b) if so, the details of the foreign banks; and

(c) the purpose for which the loan is likely to be
utilised?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). ONGC has given the mandate to consortium
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of the following four banks for arranging a loan of
Japanese Yen 20 billion:-

(i) BA Asia Limited Honkong.

(ii) I1BJ Asia Limited Hongkong.

(ii) Societe Generale Asia Limited, Honkong; and
(iv) Union Bank of Switzerland, Honkong.

(c) The above loan is being arranged to refinance
the following earlier loans -

(i) Syndicated loan of Japanese Yen 10 billion
drawn in August, 1989.

(i1) Suppliers Credit of Japanese Yes 15912.126
million drawn in Nov., 1993 (present
outstanding amount is 11934.09 million).

ONGC propose to replace their earlier loans through
fresh unguaranteed loans to save on interest and
guaranteed charges.

Power Supply to Gujarat

1634. SHRI SANAT MEHTA : Will the PRIME
MINISTER be pleased to state the cost of power
generation per unit by Atomic Power Stations of Tarapur
and Kakrapar and at what rate same 1s supphed to
Gujarat? »

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) :
The unit Energy Cost of electricity from Tarapur Atomic
Power Station is 63.31 paise/Kwh and from Kakrapar
Atomic Power Station 1s 217.54 paise/Kwh as of June.
1996. The Gujarat State Electricity Board is also charged
the same rates for supply of power from these power
stations.

[Translation]
Fire Incident

1635. SHR! JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether a number of fire incidents in several

petroleum/oil depots 1n the National Capital Terntory of
Delhi have taken place during the last three years;

(b) it so, the depot-wise details of the same for the
last three years, till date:

(c) the total financial loss as a result thereot and
the steps taken by the Government to stop the recurence
of such incidents causing the loss of lite and property:

(d) whether any cummittee was set up to look into
the same; and

(e) if so, the details of the conclusions submitted by
the Committee?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T'RI BAALU):
(a) to (e). There were two fire incidents in the °.-'.'
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installations in the National Capital Territory of Delhi
during the last three years. There was a small fire at
10.00 hrs. on 23-12-1995 in the electric panel in the
switch room of the 10C’s Railway Siding at Shakurbasti.
The fire was extinguished immediately by the I0C
employees. There was no financial loss. The Chief
Terminal Manager who investigated the incident
concluded that the fire was caused by short circuit.

The second fire incident took place at around 07.27
hrs. on 30-5-96 at the tank wagon gantry at the I0C's
LPG Bottlig Plant at Tikrikalan. The fire was controlled
within four minutes by the IOC employee on duty. There
was no loss of lite. One employees suftered 30% burn
injunes and four others suffered minor injuries. The loss
of property was worth Rs.8000/-.

[English]
Smuggling of Petroleum Products

1636. SHRI MULLAPPALLY RAMACHANDRAN :
Will the PRIME MINISTER be pleased to state :

(a) whether cases of smuggling of petroleum
Products from Mahe in Union Territory of Pondicherry
have been reported to the Union Government; and

(b) if so. the details thereof with preventive measures
being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
(a) No, Sir. No cases of smuggling of petroleum products
from Made in the Union Territory of Pondicherry have
been reported to the Government.

(b) Does not arise.

[Transiation]
LPG Gas Connection

1637. SHRI SANTOSH KUMAR GANGWAR : Wil
the PRIME MINISTER be pleased to state :

(a) the total number of persons on the waiting list
for LPG gas connection in Bareilly (U.P) and the time
by which the waiting list i1s proposed to be cleared; and

(b) the year for which the persons on the waiting
list are being given connection at present?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). As on 1.4.1996, 39602 applicants from
Bareilly (U.P.) were in the waiting list ot distributors of
Public Sector Oil Companies for LPG gas connection.

Efforts are constantly on to release LPG connections
to as many applicants as early as possible. Plans have
been drawn for higher availability of LPG by increasing
the capacity of existing production sources, putting up
new plants and augmenting supply through higher
imports. New import facilities for LPG are under
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construction at Kandla and Mangalore which are
expected to be commissioned in October, 1996. With
this, the availability of LPG shall be increased through
enhanced imports. New bottling plants and more LPG
distributorships are being opened by Government Oil
Companies to cater to higher demand. The entier
waiting list is expected to be cleared by 2001 A.D...

[English]
implementation of Projects

1638. DR. KRUPASINDHU BHO! : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the pace of progress in the country has
become very slow due to the delay in the
implementation of different projects:

(b) f so, whether Government have felt the need to
streamline the procedure in order to reduce the delay
in clearing these projects; and

(c) if so, the details of the steps taken in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
Delay in the project implementation is one of the reasons
which have been affecting the pace of progress in the
economic development of the country.

(b) Governmert has taken certain steps to
streamline the procedures to reduce the delay in
implementation of projects.

(c) The details of the steps being taken to reduce
delay in the implementation of projects is enclosed in
the Statement.

STATEMENT

Steps taken by the Government to streamiine for
preparing the original estimates and implementation
of Projects

(i) Two-stage project approval to ensure
adequate preparation, environmental and
other clearances and infrastructure planning
at stage-| before a project is finally approved
for implementation at stage-|l.

(1) Intensive monitoring of projects at various
levels. This enables the monitoring agencies
to identity constraints and help the
management in taking remedial measures.

(i) Indepth critical review of the progress by the
project authorities and Administrative
Ministries.

(iv) Setting up to Task Force/Empowered
Committees for speedy finalisation of contract
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packages, solving land acquisition and other
problems.

(v) close follow up by the Department of
Programme Implementation, concerned
administrative Ministries and project
authorities with the State Government,
equipment suppliers, contractors, consultants
and other concerned agencies to minimise
delays.

(vi) Inter-ministrial coordination and interaction.

(vii) emphasis on preparation of realistic project
implementation plan.

(viii) Review by the Committee of Secretaries of
the specific project facing constrants.

Solar Power Programme

1639. SHRI SOUMYA RANJAN : Wil the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to launch
commercialisation of solar power programme in the
country at a large scale: and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). A large scale
Integrated Solar Combined Cycle (ISCC) Power Project
is proposed to be set up in Rajasthan which will include
a 35 MW Solar Thermal Power Plant. Global
Environmental Facility (GEF) has accorded ‘in principle’
approval to provide grant assistance of US$ 45 million
towards the incremental cost ot the solar power
component. In response to a Request for Proposals
(RFP) issued by the Government of Rajasthan, Letters
of Intent (LOI) have been issued by the State
Government to three companies for setting up of sollar
power projects of aggregate capacity 300 MW based
6n Build-Own-Operate-maintain (B-O-O-M) basis.
Government of Uttar Pradesh has also invited offers for
setting up of 5-50 MW Solar®power project by private
developers on Build-Own-Operate-Maintain (B-O-0-M)
basis. Two partially grid connected Solar Photovoltaic
(SPV) Power Plants of 100 KW capacity each have
already been set up in Uttar Pradesh with financial
support by the Ministry of Non-Conventional Energy
Sources.

Monsoon Trends

1640. SHRI SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether his attention has been invited to the
news-item “Monsoon Plays Hide and Seek” appearing
in the ‘Economic Times', New Delhi, July 3, 1996; and
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(b) it so, the Monsoon Trends predicted by the
Meteorologists, as per latest information available with
his Ministry?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) The iIndia Meteorological Department has
predicted a normal monsoon in the country in 1996,
normal being defined as within + 10% of the long period
average value for the country as a whole for the period
from June to September.

The present rainfall trend is towards a normal
monsoon as per the long range forecast of the India
Meteorological Department.

Privatisation of Oil Fields

1641. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have repivatised some
oil and gas fields:

(b) if so. the details thereotf;

(c) whether the Government propcse to privaties
the exploitation of some gas and oil fields:

(d) 1f so. the details ot the proposals of the
Government in that regard. and

(e) the policy of the Government on the privatisation
of oil/gas fields?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). Government of India so far approved the
award of contract for exploration/development of the
following blocks/fields under production sharing
arrangement with private participation.

Exploration blocks

Pranhita Godavari onshore
basin.
Krishna Godavar: otftshore
basin.

1. GN-ON-90/3

2. KG-0S-90/1
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3. GK-ON-90/2

Gujarat Kutch onshore basin

4. RJ-ON-90/1 Rajasthan onshore basin.

5 CY-0S-901 Cauvery oftshore basin

6 RJ-ON-90/4 Rajasthan onshore basin

7. RJ-ON-90/5 Rajasthan onshore basin.

8. BB-0OS/5 Bombay offshore basin.

9. CY-0Ss/2 Cauvery offshore basin.

10. KG-OS/6 Krishna Godavan offshore
basin.

11. GK-0S/5 Gujarat Kutch offshore basin.

12. CB-OSN Cambay offshore.
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13. CB-ON/7 Cambay onshore.
14. CB-ON/2 Cambay onshore.
15. RJ-ON/6 Rajasthan onshore.
16. CB-0S/2 Cambay oftshore.

Discovered oil & gas fields

Hazira Gujarat

Cambay -do-

Bhandut -do-

Matar -do-

Sabarmati -do-

Indrora -do-

Bakrol -do-

Lohar -do-

Dholka -do-

Wavel -do-

Baola -do-

Asjol -do-

PY-1 Cauvery offshore
Mid & South Tapti Bombay

Panna ’ -do-

Mukta -do-

Ravva Krishna-Godavari,
Kharsang Arunachal Pradesh.

Ratna and R-series Bombay offshore.

(c) and (d). Bids have also been received for 36
exploration blocks under the 7th, 8th amd joint venture
bidding rounds as well as for 16 small sized and 6
medium size discovered fields.

(e) The reasons for offering these balocks/fields for
private participation include :

i. To supplement the Oil exploration activities
of ONGC/OIL.

il. Marginal economics of some of the fields.
in. Low rserves of the small fields offered.

iv. To augment total investment in exploration
and development.

v. To help augment the oil/gas production by
way of quickly putting these fields on
production.

vi. For the application of enhanced oil recovery
processes.

vii. To induct the latest managerial and
technological parctices.

CAPART

1642. SHRI RAMCHANDRA VEERAPPA : Will the
Minister of RURAL AREAS AND EMPLOMENT be
pleased to state :

(a) whether the funds from CAPART are being
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sanctioned to organisations directly associated with
officers of the Ministry; and

(b) if so, the details of procedure adopted by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHR!
CHANDRADEO PRASAD VARMA) : (a) and (b). CAPART
provides financial assistance to voluntary agancies
having at least three years experience after registration
as a society under the Societies Registration Act of
1860 or under the corresponding State Act, or as a
Trust registered under Indian Trusts Act, 1882 or the
Charitable and Religious Trusts Act, 1920, for
undertaking rural development projects, While
considering project proposals for financial assistance,
interalia, the technical feasibility and economic viablility
of the project proposal and the administrative capability
of the voluntary organisations are also taken into
account. Also, CAPART have a system of pre-tunding
appraisal, close monitoring of projects through Monitors,
periodical returns, etc., to ensure that the funds granted
are properly utilised.

CAPART has reported that it does not have any
information as to the voluntary agencies assisted by it
with which officers of the Ministry of Rural Areas &
Employment may be directly associated.

Food Processing Industries in
North-Eastern Region

1643. DR. PRABIN CHANDRA SARMA : Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) the number of food processing industries with
their locations, set up in Assam in particular and the
entire North-Eastern region in general;

(b) the major constraints coming in the way In
setting up such industries in the region;

(c) the steps taken to overcome these impediments;

(d) whether the Government propose to set up some
such industries in the region during the current financial
year; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHR! DILIP KUMAR
RAY) : (a) to (e). Since food processing industries are
both in the organised and unorganised sectors, details
of the all food processing industries set up all over the
country including those in Assam and North Eastern
region are not maintained centrally.

Food processing industries include different
segments such as fruits & vegetables processing, grain
processing, meat & poultry processing, etc. The
constraints faced by these industries in the North-Eastern
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Region inter-alia include infrastructural bottlenecks, lack
of entrepreneurship in the region, high transport cost,
inadequate market for value-added processed food
products, inadequacy of processing variety of raw
materials at reasonable prices over a longer period of
time.

This Ministry does not set up any industry directly.
With a view to encourage setting up/upgrading/enlarging
food processing industries including that in North-
Eastern region, Government have taken various steps
which inter-alia include declaration of food processing
industries as a hjgh priority industry, delicensing almost
all food processing industries except brewing and
distillation of alcoholic beverages and those reserved
for small scale industries, providing fiscal reliefs,
promoting domestic, foreign and NRI investments, etc.
This Ministry is also operating a number of schemes
which include providing assistance to State Government
ogranisations, cooperative bodies, voluntary
organisations, etc. for setting up or enlarging food
processing facilities. development of backward linkage
with farmers, marketing support, setting up of pork,
poultry. meat & poultry processing facilities, setting up
of cold chain, research and development in food
processing, packaging and training of manpower in
certain sectors.

Keeping the special difticulties in the North-Eastern
region, assistance level for setting up/grading food
processing industries in that region has been kept
higher in our Plan schemes. Assistances have already
been extended for setting up meat & poultry units in the
public sector & cooperative sector units in North-Eastern
region and also setting up of fruits & vegetable
processing units in cooperative sector and Food
Processing Training Centres in the Public and voluntary
sectors.

Hyderabad Fuel Complex

1644. SHRI RAMESH CHENNITHALA : Wil the
PRIME MINISTER be pleased to state :

(a) whether the Nuclear Fuel Complex in
Hyderabad is going ahead with its expansion planning;

(b) whether a Committee appointed by the
Government in 1995 has strongly opposed it;

(c) if so, the details of objections raised by the
Committee; and

(d) the reasons for ignoring the views of this
Committee?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
Yes, Sir. :

(b) No, Sir.
(c) and (d). Do not arise.
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Supply of Natural Gas to Rajasthan

1645. SHRI GIRDHARI LAL BHARGAVA : Will the
PRIME MINISTER be pleased to state :

(a) whether the supply of natural gas to Rajasthan
is not being made available;

(b) it so, the details thereof;

(c) whether the Government have assured to supply
@ 289 KL/Day of High Speed Diesel till the time natural
gas is made available to Rajasthan;

(d) if so, the details thereotf; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). Natural Gas is currently being supplied to
Chambal fertilisers, Gadepan, NTPC, Anta, Samcor
Glass and RSEB. Ramgarh in Rajasthan.

(c) to (e). Pending adequate supplies of natural gas
to RSEB, Ramgarh, 500 KL of HSD for start-up and
8000 KL of HSD per month from February to June,
1996 was allocated to the project.

Mini ITis

1646. DR. ARUN KUMAR SARMA :
SHRI CHITTA BASU :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state:

(a) whether the Government propose to set up mini
Industrial Training Institutes (ITI) at block levels, where
ITls are not in operation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) Government of India has proposed to set up
Mini-Industrial Training Institutes at block levels. States
can initiate steps for setting up of Mini ITis in a phased
manner in blocks where no NGO/Govt. run ITls are
available or planned to be establised by any agency of
the State or Central Government or NGOs. Each Mini ITi
would cater to 3-4 selected trades/enterprises relevant
to the locality. Mini ITIs are to be managed and run by
the DRDAs under the overall guidance of the
Directorate of Technical Education of the State for
maintaining certain standards of Training.

TRYSEM Trainees will be admitted in Mini ITls.
However, with the approval of DRDAs, others also can
be admitted, if sufficient TRYSEM trainees are not
available.

The non-recurring expenses for setting up of Mini
ITls will be met from the provisions under TRYSEM

SRAVANA 2, 1918 (Saka)

Written Answers 86

infrastructure to be shared by Government of India and
State on 50:50 basis. State Governments will meet the
recurring expenses.

Government of India sanctioned setting up of 242
Mini ITls in 8 States and released Rs.1961.06 lakhs
towards Central share for meeting non-recurring
expenditure during 1995-96.

[Translation]

World Bank Assistance for Drinking Watar

1647. DR. SAHEBRAO SUKRAM BAGUL : Will the
PRIME MINISTER be pleased to state :

(a) whether the World Bank has provided financial
assistance for solving the drinking water problem in
India;

(b) if so, the details thereof. and

(c) the names of the States in which drinking water
problem would be solved with the financial assistance
of World Bank?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The World
Bank has provided financial assistance for improving/
augmenting drinking water supply in some parts of the
country.

(b) A list of projects funded by the World Bank is
given in the statement enclosed in the given statement.

(c) The names of the States in which drinking water
problem would be improved with the financial assistance
of the World Bank are as under :-

Urban Water Supply

(i) Andhra Pradesh
Secunderabad)

(1) Tamil Nadu (Madras)

(Hyderabad &

Rural Water Supply

(1) Maharashtra (In the districts of Satara, Pune,
Ahmednagar, Sangli, Thane. Aurangabad.
Beed, Latur, Buldhana and Chandrapur).

(i) Karnataka (Bangalore. Mandya., Mysore.
Shimoga. Dhakshina. Bellary, Gulbarga.
Raichur, Bidar, Belgaum, Tumkur and
Hassan).

(ii) Uttar Pradesh (Tehri, Deoria. Jhansi, Bijonor,
Dehradun, Pithorgarh, Nanital. Chamoli,
Uttar- Kashi, Pauri, Tehn, Lalitpur, Jalaun,
Almora, Hamirpur, Banda, Mirzapur,
Sonbhadra and Allahabad).

(iv) Punjab (Bhatinda, Mansa, Faridkot, Ropar,
Hoshiarpur and Gurdaspur).
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(v) Tamil Nadu (Chengai, North Arcot-Ambedkar,
South Arcot-Vallar, Villupuram, Trichy,
Thanjavur, Quaid-e-Milleth, Madurai,

Dindigul, Pasumpori, Thirunelveli,
Chidambran, Kanyakumari, Salem,
Coimbatore and Periyar).

STATEMENT

List of Water Supply and Sewerage/Sanitation Project completed with financial assistance of the World Bank.

S.No. Project (Area) Cost World Bank Year of
(Rs.in Assistance Comple-
crores) (US$ Mill- tion

ion)

1. Bombay Water Supply & Sewerage 185.00 5.0 1979
Phase-l (Bombay)

2. Maharashtra Water Supply & Sewerage 86.00 48.0 1988
(6 towns and 22 villages)

3. Punjab Water Supply & Sewerage 67.00 38.0 1988
(Janandhar, Amritsar, Ludhiana, Moga,
Patiala, Bhatinda, Rajpura & Pathankot)

4. U.P. Water Supply & Sanitation (Kanpur, 60.00 40.0
Agra, Varanasi, Allahabad & Lucknow)

5. |l Bombay Water Supply & Sewerage (Bombay) 640.00 196.0 1988

6. Rajasthan Water Supply & Sewerage 137.76 © 80.0 1988
(Jaipur, Jodhpur, Kota & Bikaner)

7. Gujarat Water Supply & Sewerage 207.33 72.0 1991
(Anand, Godra, Nadiad, Bhavnagar
& Jamnagar)

8. Tamil Nadu Water Supply & Sewerage 321.86 73.0 1994
(Coimbatore, Madurai, Salem, Kancheepuram,
Sankarankoil, Pollachi, Pudukkottai,
Manapparia, Thiruvannamalai,
44 small towns & 476 rural habitations)

9. Kerala Water Supply & Sanitation 127.88 30.11 1994
(Quilon & 7 Rural developing areas)

10. Madras Water Supply & Sanitation (Madras) 205.00 69.0 1996

11. |ll Bombay Water Supply & Sewerage 800.00 145.0 1996
(Bombay)

12. Gujarat Urban Development (Water 208.00 62.0 1995
Supply) (Ahmedabad, Surat. Vadodara, (98.58)
Rajokt, Jamnagar, Bhavnagar. Anand
and some rural areas)

13. U.P. Urban Development (Water Supply) 463.86 150.0 1996
(Varanasi, Allahabad, Lucknow, (195.66)

Bareilly, Muradabad, Gorakhpur.
Aligarh, Saharanpur, Gaziabad, Dehra-
dun, Nainital, Jhansi and Meerut)

[English]
Jamiya Masjid, Srinagar

1648. SHRI GULAM RASOOL KAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Historical Masjid (Jamiya Masjid,
Srinagar) was attempted to be burnt recently;

(b) it so, the details thereof;

(c) whether any case has been registered to the
police in this regard; and

(d) if so, the aim and main culprits behind it?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
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PARLIAMENTARY AFFAIRS {SHRI" S.R.
BALASUBARAMONIYAN) : (a)-to (d). As per the
information received from the State Government, in the
early-morning on 30.6.1996 fire appeared at the eastern
gate of the historical Jamia Masijid, Srinagar. The Security
Guard on the road side and some Namazies who noticed
the same. raised an-alarm and also extinguished the
fire. Partial damage was however caused to the eastern
gate of the Masijid. A case has been registered on the
incident and investigation taken up. However, at 2130
hrs. on 1.7.1996, one person by name Ab. Hamid
Ahanger resident of Roshanpura Mohalla, Srinagar was
caught red-handed while he was attempting to put on
fire the northern gate of the Jamia Masjid. He was
handed over to the Police. The person in reported to be
insane. No damage was caused to the gate.

Poor Result of Schools
vooyt me L4 ty - Y

1649, SHRI CHAMAN LAL GUPTA Will the PRIME
MINISTER be pleased to state:-

(a) whether many Government Higher Secondary
Schools in Jammu & Kashmir have secured low
percentage in the Examinations conducted by the State
Board of -School Education during last year and also.in
the current year; and

(b) whether any inquiry has been conducted to find
out the reasons for poor results and the outcome of
such an inquiry?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S R.
BALASUBARAMONIYAN) : (a) Yes. Sir.

(b) ‘Government has been regularly reviewing the
working and pertormance of Governmient sthools.
comparison of these schools with schools in the private-
sector cannot be a fair indicator of performance as the
students of private-sector schoois (which are mostly in
urban areas) belong generally to the elite classes and
also depend greatly on private tuitions. However. steps
like introduction of refresher/orientation courses for
teachers on a regular basis and filling up of posts of
teachers have been taken up. As a result of these
steps. performance of Government Higher Secondary
schools is gradually improving.

1AY

1650. SHRI K.S.R. MURTHY : Will the Minister ot
RURAL AREAS AND EMPLOYMENT be pleased to state:

- (a) whether all the housés collapsed fully or partially
In natural ‘calamities have been reconstructed through
IAY funds; and

(b) the details of the funds released for. this purpose
to Andhra Pradesh Government?
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THE MINISTER OF-STATE IN THE MINISTRY-OF
RURAL AREAS. AND EMPLOYMENT. {SHRI
CHANDRADEO PRASAD VARMA) .- ta) and (b). Centrat
assistance under Indira Awas Yojana (lAY) is released
to States for construction of houses of the Scheduled
Castes, Scheduled Tribes, freed bonded labourers and
non-SC/ST rural poor living below poverty line. in' some-
States, releases made under IAY. have been utilised: far
construction of houses for the rural poor affected by the-
natural clamities. However, no. specific releases under
IAY have been made to the State of Andhra Pradesh for
construction of houses for the people affected by, the
natural clamities. L

Clearance to Urban Projects of Gujarat

1651. SHRI SHANTILAL PARSOTAMDAS PATEL :
Will the PRIME MINISTER be pleased to state :

(a) the number of sanitation and water supply
projects for urban areas of Gujarat pending with Central
Government for clearance;

(b) whether any- clearance/approval was- given to
projects located in the State in 1995-96, and

(c) if so, the details thereof?

THE MINISTER OF STATE iN“THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLUIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) One water
supply and three sanitation projects tor urban areas of
Gujarat are in a preliminary stage and require
comprehensive details from technical and financial
angles from the State Government before clearance
can be given by the Central Government.

(b) and (c). The water supply schemes .of Barwala
and Surajkaradi at an estimated cost of Rs.90.94 lakhs
and Rs.18.20 lakhs respectively were approved by the
Central Government under the centrally Sponsored
Accelerated Urban Water Supply Programme n January.
1996. The cost is to be shared by the .Lentral and State
Government 1n equal proportion.

Sharing of Power

1652. SHRIMATI VASUNDHARA RAJE : Wil the
PRIME MINISTER be pleased to state :

(a) the details of the demand in sharing of power
made by the Government of Rajasthan from Ravi-Beas
System: and

(b) the steps taken to fultitl the demand of
Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OFf STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI).: (a).and (b). An agreement was
reached among Punjab. Haryana, Rajasthan and the
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Central Government on 10.5.1984 for makin‘g a reference
to the Supreme Court on the question of entitiement of
Haryana and Rajasthan to a share in the power
generated in the Anandpur Sahib Hydel Project,
Mukerian Hyde! Project, Thein Dam Project, Upper
Bari Doab Canal (UBDC) Stage-!l and Shahpur
Kandi Hydel Scheme; and in the case of there being
such an entitiement, to determine the share of each
State.

This has been a subject Matter of discussion in
various inter-state meetings held by the Ministry of Water
Resources. However, no consensus could be reached.
The Northern Zonal Council has now been approached
to persuade the States concerned to arrive at an
amicable settilement.

Unauthorised Constructions
1653. SHRI MRUTYUNJAYA NAYAK :
PRIME MINISTER be pleased to state :

(a) the number of unauthorised constructions made
in the Government colonies at New Delhi;

Will the

(b) the number of complaints received by various
civic bodies in this regard, during the last three years
from bonafide residents of the colonies in which the
unauthorised constructions have come up;

(c) the action taken by the Government to demolish
the unauthorised constructions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d). About
2200 unauthorised structures exist in Government
colonies. These include jhuggis, shops, religious
structures etc. but do not include unauthorised
constructions made in Government quarters. Whenever
a pocket of encroached land is required for a public
purpose, action to remove the encroachment is taken in
accordance with the general policy laid down for
removal of such encroachments and after a physical
survey is conducted. Instructions have been issued to
the field staff to be vigilant and to prevent fresh
encroachments.

[Transiation]
Power Shortage in U.P.
1654. SHRI PANKAJ CHOWDHARY :

PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the acute
shortage of power causing great difficulties to the public
of Uttar Pradesh; and

(b) i so, the steps taken by the Government to
siove the problem?

Will the
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Uttar Pradesh faced an
energy shortage of 14.3% during April-June, 1996 as
against the average of 6.8% in the Northern Region
and an All India Average of 11.2%.

(b) Various measures taken to improve the
availability of power in Uttar Pradesh include capacity
addition, maximising generation from existing
capacity, implementation of an R&M programme,
reduction of Transmission and Distribution losses,
effective load management and energy conservation
measures and obtaining assistance from neighbouring
States/Systems.

[English]
Decline in MHydro-Electric Power Generation

1655. DR. LAXMINARAYAN PANDEY : Will the
PRIME MINISTER be pleased to state :

(a) whether there has been a decline in the share
of hydro-power in the total power generation of the
country while the potential for tapping of energy is the
largest in the hydro-electric power section;

(b) whether any pane! has been constituted by the
Planning Commission to chalk out a policy for the
improvement of Hydro-electric Power Sector:

(c) it so, whether the Panel has submitted its report,
details thereof: and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
.VENUGOPALACHARI) : (a) The share of hydro-electric
potential in the total installed capacity of the country
was 50.62% in 1963 and has thereafter declined to
25.19% as on 31.3.1996. Central Electricity Authority
has assessed the total hydroelectric potential of the
country at 84044 MW at 60% load factor of which
12475.07 MW at 60% load factor (14.84%) has been
developed and about 5879 MW at 60% load factor
(6.99%) is under various stages of development.

(b) to (d). An Inter-Ministerial Group was constituted
by the Planning Commission in May, 1992 to identiy
new hydel projects to be taken up in the 8th Five year
Plan and suggesting an action plan for implementation
»0f these projects expeditiously. The first meeting of the
Group was held in September, 1992. Subsequently, the
National Development Council (NDC) Committee on
power was set up in 1983 which also considered the
question of increasing the share of hydel power in the
total instalied capacity. As a result, no further meeting
of the Inter-Ministerial Group to identity new hydel
projects was held.
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National Renewable Energy Polley

1656. SHRI B.L. SHARMA PREM : Will the PRIME
MINISTER be pleased to state:

(a) whether the National Renewabie Energy Policy
has since been finalised;

(b) it not, when it is likely to be finalised;

(c) the approximate percentage of the total
requirement of the power for the country to be met
through this source by the end of the year 2000; and

(d) the present position in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) and (b). The National
Renewable Energy Policy, being formulated by the
Ministry of Non-Conyentional Energy Sources, has not
been finalised. The Policy will be finalised after
consultation with concerned Ministries, State
Governments and other agencies, since to policy is
likely to have wide ranging implications.

(c) The share of renewables in the total generation
capacity is tentatively proposed at 5% by end of the 9th
Plan in the draft policy.

(d) By the end of the 8th Plan, the percentage is
expected to be nearly 2% of the total installed capacity
in the country.

[Transiation]
Rural Development in U.P.

1657. SHRI BHANU PRATAP SINGH VARMA : Wil
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the amount allocated by the union Government
to the Uttar Pradesh Government for rural development;

(b) whether the Union Government issues any
guidelines to the State Governments while allocating
the said amount;

(c) the rate of rural development in Uttar Pradesh
and the reasons for such a low rate of development in
Bundelkhand region:

(d) the number of villagers benefitted under rural
Development programmes and the percentage of
downtroddeh and backward class out of them. and

(e) the number women benefitted in Uttar Pradesh
through Rural Development Programme and the
percentage of downtrodden women out of them?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (e). Integrated
Rural Development Programme (IRDP), Jawahar Rozgar
Yojana (JRY), and Accelerated Rural Water Supply

SRAVANA 2, 1918 (Saka)

Written Answers 94

Programme (ARWSP) are major Rural Development
Programmes being implemented by the Centre in
various States including the State of Uttar Pradesh. The
amount allocated by the Union Govt. to the State of
Uttar Pradesh for rural development under the above
programmes and the number of persons and women
benefitted are given below:-

Programme Among No. of No. of
allocated persons women
(Rs. in lakhs) Dbenefitted benefitted
(lakh)
LR.D.P. 20316.50 355916 ~ 1.31
{No. of families
assisted)
J.RM. 68271.83 1532.66 364.29
(lakh mandays)
A.RWS.P 11182.00 16.99 Programme is

(lakh persons) not gender
specific)

Detailed guidelines on implementation of each of
the programmes including proper utilisation of funds
and achievement of targets are issued to States from
time to time.

[English]
Ban on Fishing Trawlers

1658. SHRI MOHAN RAWALE
SHRI BANWAR! LAL PUROHIT :
SHR! KRISHAN LAL SHARMA :
SHRI MULLAPPALLY RAMACHANDRAN :
SHRI SANDIPAN THORAT

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) whether the Government have imposed a ban
on foreign trawlers restricting them from fishing in indian
Waters and the ban is likely to continue after the
monsoon to avoid the ensuring seize of major ports
proposed to be laid by the fishermen all over the country:

(b) if so, the preventive measures proposed to be
taken in this regard;

(c) it not, the reasons therefor;

(d) whether the any function under the Joint Marine
Venture earlier agreed upon continues inspite of this
ban:

@) if so, the details thereof; and

(f) the names of the countries across the world
where there is ban in force on deep sea fishing by
mechanised trawlers?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (e). The Government of India has offered
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to ban deep sea fiéhing during the breeding seasons in
the EEZ off the coast of a maritime State: this ban would
be conditional and co-terminus with a similar trawl ban
imposed by the concerned State Government.
Accordingly, on the request of the State Government of
Kerala and Karnataka, the Central Government has
imposed a ban on operation on operation of all deep
sea fishing vessels, including joint venture vessels, in
the Exclusive Economic Zone off the coast to Kerala
and Karnataka. The ban is co-terminus with a similar
ban imposed by the Government of Kerala and
Karnataka on operation of mechanised fishing vessels
in coastal waters. The ban on deep sea fishing is
effective upto 30th July, 1996 in case of Kerala and
upto 31st August, 1996 in case of Karnataka.

(f) It would not be possible to obtain this information
from all the coastal countries in the world. However,
many such countries impose periodic bans regarding
areas and/or specific gears and/or specific target species
in the area of marine fishing.

[Translation]
Atomic Energy

{659. PROF. RASA SINGH RAWAT : Will the PRIME
MINISTER be pleased to state :

(a) whether there is frequent break-down of atomic
power plar; at Kota;

(b) the date on which the reactors were set up in
Kota for the generation of atomic power. the amount
spent thereon the the power generation capacity threof;

(c) whether these atomic reactors have stopped
- functioning now and the latest technology to revive thee
reactors is not available in the country; and

(d) whether it would be possible to generate power
through these atomic reactors in future and if so, the
extend of possibility?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOCY (SHR! YODINDER K. ALAGH) . (a)
Unit-1 of Rajasthan Atomic Power Station (RAPS) at
Kota which had been facing interrruptions in the past is
presently shutdown from February 1994 due to a minor
but ditticult heavy water leak from the Over Pressure
Relief Device located in an inaccessible area. Unit-2.
which had been performing well registring an overall
capacity factor of about 60°. and an avilability tactor of
about 72% has been shutdown from 1st August. 1994
for inservice inspection and eventual enmasse
replacement of coolant channels and upgradation of
systems.

(b) RAPS-1 was set up at a cost of Rs.73.77 crores
with an inital capacity of 220 MWa and was
commissioned in 1992. RAPS-2 with the same capacity
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was set up at a cost of Rs.102.54 crores and was
commissioned in 1980. Power Level of RAPS-1 was
restricted to 100MWe since 1987 and RAPS-2 to 200
MWe w.e.f. 1.4,1991,

(c) and (d). The Scheme of fixing the leak at RAPS-
1 based on indigenous technology is being worked out
and the integrity of the coolant channels is under
assessment in view of these factors the question of
continued operation of RAPS-1 is under review based
on techo-economic considerations. Technological
capability has been developed indigenously to carry
out enmasse coolent channel replacement is RAPS-2.
Defuelling of the coolant channels has already been
completed and cutting and removal of channels are
progressing satisfactorily. The .Unit is expected to be
recommissioned in 1998 with a generation capacity of
200 MWe.

N.T.P.C.
1660. SHRI SOHAN BEER .
MINISTER be pleased to state :

(a) the annual turnover of National Thermal Power
Corporation during 1993-94, 1994-95 and 1995-96:

Will the PRIME

(b) whether the turnover has increased during each
successive years;

(c) it so. the percentage thereof. and

‘(d) the target set for turnover during the year 1996-
977

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTRY OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.S.
VENUGOPALACHARI) : (a) to (c). The details of annual
turnover of National Thermal Power Corporation during
the iast three years and the percentage of increase
in the turnover during each successive year are as
under :

Year Tumover (Rs Crores) Increse(%i
1993-94 5918.33

1994-95 6359.84 7 o
1995-96 8258 71 (provnsuonal) 30

(d) The target of tornover for the year 1996-97 is
Rs.8740.98 crores.

[Englhish)
World Bank Report

1661. SHRI BANWARI LAL PUROHIT : Will the
PRIME MINISTER be pleased to state :

(a) whether the World Bank has brought out a report
on power situation in the country;
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(b) if so, the salient features of the report:

(c) whether the Government have examined this
report; and

(d) the action taken by the Government on the
observations made by the World Bank?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) No, Sir.

(b} to (d). Do not arise.

Power Sector on Central List

1662. SHRI SONTOSH MOHAN DEV
DR. T. SUBBARAMI REDDY :

Will the PRIME MINISTER be pleased to state :

(a) whether the experts have suggested that vital
power sector should be exclusive domain of Centre
and measures should be initiated to take this out of the
concurrent list of the Centre and States. and

(b) # so, whether any concrete proposals in this
regard are being worked out?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) Does not arise.

Poverty Alleviation

1664. SHR!I JAG MOHAN : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state

(a) the role. India’s private corporate sector 1s
playing in alleviating poverty:

(b) whether this sector has in any way helped in
building up economic and social capabilities of the
poor;

(c) the efforts being made by the Government
in changing the mindset of the private corporate
sector?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YODINDER K. ALAGH) : (a)
and (b). The Government follows a three-pronged attack
on poverty, i.e. (i) acceleration of economic growth, (i)
human and social development through literacy.
education, health, nutrition, meeting the minimum needs.,
elevation of social and economic status of the weaker
section of the Society, etc., and (iii) direct attack on
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"poverty through employment and income generating

programmes and asset-building for the poor. The private
corporate sector plays an important role in accelerating
the rate of economic growth in the country, thereby
leading to economic activity and employment
through backward and forward linkages. However. the
direct attack on poverty is almost entirely in the
Government.

(c) The Government applies monetary and fiscal
instruments to channelise investment and output of the
private corporate sector in the desired direction. There
is a National Fund for Rural Development which
attracts donations for rural development projects
with tax concession. In addition, efforts are made
towards persuading corporations to take up a
greater burden of social responsibility. A number of
large private corporations have become involved in
various village develcpment schemes and social
forestry. -

Development of Non-Conventional Energy Sources

1665. SHRI RAJIV PRATAP RUDY : Will the PRIME
MINISTER be pleased to state °

(a) whether Central assistance is given to the State
Agencies for development of Non-Conventional Energy
Sources:

(b) if so, the details of financial assistance given to
Bihar Renewable Energy Development Agency
(BREDA) in the years 1992-93, 1993-94, 1994-95, the
target fixed and the achievements made %o far;

(c) whether the Government are aware that the IG,
Registration. Bihar has canceiled the Registration of
BREDA and the Central Government are still extending
financial assistance to in illega! institution; and

{d) if so. the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) - (a) Yes, Sir.

(b) The details of financial assistance given to Bihar
Renewable Energy Development Agency (BREDA)
during 1992-93, 1993-94 and 1994-95, the targets
fixed and achievements are given in the enclosed
statement.

(c) and (d). Yes, Sir. The |G, Registration, Bihar vide
his order dated 20.7.1993 had cancelled the
Registration of Bihar Renewable Energy development
Agency (BREDA). On a appeal filed by BREDA, Member,
Board of Revenue, Government of Bihar vide his order
dated 7.12.1993, set aside the order of the IG,
Registration. Therefore, the Central Government is not
supporting any illegal institution.
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STATEMENT

(Rs. in lakhs)

S. Programme

Physical target/achievement and financial Assistance

No. 1992-93 1993-94 1994-95
Physical financial Physical Financial Physical Financial
assistance assistance ___assistance
target Achieve- (Rs. in  Target Achieve- (Rs. in Target Achieve- (Rs. in
ment lakh) ment lakh) ment lakh)
1. Biogas (Family 3500 3502 58.98 3000 2674 55.06 3000 1063 Nil
type) (Nos.)
2. Community/Institutional 6 Nil 2.50 5 Nil Nil 2 2 Nil
Biogas Plants (CBP/IBP)
(Nos.)
3. Improved Chulhas 80.000 81.097 187.34 1.50.000 76.231 51.00 80.000 29.968 66.05
(Nos.)
4. Intergrated Rural No 12.52 No 10.22 No
Energy Programme targets targets targets
(IREP)
5. Solar Thermal 1830 Nil 20.3 Not 1004 ,0.66 Not Nil 1.50
Extension Programme allocated allocated
(collector area in m?)
6. Water Pumping Wind No No Nl © No 9.50
Mills target target target
Southern Gas Grid Pooyamkutty Power Project
1666. SHRI E. AHAMED Will the PRIME 1667. SHRI KODIKKUNNIL SURESH : Will the

MINISTER be pleased to state :

(a) whether the Union Government have received
any request from Kerala to take steps to clear the
Southern gas grid;

(b) if so, the steps taken by the Union Government
8o far to clear this project;

(c) the estimated cost of the Southern Gas Grid;

(d) the names of the major beneficiaries of this
project; and

(e) the names of the countries which have proposed
to supply gas to this project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) Government has signed an Agreement on
Principal Terms with Oman and has commissioned the
feasibility study for the Iran-India pipeline. A proposal
for setting up an LNG terminal in Southern India has
been received from the Gas Authority of India Limited.

(c) and (d). The cost and the names of major
beneficiaries will be known after a specific project is
drawn up.

(e) Natural gas from Oman/iran and LNG from the
Middle-East/South East Asia could be fed into the
Southern Gas Grid.

PRIME MINISTER be pleased to state :

(a) whether the Government of India have received
any assurance from the Government of Canada for
getting Financial assistance to Pooyamkutty Hydro
Electric Project in Kerala;

(b) if so, the details thereof. and

(c) the terms and conditions of the Canadian
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) and (c). Do not arise.

investigation against Employees of
Kendriya Bhandar

1668. SHRI RAM SAGAR
MINISTER be pieased to state :

(a) the number of cases under investigation against
the employees of the Kendriya Bhandar:

(b) the number of cases finalised and action taken:

(c) whether the case of shortages in the branch
stores/godowns still continue unabatedly;

(d) if so, the reasons therefor; and

: Will the PRIME
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(e) the number of cases of shortages that have
come to light during the last three years, year-wise,
indicating the amounts involved therein and how do
that compare with the preceding three years?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) 12 cases.

(b) 3 cases.

(c) and (d). There have been some cases of
shortages in the availability of goods in the godowns/
stores due to pilfarage, damages in handling, delays
on the part of manufacturers/distributors for various
reasons like transportation problem, production hurdies
etc.

(e) A statement showing the number of cases of
shortages due to pilferage etc. and the amount involved,
during the last 5 years, year-wise is attached. Information
for the period prior to that is not readily available with
Kendriya Bhandar. it will be observed therefrom that the
shortages as a percentage of the turnover have shown
a declining trend. ’

STATEMENY

No. of Cases of Shortage and the Amount involved
during the last 5 years, year-wise.

Period No. of Amount Shortages as
cases of (Rs.Nlakhs) % to turnover
shortages

1991-92 45 3.60 0.08

1992-93 1.] 4.18 0.05

1993-94 90° 4.93 0.05

1994-95 78 3.97 0.04

1995-96 60 3.85

Free Home Delivery

1669. SHRI SURESH KALMADI : Will the PRIME
MINISTER be pleased to state :

(a) whether the All-India LPG Distributors
Federation has threatened to curtail free home delivery
of cylinders uniess their commission was immediately
raised; and

(b) i s3%he steps Government propose to take to
meet the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) Does not arise.
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Supply of Gas to Rajasthan

1670. SHRI GIRDHARI LAL BAHRGAVA : Will the
PRIME MINISTER be pleased to state :

(a) whether Oil India Limited/Gas Authority of india
Limited has assured to supply gas at 5.5 lakhs standard
cubic meter to Rajasthan;

(b) it so, the details thereof. and

(c) the time by which the assurance is likely to be
fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). 5.5 lakhs Standard Cubic Metres per day
has been allocated to the Ramgarh Power Project of
Rajasthan State Electricity Board.

(c) Supply of gas to RSEB, Ramgarh commenced
in November, 1994 and is scheduled to reach the level
of 55 Lakhs Standard Cubic Metres per day by April,
1997.

[Translation]
Electronic Seftware Park

1671. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether there is any proposal to set up 3
electronic software park in the National Capital Territory
of Delhi;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YODINDER K. ALAGH) : (a)
to (c). There is no proposal under consideration with
the Department of Electronics (DOE) to set up a Software
Technology Park in.the National Capital Territory of
Delhi. The DOE has already set up a Software
Technology Park at Noida which is presently serving
the needs of the northern region. Besides this, National
Smal| Industry Corporation (NSIC) has aiso set up a
Software Technology Park near Okhla which is also
providing infrastructural services to software exporting
units. : .

[English]
Supply ot LPG

1672. SHRI SANAT MEHTA : Will the PRIME
MINISTER be pleased to state :

(a) the private companies at present engaged in
supply of LGP in the country;

(b) the number of consumaers suppliad with LPG by

private companies during 1995-98; and
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(c) the total-number: of registered.aonsumers with
public sector LPG companies at present?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Under the Parallel marketing System, private
agencies have been alowed to import LPG by using/
setting up their own facilities and-distribution net-work
for sale of such imported LPG at market determined
prices. No permission is requiréed to be obtained from
the Ministry of Petroleum and Natural Gas for
undertaking parallel marketing. So far. 16 parties have
.imported LPG as per details given below:-

) M/s. Essar World Trade.
) M/s. Hindustan deestic} Oil & Gas Co.
) M/s. Jay Cylinders.
(4) Mss. .Bharat Shell.
(5) M/s. Shri Shakti LPG.
(6) M/s. Aegis Chemicals.
) M/s. Kabsons Industries.
) M/s. Palril.
) M/e.-Boomi Gas: .= "o s
{10) M/s. Mahagas.
(11) M/s. Asia LPG.
(12) M/s. SPIC.
(13) Mss. Refarce Petroleum.
(14) M/s. Feena Petroleum.
(15) M/s. Indo-Gulf Fuels Limited:‘_y
(16) M/s. Indore Gases. |

-, Most of the.LPG imparted by the abgye parties has
been sold in bulk.to industrial and commercial
consumers.

(b} Under the paraliel Marketing.scheme the private
parties are free to have their own marketing policies
* and metwork,*Government has no information about the
number-of consumers -to whom parallel markéters sells
~their product. - .

j i) As of 1.4.199, _about 257 lac LPG customers
are waitlisted w:th the” Public ‘Sector Oil Companies
marketmg LPG in the Country, fcr LPG connechon

Kaiga Atomic Power Plant

1673. 5HRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) the present positipn with regard to the
establishment of Kaiga Atpmic Power Plant in Karnataka‘

(b) whether the Government propose to shift the
project to a different location;

. c) it so, the reasons therefor; and
(d) the details of the new. location?
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THE' MBNISTER OF STATE OF -THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION-AND
MINISTER OF STATE OF THE MINISTRY OF SCIENGE
AND TECHNOLOGY (SHRI YODINDER K. ALAGH)}) ; (a)
Work on the construction of Kaiga Atomic Power Project
consisting of 2 units of 220 MWe each is progressmg
About three-fourth of the work of the project-has been
completed- as of May, 1996 and the units are expected
to be commissioned duhng the year 1998-99

(b) No, Sir.

(c) and (d). Do not arise.

3

Rural Electritication

1664. DR. PRABIN CHANDRA SARMA - wm the
PRIME MINISTER be pleased {0 state :

(a) whether the Government of Assam and other
North-Eastern State have sought financial assistance
from the Union Governmént ‘for rural electrification:

(b) if so, the amount of financial assistance provvded
by the Union Government for this purpose during each
of the Iast three years;

.

(c) the time by which all the villages in Assam are
likely to be electrified,

(d) whether any target has -been fixed in this regard;
(e) if so, the details thereof; and
(f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.S.
VENUGOPALACHARI) : {(a) to (f). The financial allocation
approved by the Planning Commission for Rural
Electrificatioin in the North-Eastern States for the last 3
years is as follows :

(Rs. Crores)

S. States 1993-94 1994-95 1995-96
No.

1. Assam 12.50 13.00 66.00
2. Arunachal Pragesh .  18.50 .4 14.00 11.00
3. Manipur 12.50 10.60 12.95
4. Meghalaya - -6.50 ‘86.00 - 524
5. Mizoram 9.00 - 7.20° 7.80
6. Nagaland - 1:00 1.00 1.00
7 Tripura - : 1550 "13.00 6.00

No Time limit or target has been fixed for 100%
Electrification of villages in Assam.

- As rural electrification is a continuing: process, the
,electrification of all vjllages will depend upan availability
of resources power supply position in the State, a proper
netwdrk of transmission and distribution systems ‘and
the targets fixed by the Planning Commission in
consultation with the State Government. v



105 Written Answers

.Software  Industry:

1675. DR. KRUPASINDHU BHO! @ Will the PRIME
MINISTER be pleased-to state :

(a) the performance of software industry in the
country during the last three years;

(b) the private and public sector companies involved
in the production and export of software at present;

(c) whether there is a vast scope to promote the
export of software:

(d) if so. the possibilities explored in that regard:
and

(e) the programmes drawn for 1996-97 financial
year? :

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENGCE
AND TECHNOLOGY (SHR! YODINDER K. ALAGH) : (a)
The performance ot the software industry for the last
three yeas is given below.:-

(Rs. in crores)

Year . Domestic Export
1993-94 695 1.020
1094-95 1,'O7Q‘ 1,474
1995-96 1,690 2.650

(estimated)

(b) There are about 250 major software exporting
companies, including 3 from the public sector.

(c) to (e). The Government has injtiated the following
steps to boost software exports :-

- To provide High Speed Data Communication
Infrastructure facility to software exports, the
Department of Electronics has established 7
Software Technology Parks (STPs) at
Bangalore, Pune, Bhubaneshwar,
Gandhinagar, Thiruvantapuram, Noida and
Hyderabad. The Government s also
encouraging State Governments to set up
STPs.

State Government of West Bengal and
Rajasthan have set up STPs at Calcutta and
Jaipur respectively. State Government of
Punjab and Goa have also initiated steps to
set up STPs in their respective States.

- Strengthening of manpower Development
Programme - both yn-terms ot quantity and
quality to meet the growing requirements of
the Software indsutry. In the past, the
Department of Electronics (DOE) has
supported 254 institutions for Degree/
-Diploma Level courses in Computers.
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In order to bring standardisation in the gquality
of education in the non-formal sector, DOE is
implementing a voluntary scheme, namely,
Department of Electronics Accreditation of
Computer Courses (DOEACC) under which
institution's in the non-formal sector (both
private and public) on meeting specified
norms and criteria are given accreditation
for conducting specified levels of computer
courses - ‘O’ (Foundation), ‘A" (Advanced
Diploma), ‘B’ (Graduate) and ‘'C' (Post-
Graduate).

- Promote Computerisation in the country
which would provide a base for building
ot skills and for demonstration of
capabilities

- Legal protection of software through the
Copy Right Act. :

- Launching of Export promotion Campaigns

The programmes drawn for the 1996-97 are as
follows:-

- Capacity Augmentation by increasing the
bandwidth of the existing High Speed Data
Communication Channels at the STPs set
up by the DOE to meet the growing
requrements of the exporting units.

- Organise Software Export Promotion
Semihars/Conferences in USA alongwith the
Software Industry Association and Indian
Mission abroad.

- Participate in the international exhibitions -
Comdex Fall 96 and CeBIT 97.

- Organise Seminars for creation of awareness
on use of legal software and Intellectual
Property Rights protection of software,
alongwith Software Industry Association.

Contamination of Ground Water

1676. SHRI SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news item captioned "FATAL THIRST . 1 M.
DRINK TOXIC WATER" appearing in ‘The Economic
times’, New Delhi dated July 1. 1996:

(b) # so, whether drinking water in the seven districts
in West Bengal contains more arsenic a litre than the
safe imit prescribed by the World Health Organisation:

(c) it so, whether any long-term or short term plan
has been formulated to eradicate this worst arsenic
contamination of ground water in these 7 districts,
particularly the 24-Parganas’ (South), which is poverty-
ndden and does not have any industry;
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(d) if so, its broad features; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) Drinking water in eight districts in West Bengal
contains arsenic more than safe limits prescribed by
the World Health Organisation.

(c) to (e). As per information received from Ministry
of Rural Areas & Employment, the Government of West
Bengal has prepared a perspective plan at a total cost
of Rs. 750 crores indicating long term and short term
measures to tackle arsenic contamination. The
replacement of tubewells by deeper ones, construction
of new piped water supply schemes and construction of
Sanitary protected Rig Wells and Rain Water Harvesting
Structure for immediate relief and establishment of
surface water based piped water supply schemes,
establishing new spot sources for solving the problem
on long term basis are some of the salient features of
the perspective plan. The perspective plan inciudes a
project aiming to cover six arsenic affected block of
South 24 parganas district based on surface water of
river Hooghly at a cost of Rs.228 crores to benefit 13.56
lakhs people. A task force comprising of experts of
Gowvt. of India and State Govt. have been set up under
the PHE Deptt. to monitor various activities related to
arsenic contamination.

‘As regards urban areas, no proposal/scheme for

removal of arsenic contamination has been received
from the Government of West Bengal.

Mega Power Projects

1677. SHRI SHANTILAL PARSOTAMDAS PATEL :
SHRI KASHI RAM RANA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Union Government have received
any proposal from the Governments of Gujarat and
Maharashtra for sefting up of mega power projects
of 2500 MW in the States based on Oman Gas
pipeline;

(b) if so, the details thereof, alongwith proposed
sites; and

(c) the time by which the projects are likely to be
undertaken?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) No, Sir.

(b) and (c). Do not arise.
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Monltor of Projects

1678. DR. LAXMINARAYAN PANDEY : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) the number of ongoing projects being monitored
by the Government;

(b) the number out of them which have cost overuns
of over 50% including their approved cost and now
their anticipated cost; and

(c) the details thereof, Ministry-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
As on 31.3.1996, 401 projects costing Rs. 20 crores
and above in the Central sector, were being monitored
by the Government.

(b) As on 31.3.1996, .64 projects were having cost
overrun of 50% and more with reference to their latest
approved cost.

(c) The Ministry-wise number of projects. having
cost overrun of 50% and more, is given in the enclosed
Statement.

STATEMENT

Ministry No. of Projects with
50% and more

cost overrun

Atomic Energy

Civil Aviation

Coal

Fertiliser

| and B

Steel

Petro. and Natural Gas
Power

Heavy Indugjry
Railways

Surface Transport
Others (implementation by PWD) 1

®NOOAE LN -

- .
N30
~ -
O N = & &N - -t o - -

Totat 64

LPG Agencies

1679. SHRI MULLAPPALLY RAMACHANDRAN :
Will the PRIME MINISTER be pleased to state :

(a) whether any representation has been received
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from the State of Kerala for the sanction of Gas Agencies
and Petrol/Diesel Pumps to the Kerala State Civil
Supplies Corporation; and

(b) if so, the Union Government's response
thereto? )

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) As per the existing policy, State owned/controlled
Corporations are eligible to apply in response to
advertisements under ‘Open’ category. The criteria
relating to income, residence and multiple dealership
norms are not applicable to them. State Government
has been advised in the matter accordingly to apply
against advertisements.

NCR Finance Corporation
1680. SHRI B.L. SHARMA PREM : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to set up an
NCR Finance Corporation; and

(b) if so. the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No, Sir.

(b) Does not arise.

Water Supply and Sanitation

1681. DR. ARUN KUMAR SARMA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government of Assam submitted
proposals to Union Government for Rural Water Supply
and Sanitation schemes for financial assistance:

(b) if so, the details thereof: and

(c) the response of the Union Government to that
effect?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) and (c). The details of the schemes received
from the State Government of Assam and their present
status are given in the enclosed Statement.’

STATRMENT
S. Name of Project No. of No.of Estimated Date of Status of project
No. Schemes Habit- cost receipt
ations (Rs. in
lakh)
Aasam
1. Schemes for coverage of no 1 5668 Rs. 2400.00 28.2.95 State Govt. was
source SC/ST habitations ' requested to furnish
information on Action
Plan status of habitation
and water quality data
to justify the installation
of iron Removal plants.
The information is still
awaited.
2. Project for W/S scheme in 1 82 Rs. 94.59 13.2.96 Scheme is under
Excess iron areas of Wazira Lakh examination.

and Charaideo Civil sub
div. of Sibsagar Distt.

[Translation]
industries under R.D.P.
1682. SHRI BHANU PRATAP SINGH VARMA : Will

the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state the number of Women benefited in

Uttar Pradesh through Rural Development
Programmes and the percentage of the down-trodden
out of them?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
C&NDRADEO PRASAD VARMA) : During the yesr

-96 the number of women benefited in Uttar
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Pradesh through various development programmes is
given below :

Name of the Scheme Total Women

benefited
A. Jawahar Rozgar Yojana (Lakh Mandays
generated)
1. Jawahar Rozgar Yojana 333.95
2. Employment Assurance Scheme 30.34
3. Intensified Jawahar Rozgar Yojana 73.43
B. Integrated Rural Development (Lakh
Programme and Allied beneficiaries)
Programme
1. Integrated Rural Development 1.31
Programme
2. Training of Rural Youth for 0.38
Self Employment
3. Development of Women and 0.23

Children in Rural Areas

C. National Social Assistance
Programmes

(Lakh Nos.)

1. National Maternity benefit scheme 3.01

Under the rural development programme the
benefits have been provided to the poor women. The
Ministry does not monitor the percentage of poor women
who are down-trodden.

[English]
Implementation of Minimum Programme

1683. SHRI SONTOSH MOHAN DEV : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether Prime Minister has given directions to
the various Departments in regard to minimum
programme agreed to by all the parties of the
Government;

(b) it so, the priorities that have been earmarked:;

(c) whether all the priorities that have been agreed
upon have been undertaken by the various Ministers
for its implementation; and

(d) if so, the details of the programmes and the
progress being made in its implementation?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d). Yes, Sir. Various Departments have been asked
to work out the details of policies and programmes
announced by the Government and contained in the
Common Action Minimum Programme. '
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In a recent Conterence of Chiet Ministers organised
on 4th-5th July 1996, on the initiative of the Prime
Minister, the provision of seven basic minimum
services to all our people in a time bound manner was
endorsed. These seven minimum basic services are as
under :

(i) 100 percent coverage of provision of safe
drinking water in rural and urban areas.

(i) 100 percent coverage of primary health
service facilities in rural and urban areas.

(iii) Universalisation of primary education.

(iv) Provision of Public Housing Assistance to all
shelterless* poor- families.

(v) Extension of Mid-day-Meal programme in
primary schools to all rural blocks and urban
slums and disadvantaged sections.

(vi) Provision of connectivity to all unconnected
villages and habitations.

(vit) Streamhne the Public Distribution System with
focus upon the poor.

Within these, the first three basic services are to be
provided within the next two to three years. However,
States which have satisfactory results in these areas
could select any other component from the identified
seven minimum basic services tor prioritisation.

In addition. Centrally Sponsored Schemes in the
area of urban and rural povery alleviation and
employment, development of desert and drought prone
areas and those for the Weltare of SCs, STs. minorities
and disabled persons would be continued as such but
States would have greater freedom and flexibility in the
implementation of these programmes. The funds under
the remaining CSS would be pooled and basic state
entitlement ratios would be worked out on the basis of
allocations made to the States in 1995-96. The States
would be free to select from amongst these centrally
sponsored schemes those which they would like to
implement in keeping with their specific priorities and
needs. Further, the States annual entittements under all
centrally sponsored ‘schemes would be increased by
15-20 per cent each year.

In the context of the recommendations made in the
Chief Ministers Conference, the Ministry of Planning
and Programme Implementation, in €bnsultation with
the ditferent Central Ministries, is working out the
details regarding revisions in the guidelines and
procedures.

Decentralisation of Planning Process

1684. DR. T. SUBBARMI REDDY : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the non-Governmental Organisations
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have urged the Government for decentralisation of the
planning process;

(b) if so, whether Government are considering the
various suggestions given by these organisations:

(c) if so, the details thereof; and

(d) the time by which the decentralisation of
planning process is likely to be undertaken?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
to (d). Decentralised planning is a continuous process.
While there is no formal proposal with the Planning
Commission from the NGOs on decentralised planning,
as a response to various demands from different
quarters to take planning to the grass-root level,
Government of India have taken a significant step
through enactment of 73rd and 74th Amendment Acts.
These Constitution Amendment Acts confer
constitutional status on the Panchayats and
Municipalities for undertaking planning within their
respective areas of jurisdiction. Action to give effect to
the above constitutional provisions is at different stages
in the various States.

Employment to Youths

1685. SHRI SOUMYA RANJAN
SHRI THAWAR CHAND GEHLOT

Will the Minister of RURAL AND AREAS AND
EMPLOYMENT be pleased to state :

(a) the number of youths in rural areas provided
employment during the year 1995 and the current year
so far, separately;

(b) the number of youths likely to be provided
employment in the year 1996:

(c) the number of unemployed persons registered
in the employment exchange in the Orissa State as on
June 30. 1996: and

(d) the financial and physical achievements made
upto May 31, 1996 as against the targets fixed?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) (a) to (d). This
Ministry 1s implementing a Centrally Sponsored Scheme
viz. Training of Rural Youth for Self-Employment
(TRYSEM). under which training in relevant skilis is
provided to rural youth belonging to below poverty
line families to enable to take up selt wage
employment.

2. The financial and physical achievements as well
as employment provided under TRYSEM in the year
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1995-96 and current year 1996-97 (upto May, 1996)
is as under :

Year Financial Physical

Total Expenditure No. of No. of

allocat- trained trained
ion Youth Youth
employed

(Rs . in lacs)

1995-96
° 1996-97

9025.00 9327.43 287273 136271
9025.00 276.23 15354 2727

Physical targets under TRYSEM are not being prescribed
by Central Government since 1995-96.

3. As per the latest information made available by
Directorate General of Employment and Training (DGET,)
the number of job seekers in Orissa State, all of whom
are not necessarily unemployed, who were on the live
Register as 31.3.1996 was 940.9 thousands.

Safe Water Supply in Aligarh

1686. SHRI JAG MOHAN
MINISTER be pleased to state :

(a) whether Aligarh City is facing a serious threat
of epidemic due to severe water contamination;

Will the PRIME

{b) whether a study sponsored by an international
institute for eénvironment and development has found
that 94 per cent of the City's water supply is
contaminated; and

(c) the measures being taken to ward off the threat
of epidemic, especially during the rainy seasons and
also ensure clean water supply and safe drainage
system in the city?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) . (a) No. Sir..

(b) No such report is available with the Aligarh
Municipal Corporation.

(c) Daily chlorination of safe and potable drinking
water supplied to the city and regular testing of residual
chlorine in the different parts of the city are being done
by the Water Works Staft of the Aligarh Municipal
Corporation. Efforts have also been made through wide
publicity to eliminate leakages in the system.

Supply of Coal Tar

1687. SHRI RAJIV PRATAP RUDY : Will the PRIME
MINISTER be pleased to state :

(a) whether Hindustan Petroleum, Bharat Petroleum
and Indian Oil Corporation have entered into an
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agreement with the State Government of Bihar for supply
of Coal Tat;

(b) it so, the details thereof:

(c) whether deliveries were not made at the points
of delivery as decided in the agreement;

(d) if so, the details thereof;

(e) whether the quantity of Coal Tar reaching the
destination were less than the terms of agreement: and

(f) if so, the details and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (f). Hindustan Petroleum Corporation Ltd., Bharat
Petroleum Corporation Ltd. and Indian Oil Corporation
Ltd. have not entered into any agreement with the
Government of Bihar for supply of Coal Tar. However,
supplies of Bitumen to the various Departments such as
State Public Works Departments of the Governments of
States including Bihar, are made against DGS & D Rate
Contract. The product is supplied against the supply
orders released by the concerned Departments, as
per the DGS & D rates, which is common for all the
States.

N.T.P.C.

1688. SHRI MRUTYUNUJAYA NAYAK :
PRIME MINISTER be pleased to state :

(a) whether the National Thermal Power Corporation
(NTPC) has taken up an ambitious plan to become a
25000 MW pius company by the year 2002 by installing
a number of coal and gas based power plants:

{b) it so, the details thereof:

(c) whether the NTPC has worked out any strategy
to achieve this target: and

Will the

(d) it so. the details thereof and the present installed
capacity of the NTPC?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (d). Nationa! Thermal
Power Corporation (NTPC) presently has an instalied
capacity of 16795 MW. The details of these projects are
as follows :

S. Name of the Project Location Installed
No. Capacity
(MW)
]
1 2 3 4
1. Singrauli Super Thermal Uttar Pradesh 2000
Power Project.
2. Rihand Super Thermal Uttar Pradesh 1000
Power Project.
3. National Capital Power Uttar Pradesh 840

Project
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1 2 . 3 4
4. Feroz Gandhi Unchahar Uttar Pradesh 420
Thermal Power Project
Stage-!I.
5. ¢Dadri Combined Cycle Uttar Pradesh 817
Gas Power Project.
6. Anta Combined Cycle Rajasthan 413
Gas Power Project.
7. Auraiya Combined Cycle Uttar Pradesh 852

Gas Power Project.

8. Vindhyachal Super
Thermal Power Project-l.

9. Korba Super Thermal

Madhya Pradesh 1260

Madhya Pradesh 2100

Power Project

10. Kawas Combined Cycle Gujarat 645
Gas Power Project.

11. Jhanor-Gandhar Gujarat 648

combined Cycle Gas
Power Project.

12. Ramagundam Super
Thermal Power Project.

Andhra Pradesh 2100

13. Farakka Super Thermal West Bengal 1600
Power Project.

14. Kahalgaon Super Thermal Bihar 840
Power Project.

15. Taicher Super Thermal Orissa 1000
Power Project.

16. Taicher Thermal Power Orissa 460
Station
Total 16795

NTPC has also drawn up a perspective plan for
capacity addition during 9th and 10th Plan period i.e.
from the year 1997-98 to 2006-2007. The multipronged
strategy adopted by NTPC inter-alia includes expansion
of its existing power plants. setting up of new projects
at green field sites. taking over of existing under-
performing power piants of State Electricity Boards and
other utilities. setting up of power projects through joint
venture etc. The details of the projects identified tor
yielding benefits during this 10 years period are as
follows :

S. Project Location Capacity
No. addition
during

9th and

10th Plan

(MW)

1 2 3 4

. Approved and ongoing Projecls :

1. Vindhyachal Super
Thermal Power Project
Stage-1!

2. Unchahar Thermal Power Uttar Pradesh 420
Project Stage-Il

Madhya Pradesh 1000
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1 2 3 4
3. Kayamkulam Combined Kerala 400

Cycle Power Project

Sub-Total | 1820

Il. New Projects under consideration :

1. Faridabad Gas Power Haryana 400
Project
2. Taicher-ll Thermal Orissa 2000

Power Project

3. Hyderabad Metro
Combined Cycle Power

Andhra Pradesh 6850

Project

4. Simhadri Thermal Power Andhra Pradesh 1000
Project .

5. Kawas Combined Cycle Qujarat 650

Power Project Stage-ll

6. Rihand Super Thermal
Power Project Stage-Il

7. Ramagundam Super
Thermal Power Project
Stage-Ill

Uttar Pradesh 1000

Andhra Pradesh 500

Sub-total-1l 6200

. New Project proposals under formulation :

1. Seepat Super Thermal
Power Project

Madhya Pradesh 2000

2. Anta Combined Cycle Rajasthan 400
Power Project Stage-Il

3. Auraiya Combined Cycle  Uttar Pradesh 650
Power Project Stage-I!

4. South Madras Gas Tamil Nadu 2000
Power Project
Sub-total il ) 5050
Grand Total 13070

Development of Towna in Kerala

1689. SHRI P.C. THOMAS : Will tha PRIME
MINISTER be pleased to state :

(a) whether Muvattupazha municipality in Kerala
has been approved under .D.S.M.T. scheme:

(b) # so. the details thereof:

(c) the benefits and amounts sanctioned and given
to this municipality under this scheme:

(d) whether other proposals of the State relating to
1.D.S.M.T. are pending:

(e) i so, tha details thereof; and

(f) tha time by which these are likely to be approved
and implemented?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESBWARLU) : (a) Yes, Sir.

(b) and (c). Muvattupuzha was covered under
IDSMT Scheme during the year 1990-91 as per the VIl
Plan IDSMT Scheme guidelines. A developmental
programme costing Rs. 118.46 lakhs was approved for
this town. Against the maximum eligible Gentral
Assistance of Rs. 46 lakhs, Rs. 40 lakhs has so far
been released to the State Government in two
instaiments of Rs. 15 lakhs during 1990-91 and Rs. 25
lakhs during 1995-96 respectively, for this town. Till
June, 1996, the State Government have reported a total
expenditure of Rs. 47.24 lakhs on impiementation of
approved schemes in this town.

(d) Yes, Sir.

(e) and (f). During 1995-97, although 2 towns were
allocated to Kerala for coverage under IDSMT based
on the criterion of the share of Kerala's populetion in
small and medium towns in the country's total
population living in such towns, the State Laval
Sanctioning Committee of Kerala sought release of
Central Assistance for 4 towns during 1995-96. Within
the available budget, the first three towns proposed by
Kerala could be assisted. Thus, Nedumangad the priority
town No. 4, could not be considered. It is not possible
to indicate the time by which this town will be considered
at this stage as allocation of Central funds to Karala
during 1996-97 will depend on availability of budget,
provision of State share, furnishing of utilisation
certificates for the past releases and the share of Kerala
in the available kitty based on the criterion of population.
Under the IDSMT guidelines, it will be upto the State
level Sanctioning Committee to consider the pending
proposals within the budget allocated to the State.

Drinking Water Supply Scheme

1690. SHRI BANWARI LAL PUROHIT : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government of Maharashtra has
urged the Union Government to allocate more funds for
Urban Drinking Water Supply Scheme;

(b) it so, the details of funds allocated to
Maharashtra under the said scheme during the last
three years: and

(c) the details of funds to be allotted during the
current financial year for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) end (b). No
request for allocation of more funds under the
Accelerated Urban Water Supply Programme (AUWSP)
h#s been received from the Government of Maharashira.
Under this programme, six water supply schemea at a
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total cost of Rs. 515.11 lakhs have been sanctioned
and Rs." 214.16 lakhs has been released as detailed
below :

1993-94 : Rs. 85.36 lakhs
1994-95 - Rs. 92.50 lakhs
1995-96 - Rs. 36.30 lakhs

(c) The allocation for the State of Maharashtra shall
be finalised based on allocation for the programme
during 1996-97 and'share of the State Government in
that. -

[Translation]
Exploration of Non-Conventional Energy Sources

1691. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) the various projects launched by the Government
in the National Capital Territory of Delhi for the
exploration of the non-conventional energy sources
during the last three years as on date:

(b) the locations selected to establish these projects
and the amount allocated for this purpose during the
said period; and

(c) the amount allocated for the current financial
year and the amount spent so far. head-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR.
S. VENUGOPALACHARI) : (a) The Government has been
implementing a wide range of non-conventional energy
projects/schemes such as solar lantern, solar street
lighting, biogas plants. Solar restaurant, solar show-
room, battery operated vehicles. IREP etc. projects in
the National Capital Territory of Delhi durmg the last
three years and as on date. - .

(b) The solar lantern, street-lighting and community
biogas schemes etc. cover the entire National Capital
Territory of Delhi. The solar restaurant is ‘located at
Delh: HMaat and solar show room s located at
Cannounght Place. The amount allocated for these
projects during last three years is given in Statement

(c) The Ministry does not allocate funds state-wise
Funds are released to the States including to the
National Capital Terntory of Delhi. under various
programmes. based on the proposals received from the
States.

During the current tinancial year. Delhi Energy
Development Agency (DEDA) has allocated an amount
of Rs. 25 {akhs for SPV lantern programme out of which
an amount of Rs. 23.7 lakhs has already been spent so
tar. Rs. 10 lakhs have been allocated for Community
Biogas plants out of which no expenditure has been
incurred so far. DEDA has not allocated any funds for
the solar restaurant during the current financial year.
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STATEMENT

The amount allocated and expenditure incurred for
the projects launched during last three years
(Rs. in lakhs)

1994-95 1995-96

S. Name of Project/ 1993-94
No. Scheme

1. SPV Lantern - | 20 23.9 32.72

2. SPV Street Light 18 Nil 3.38
Programme

3. Biogas Programme 29.47 Nil < Nil»

4. Solar Restaurant . Nil Nil < 3.5

5. Solar Showroom Nil Nil ’ 7.20

6. Wind Pump 1.18 0.77 Nil

7. Under I.U.E.P. 110 ‘68 91.25
Scheme* ’

8. Under I.R.E.P. 44.19 ~ 39.03 60
Scheme #

9. Special Demostration 2.45 Nil Nil
Project (SDP) :

10. Demonstration Nil Nil 42.33
project on operation ’
of 200 diesel

buses of the Delhi
Transport Corporation.
Delhi. on duel fuel
made of diesel-
methanol
11. Repair of 40 non- Nil . Nil 50.00
functional Battery
Buses of DEDA.
Delhi (as one
time grant)
12. Development of Nil 3.28 Nil
High Energy Density
Battenies by
M/s. Rehance Auto
Parts Manutfagturing
Company (P) Ltd..
Calcutta and testing
them in the Battery
Buses of DEDA.
Delhi . s
13. NRSE Publicity 11.79 Nil Nil
exhibition. Photographic
and vedio coverage
arranged by DEDA
Delhi.

: |ntegrmed Urban Energy Programme
# Integrated Rural Energy Programme.

[English]
LPG Agencies

1692. DR. PRABIN CHANDRA SARMA : Will the
PRIME MINISTER be pleased to ‘state -

(a) whether the Government have received any
demand for opening of LPG agencies in Assam:
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(b) if so, the details thereof alongwith their proposed
locations; and

(c) the steps taken by the Government in this
regard? :

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). Demande for opening additional LPG
distributorships are received from time to time from
different parts of the country including Assam. The
locations meeting Oil Industry economic viability norms
are included in the LPG Marketing ‘Plan. Accordingly,
16 LPG distributorships have bean included in the LPG
Marketing Plan 1994-96 for Assam as under :

Rangiya Karimganj
Nagaon Chapar
Guahati (2) Kharupetia
Barpeta Rd Golaghat
Lanka

Mankachar

Durbri

Lumding

Ramakrishna Nagar
Biswanath Charali
Makum

Selection of the distributors is made through Oil
Selection Board.

Land Reeords

1693. DR. KRUPASINDHU BHOI :
SHR! KRISHAN LAL SHARMA :

Will ths Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether steps have been taken by the
Government for computerisation and updating of land
records;

(b) it so, the progress made so far in this regard
and the total expenditure being incurred thereon:

(c) the State-wiee details thereof:

(d) whether the Union Government propose to
sanction special grants for States for the purpose;

(e) it so, the details thereof, and

(f) the date by which the land records are likely to
be updated?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes Sir.

(b) So tar 223 districts under the Scheme of
Computerisation of Land Records have been covered
and funds to the tune of Rs. 44.27 crores have been
provided to States/UTs.

"
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(c) A Statement giving State-wise details is
attached.

(d) and (e). The Scheme of Computerisation of Land
Records is a 100% Centrally Sponsored Scheme for
providing grants to States/UTs.

(f) Updation of Land Recards is a continuous
process. However, Ist phase of complete data capture
on the basis of available records is expected to be

.completed within three years as per the project

guidelines. But as it mostly depends on the effective
planning and efforts made up by the State/UT
Governments, including their level to level Revenue
functionaries. Hence the Government of india can not
give a definite time frame.

STATEMENT
S. State/UT Number of Total amount
No. Districts released
(Rs. in lakhs)

1. Andhra Pradesh 12 418.00
2. Assam . 8 158.00
3. Bihar 7 150.00
4. Guijarat 9 165.00
5. Goa Entire State 20.00
6. Haryana 17 275.00
7. Himachal Pradesh 8 145.00
8. Jammu and Kashmir 4 49.00
9. Karnataka 9 216.00
10. Kerala 14 295.00
11. Madhya Pradesh 13 243.00
12. Maharashtra 20 375.00
13. Manipur 3 25.00
14. Mizoram 1 25.00
15. Orissa 12 252.50
16. Punjab 5 120.0¢
17. Rajasthan 16 293.00
18. Sikkim Entire State . 32.00
19. Tamil Nadu 10 243.00
20. Tripura — 3 85.00
21. Uttar Pradesh " - 22 394.00
22. West Bengal 14 410.00
23. Dadra and Nagar Entire U.T. 12.38

Haveli (One unit)
24. Delhi Entire U.T. 8.03

(One unit)
25. Pondicherry Entire U.T. 15.00

(One unit)
Total 223 Project 4427 .53
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MRTS Project

1694. SHRI B.L. SHARMA PREM : Will the PRIME
MINISTER be pleased to state .. T

(a) whether the MRTS Projects for Delhi is pending
finalisation for a long time and as a result the pro;ect
cost has increased manitoid; .

(b) if so. the steps taken to expedite the project;

(c) when the project 1s expected to be launched;
and

(d) the likely distance to be covered in different
phases? ' '

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). After
the in principle approval of Delhi MRTS Pro,ect by the
Government of India in July, 1994, follow up actions are'
being taken towards getting final investment approval
of Government in consultation with the Government of
National Capital Territory of Delhi. The actions which
have already been completed are: preparation of
Detailed Projects Report through the Government of
National Capital Territory. preparation of Environmental
Impact Assessement Study Report and Detailed
Financial/Economic cost-benefit analyses of the project;
registration of a company under the Companies Act in
partnership with the Delhi Government to imptement
the project; posing the project before the OECF (Japan)
to provide soft loan assistance for the project; and getting
the approval of the Empowered Committee set up under
Cabinet ‘Secretary’s Chairmanship to facilitate and
‘monitor all matters connected with ‘the' implementation
of this project. The OECF (Japan) has atso got an
independent techno-economic appraisal of the project
conducted recehtly and has found the project to he
acceptable for OECF (Japan) assistance. However, their
decision to sanction loan assistance for this project is
awaiting the final investment approval of the
Government of India/Government of National Capital
- Territory of Delhi to this project, which has been sought
" for. The OECF (Japan) has asked for this approval to be
conveyed to them by mid-August, 1996, in order to be
able to include this project in their 1996- 97 Loan
Package.

(c) The project is .expected to be launched during
1997.98 subject to final investment approval by the
Government and availability of the OECF loan for the
project.

(d) The first phasé of the project will be covering
55.3 Kms. including 11.00 Kms. underground. The
details of the second and subsequent phases can be
decided only after the implementation of the first phase
ha®been taken on hand.
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Development of Backward Areas’

1695. DR. ARUN KUMR SARMA :
DR. PRABIN CHANDRA SARMA : . ..o

Will the Minister of PLANNING AND PRDGRAMME
IMPLEMENTATION be ‘pleased to- etate

(a) the details of the schemes ‘for the development
of backward areas in Assam approved by thé ' UmOn
Government during each of ‘the last three years:

(b) the amount sanctioned and released dunng the
above period; : .

(c) the details of the schefmes submitted by’ the
Goverment of Assam for fmancual assistance; and

(d) the action: 1aken by the Union Government in
this regard?

THE MINISTER OF STATE OF THE ‘MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) (a)
and (b). Union Government introduced a scheme
(Employment Assurance Scheme) for poverty alleviation
in 1993-94 in identified backward blocks situated in the
drought prone areas, desert-areas, tribal areas and
hilly areas. Out of 218 blocks in Assam, 142 are
covered under the scheme. The funds released
towards the scheme during last three years are given
below :

.. (Rs. in lakhs)
1993-94 2587.50
1994-95 - 5790.00- 3
1995-96 - 110025.00

No State-wise allocation. are made undev the
scheme, as it 1s a demand based scheme.

Three growth centres, one each at Charidaur,
Balijana and-Sonapur, have been earmarked in the
State of Assam for which Government of India will
provide Rs. 15 crore for each centre. No fund has been
released so far as the work on the scheme is yet to
start; in two cases projects reports are under formulation
and project report in case of one (Chairdaur) was
received from Government of Assam.

(c) Government of Assam requested the Government
of India for equity for the growth centre at Charidaur.

(d) Some questions were raised by the appraising
agency for which clarification has been sought from the
State Goverment. A reply is still awaited in the matter.

National Capital Region Plan SRS

1696. SHRI SANAT KpWMAR MANDAL : WIll the
PRIME MINISTER be pleased to state :

(a) the total expenditure incurred on'the National
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Capital Region Plan so far and that expected to be
incurred during the current financial year;

(b) its achievements:

(c) the extent to which it has helped in easing the
population burden in the capital;

(d) whether Government propose to continue this
Plan till the turn of the century;

(e) it so, the rationale behind this; and

(f) the particulars of the Central Government Offices
shifted so far from the capital to the ring towns?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The total
expenditure incurred on the implementation of NCR
Plan projects upto May, 1996 has been Rs. 252.71
crores.

The anticipated disbursements during 1996-87 will
depend on the availability of funds and demand for
implementation of the projects.

(b) NCR Planning Board has financed 89 schemes
out of which 46 have been completed and 43 are
ongoing. The details of the schemes are as under :

Sub No.of No. of Expenditure
Region Schemes Schemes incurred
completed ongoing (Rs. crores)
Haryana 12 10 61.92
Rajasthan 24 13 67.11
U.P. 10 16 115.35
Counter
Magnet Cities 4 8.33
Total 46 43 252.71

(c) The growth rate of population of NCT of Delhi
has declined from 53.00% between 1971-81 to 51.46%
between 1981-91, indicating decrease in pressure of
population on NCT of Delhi.

(d) and (e). Yes, Sir. The perspective year of National
Capital Region Plan is 2001. Regional and Urban
Planning exercises have long gestation periods. For
achieving the Regional Plan objectives of reducing the
pressure of population in Delhi and achiaving a
balanced and harmonised development of National
Capital Region, the implementation of Regional Plan
has to continue.

(f) The tollowing Central Government Offices have
been shitted outside Delhi during the last 5 years :

(i) The Postal Statf College.
(i) National Labour Institute.
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(iii) National Vocational Training Institute for
Women.

(iv) C.P.W.D. Training Institute.

Committee on Land Development
and Disposal

1697. DR. T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether any Committee has been constituted to
consider legal, financial and other issues relating to
land development and disposal in the National Capital
Territory of Delhi:

(b) if so, the details thereof, and

(c) the time.by when the Committee is likely to
submit its report? ,

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). Yes.

‘Sir. A Committee has been constituted to consider issues

relating to land assembly, dévelopmem and disposa! in
the NCT of Delhi and suggest a policy for involvement
of private developers in land developmenf. housing
construction and other related activities in the National
Capital.

(c) As the Comniittee is awaiting b’repara‘ﬂon of
background papers by expert agencies, it {s not possible
to indicate the exact time by which the Comdiittee will
submit its final report .tg‘governmem.

Development of Small and Mediam Towns

1698. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) the sharing pattern of the Integrated
Development of Smaill and Medium towns scheme
between the Centre and the States;

(b) the details of the small and mediym towns in
the country brought under this centrally sponsored
development programme;

(c) the tund allocation made to Karnataka during
Eighth Plan for the development of small and medium
towns in that State: and

(d) the details thereof?

THE MINISTER OF STATE IN THE MNNISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (.a').‘}.rha,shqring
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pattern is as follows :
(Rupees in lakhs)

Categgry Project Central State HUDCO/
of Town cost Assistance Share Financial
& (Grant) (Grant) institutions
Population Loan/
Other
Sources
A (Less than 100 48 (48%) 32 (32%) 20 (20%)
20000)
B (20000- 200 gt (45%) 60 (30%) 50 (25%)
50000)
€ (50000- 350 150 (43%) 100 (28%) 100 (29%)
100000)

D (1-3 lakhs) 550 210 (38%) 140 (26%) 200 (36%)
E (3-5 lakhs) 750 270 (36%) 180 (24%) 300 (40%)

(The figures furnished in parenthesis are perceple in col. 2)

The grant component under the Scheme is shared
between the Centre and the States in the ratio of 60:40
as shown above.

(b) State-wise no. of towns covered under IDSMT
from inception of the Scheme tili 31.3.96 are given in
the enciosed Statement - |.

(c) and (d). The details of tunds allocation made to
Karnataka during the first 4 years of Eighth Plan (1992-
96) are in the encliosed Statement-ll. Allocation of
funds for 1996-97 is subject to receipt of project
reports, utilisation certificates for funds earlier released
and implementation of projects as per Scheme
guidelines.

STATEMENT

State-wise No. of Towns covered under |.D.SM.T.
Scheme (As on 31.3.96)

S. Name of the State/UT Number of
No. Towns covered
1 2 3
1. Andhra Pradesh 66
2. Arunachal Pradesh 4
3. Assam 17
4. Bihar 35
5. Goa 6
6. Gujarat 47
7. Haryana 12
8. Himachal Pradesh 4
9. Jammu and Kashmir 7
10. Karnataka €8
11. Kerala 30
12. Madhya Pradesh 65
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1 2 3
13. Maharashtra 90
14. Manipur 10
15. Meghalaya

16. Mizoram 4
17. Nagaland

18. Orissa 39
19. Punjab 22
20. Rajasthan 41
21. Sikkim 4
22. Tamil Nadu 93
23. Tripura 7
24. Uttar Pradesh 73
25. West Bengal 60
Union Territories

1. A and N Islands 1

2. Dadra and Nagar Havel 2

3. Lakshadweep 1
4. P'Gndicherry 6

5. Daman and Dw 1

Total 828

STATEMENT-I  °

Year-wise details of Funds Allocations/Releases
made to Goverment of Karnataka during the first Four
Years (1992-96) of VIl Plan under the | D.SM.T.
scheme

A. New Schemes

Year Name of towns

Central Assistance

approved for released
inclusion under (Rs. in lacs.)
IDSMT
1 2 3
1992-93 Tiptur, Gowribidanur, 120.00
Badami, Guru-Mitkal,
Soundatti. Byadag:.
Karwar
1993-94 Bidar, Haven. Bellery, 260.00
Madhugiri. K.R. Nagar,
likal. Nippani, Dodda-
Ballapur, Baithongal,
Mudalg:, Mulhagal,
Lingasugar.
1994-95 Mandya, Biapur, Laxme- 290.00

shwar, Shiggaon, Savanur,
Gadag-Betagiri, Kottur,
Malur, Shorapur, Kundapur.
Siddlagatta.
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1 2 3
1995-96 Arasikere, Hunsur, 150.00 + 66.00*

Gajendraged, Sira, 216.00
Bangarpet, Koppal
Total no. Towns 36 _

Total : 886.00

(*Rs. 66.00 lacs released on account of 2nd instalment for
Badami. and Gurumitkal (covered during 1992-93) and Bellary
town (covered during 1993-94)

B. On Going Schemes (Approved prior to Vil Plan)

1992-93 Chintamam 20.00
(2nd instl)
1993-94
1994-95
1995-96 Ramanagaram Chintamani 20.00
(2nd instl )
€.00
(3rd instl)
ToQél No‘. of Towns : 2 al 4600

Total : 46.00

Grand total no. of Towns : (A+B) : 38

Grant total ot Central
assistance released (A+B)

Potable Water Supply

1699. SHRI JAG MOHAN
MINISTER be pleased to state :

{a) whether in some of the metropohtan areas, water
level has been declining at an alarming rate and
shortage of clean and potable water is resulting in higher
incidence of different types of diseases: and

Will the PRIME

(b) f so, the measures taken to ensure clean and
potable water supply in such metropolitan areas”

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) A long term
observation of data for Delhi shows decline of more
than 4 meters in ground water level in Central Part of
Najatgarh Block, Southern Part of city block and Mehrauli
Biock. In Calcutta decline of the order of 4 to 8 meter
has been observed in Eastern and Northern parts. A
decline of less than 2 meters has been observed in
Madras and Bombay. However. no report on higher
incidence of ditferent types of diseases due to shortage
of clean and potable water has been received from any
State Government/Local Bodies.

(b) Water supply being a State subject. it is the
responsibility of State Government/Local Body
concerned to provide safe and adeguate drink water.
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However, as and when the individual cases are
referred to Govt. of India by the respective State
Governments. The pattern of loan assistance etc. will
be considered.

Duthasti Hyde! Power Project

1700. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) when the Dulhasti Hydel Power Project was
taken up for execution, its estimated cost. the schedule
for its commissioning and its instalied capacity:

(b) the amount spent of this project so far and the
revised estimates of its cost.

(c) whether the task of Dulhasti was entrusted to
French Consortium and if so, the terms of agreement.

(d) when the execution of the project was stopped
by the said contractor and the amount paid to the French
Consortium so far;

(e) whether some new foreign companies have
been approached and if so, their response; and

(t) the number of skilled and unskilled workers
rendered jobless with the stoppage of execution of the
project by the French Consortium?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Dulhasti Hydro-electric
Project was taken up for execution by National Hydro-
electric Power Corporation (NHPC) in 1989=at an
approved cost of Rs. 1282.97 crores. The Project was
to be commissioned by July 1994. The installed capacity
of the Project is 390 MW (3x130 MW).

(b) An amount of Rs. 1413 crores (approximately)
has been spent on the Project uptill June 1996. The
revised cost estimate of the Project is Rs. 3.470 crores
(April 1996 Price Level).

(c) The execution of Dulhasti Project was entrusted
to a French Consortium on a turn-key basis with bilateral
assistance with a stipulated time of completion of 57
months.

(d) the French Consortium suspended work in
August 1992 contending that the security environment
was not conducive for performance of its contractual
obligations. A Memorandum of Understanding (MOU)
was reached between NHPC and the French Consortium
in June 1994 envisaging withdrawal of the civil works
partner of the Consortium and resumption ot work with
the remaining four partners. The MOU was subsequently
endorsed by the Government of India and Government
of France. The amount paid to the French Consortium
so far is 33550 Million Japanese Yen and Rs. 106.38
crores (provisional).
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(e) The NHPC has floated global tenders for
execution of the balance civil works and tenders have
been received from Indian and foreign companies.

(f) About 2000 workers engaged by the civil
construction Company were affected when the works at
the Project was suspended by the Company.

Review of If’rojects

-1701. SHRI SANDIPAN THORAT : Will the Minister
of PLANNING AND PROGRAMME implementation be
pleased to state:

(a) whether review of implementation of ongoing
major projects in various sectors has recently been
undertaken:

(b) it so, the details regarding performance profile-
sectorwise upto March, 1996 highlighting the
achievements by standard economic indicators;

“c) the names of the top ten projects with excellent
implementation record and bottom ten projects having
poor performance profile; and

(d) the details of steps taken/proposed to be taken
to strengthen monitoring mechanism with a view to
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ensuring least possible cost and time over-run of major
projects?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
Yes, Sir. All the major projects in the Central sector
costing Rs. 100 crores and above are being reviewed
every month.

(b) The sector-wise profile of these projects
highlighting the standard indicators used in monitoring
i.e. cost overrun, expenditure already incurred, and time
overrun, is given in the enclosed Staement - |

(¢) The list of 10 projects having excellent
implementation record i.e. more than 50% of anticipated
project time and cost achieved and are still within 10%
of cost and time overrun and the list of 10 worst projects
i.e. under implementation for more than 12 years and
also having excessive cost overrun (more than 300% in
each case) are enclosed as Statement - |l

(d) The details of the steps being taken to reduce
the delay in the implementation of projects, are enclosed
as Statement - Il
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STATEMENT - Il

List of top 10 MAS projects with excellent.
* implementation record

S.No. Name of the project Sector

1. Salmleshwari OC Coal
Sambalpur, Orissa

2. Ukni OC Coal
Chandrapur, Maharashtra

3. Aonla Exp. Fertilizer
Bareilly, UP

4. Vijaipur Fertilizer
Vijaipur, MP

5. 10th Coke Oven B'ry Steel
Bhillai, M.P.

6. Polyproplene Plant Chemicals and
Vadodara, Gujarat Petrochemicals

7. Polybutadiene Proj. -do-
Vadodara, Gujarat

8. LPG Import Facility Petroleum and

Mangalore, Karnataka Natural Gas
9. LPG Import Facility -do-
Kandla, Gujarat
10. Gandhar Dev. Ph. Il -do-

Gandhar, Gujarat

List of bottom 10 Major projects having poor
performance record

1. Bagaha - Chitauni Railway
2. Dulhasti HEP Power
3. Calcutta Underground Railway
4. Haidia Fent. Proj. Fertiliser
5. Satgram UG Coal

6. Talcher - Sambhalp, SER  Railways
7. Jogighopa Guwahati, NF Railways
8. Koel Karo HEP Power

9. Kedlawashery Coal

0.

Yerraguntala Expansion Heavy Industry

-

STATEMENT-i

Steps taken by the Government to Streamline for
Preparing the Original Estimates and Implementation
of Projects

(1) Two-stage project approval to ensure
adequate preparation. environment and other
clearances and infrastructure planning at
stage-l before a project is finally approved
for implementation at stage-il.

(1) Intensive monitoring of projects at various
levels. This enables the monitoring agencies
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to indentity constraints and help the
management in taking remedial measures.

(iii) Indepth critical review of the progress by the
project authorities and Administrative
Ministries.

(iv) Setting up of Task Force/Empowered
Committees for speedy finalisation of contract
packages, solving and acquisition and other
problems.

(v) Close follow up by the Department of
Programme Implementation, concerned
administrative Mimistries and project
authorities with the State Government,
equipment suppliers, contractors, consultants
and other concerned agencies to minimise
delays.

(vi) Inter-ministrial coordination and interaction.

(vii) Emphasis on preparation of realistic project
implementation plan.

(viii) Review by the Committee of Secretaries of
the specific projects facing constraints.

World Bank Assistance

1702. SHRI SANAT MEHTA : Will the PRIME
MINISTER be pleased to state :

(a) whether the World Bank has agreed to assist
Power Projects in Orissa, Haryana and other States:

(b) the terms and conditions thereof; and

(c) the assistance proposed to be given to each
State?

THE MINISTER OF STATE IN THE MINIS'!"RY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (c). World Bank has
sanctioned a loan US$ 2 million each to Orissa, Uttar
Pradesh, Haryana and Rajasthan and a loan US$ 1.5
million to Bihar, to undertake diagnostic studies for
reforming/restructuring the State level power sector in
these States with the help of international tonsultants.

Besides the above Project Preparation Facilities
loans, a loan of US $§ 350 million has been negotiated
with the World Bank for the, Orissa Power Sector
Restructuring Project. Requests for such Restructuring
Project loans for Haryana, Rajasthan and Uttar Pradesh
have also been made to the World Bank.

Excise Revenue of Jammu and Kashmir

1703. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to stafe :

(a) the Excise Revenue of Jammu and Kashmir
State during the past three years region-wise:
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(b) the number of raids conducted and persons
apprehended in connection with the distillation and sale
of illicit liquor in Jammu, Kathua, Udhampur and Rajouri
districts during the said period:;

(c) the measures taken to check the increased
consumption of liquor especially the illicit one;

(d) the number of Government and private liquor
shops and vends that closed down in Kashmir valley
and elsewhere in the State in wake of the eruption of
militancy, location-wise; and

(e) whether there is any move to reopen such shops/
vends?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The excise revenue
recovered on account of liquor in J and K State during
the last three years, region-wise, is as under :

(Rupees in lakhs)

Jammu Kashmir Total
1993-94 5010.48 1093.78 6104.26
1994-95 6137.12 1275.27 7412.39
1995-96 8187.02 1320.93 9507.95

(b) The number of raids conducted and persons
apprehended in connection with the distillation and sale
of illicit liquor in Jammu, Udhampur, Kathua and Rajouri
districts is as under :

Raids Persons
conducted apprehended
1993-94 1200 498
1994-95 1164 §55
1995-96 1301 513

(c) To check the menace of illicit distillation, the
Excise Department/Police Agency in the State are
constantly keeping a close watch over the illicit
distillation by conducting extensive raids. As soon as
any information is received from any quarter. prompt
action s taken by deputing special eradication parties
under the supervision of Inspectors/concerned Range
Excise and Taxation Officers to apprehend the culprits.

Even in respect of the existing licencees, the State
Government has adopted a restrictive policy by raising
the licence fee upto ten times in the case of retail vends
located in Towns and Notified areas as also two times
in the case of vends located in other areas.

(d) District-wise information is given in the enclosed
Statement.

(e) The Government and private liquor shops/ivends
got closed down in Kashmir Valley due to eruption of
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militancy during the year 1989-90. None of the licencees
has ome forward nor made any representation for re-
opening his shop in Kashmir Valley. Hence the question
of making any move to re-open the shops does not
arise.

STATEMENT

Number of Government shops and C.L. Vends
Closed due to the Eruption of Militancy

Name of the No. of C.L. Hotel Bar with

District IMFL Vends with Resta-

Vends Bar urant
1. Sr‘i‘nagarv 36 4 8 20
2. Anantnag 10 2 4 1
3. Baramulla 5 4 9 2
4. Kupwara 1 1 0 0
5. Leh 0 1 0 0
6. Doda-Banihal 0 1 0 0
Total 52 N 13 21 23

Allotment of Land

1704. SHRI RAMSAGAR : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to refer
to the reply given to Unstarred Question No. 3162 on
December 18, 1995 regarding “allotment of land” and
state

(a) whether the information has since been
collected:

(b) if so. the details thereof and the reaction of the
Government thereto. and

(c) if not, the reasons therefor and the steps taken
to expedite the same?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c). The
National Capital Territory of Delhi had informed this
Ministry that One Man Inquiry Committee headed by
Shri R M. Vatsa, IAS (Retd.) was constituted on 16.12.94.
No report was submitted by this Committee as the
Inquiry Officer had resigned.

No case of sale/transfer has been reported to the
authorities. However. there may have been Benami
transactions of such land.

As the house sites are allotted at a very nominal
lease rent for nine years only and also without realising
cost of the land to the weaker sections of the society
who do not own any house, by allowing them to transfer
or sell these plots, the Government do not want them
to be houseless again. Therefore, the permission to
saleAransfer is not granted.
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[Translation]
TADA

1705. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) the TADA cases registered in Jammu and
Kashmir during last three years;

(b) the number of persons convicted under the said
act.

(c) the number of persons arrested under TADA
who were let off or have been released on bail, during
the Above period:;

(d) the annual expenditure incurred during the last
three years in handling the TADA cases in the courts:

(e) the number of TADA accused detenus still In
jails: and

(f) the number of TADA cases entrusted to the CBI
and the cases which after investigations have been
challaned in the court?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBARAMONIYAN) : (a) to (f). The information is
being colected and will be laid on the Table of House.

Rise in Poverty

1706. PROF. PREM SINGH CHANDUMAJRA -
SHRI NAWAL KISHORE RAI :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether attention of the Government has been
invited to the news-items captioned “Rise in poverty.
less jobs in post-reform era Survey" appearing in the
‘The Observer of Business and Politics’. New Delhi dated
April 16, 1996;

(b) f so. the reaction of the Government to the
alternative economic survey for 1995-96 so far as an
increase in poverty and a drastic fall in employment
growth in the post-reforms period is concerned;

(c) the steps taken to countenance the situation so
far as the additional employment generation and poverty
alleviation programmes are concerned,

(d) the expected average rate of generation of jobs
in the post reform period as compared to the pre-reform
period;

(e) whether in view of adequate supply of manpower
in the country there is need for labour intensive projects.
and

(f)y # so, the details thereof?

e
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THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND'PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) to (d). The diffterences between the estimates of
poverty by Planning Commission and the alternate
Economic Survey are due to the differences in the
methodology of estimation adopted. The Planning
Commission estimates are based on the methodology
given in the Report of the task Force of Projections of
Minimum Need and effective Consumption Demand.
However, the preliminary estimates of the incidence of
poverty measure in terms of the methodology
recommended by the Expert Group on Estimation of
Proportion and Number of Poor, and stated to be adopted
by the alternate Economic Survey, also do not show a
rising trend, over the years. The estimate by this
methodology was 39.9% in 1987-88 as compared to
the figures of®37.52% reported in the news report. Total
annual employment growth in the economy I1s estimated
to have increased to about 7.2 million in 1994-95 as
compared to 3.0 million in 1991-94.

(e) and (f). The need for a broad based regionally
balanced pattern of industrialisation cannot be over
emphasised in India. The more labour intensive is the
pattern of growth, the more beneficial it is for the poorest
segment of our society. Small and medium enterpirses
have a major role to play in this respect.

[English]
Drinking Water

1707. SHRI RATILAL KALIDAS VARMA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
please to state

(a) the details of drninking water schemes submitted
by the Government of Gularat for water scarcity areas
of Gujarat and fluoride affected villages during the last
three years;

(b) the details of such scheme still pending for
clearance:

(c) the details of the assistance provided or
proposed to be provided for each scheme:; and

(d) the time by which the remaining schemes are
likely to be cleared by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CANDRADEOQO PRASAD VARMA) : (a) to (c). The details
of drinking water schemes submitted by the Government
of Gujarat and the Central assistance approved for each
scheme are given in the Statement.

(d) Does not-anse.
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STATEMENT

S. Name of project/
No. Scheme

Approved Cost Central
(Rs.in lakhs) Assistance
(Rs. in lakhs)

1. Instalication of 11 85.67 64.25
defluoridation (D.F.)
Plants.

2. Installation of 303
D.F. plants in 291
habitations.

3. Installation of 3 24.773 18.68
D.F. plants.

4. Installation of 12 58.85 44 .14
D.F. plants in
Mehsana district.

5. 5§ rural water supply
schemes for 117
habitations.

6. Installation of D.F. 89.06 66.81
plants in 11
habitations.

7. Rural water supply 277.64 208.23
schemes for 24
habitations.

B. Handol regional
water supply
scheme for 105
habitations.

1564 .88 1173.75

1186.53 889.90

3287.00 2465.25

Smokeless Chulhas

1708. SHRI R.L.P. VERMA : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether there was proposal to provide smokeless
chulhas to every rural household: and

(b) it so, the details thereof the achievement made
so far and targets fixed by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) - (a) and (b). No. Sir.
However, the indira Awas Yojana (lAY) guidelines
stipulate that every house constructed under the scheme
1s provided with a fuel etficient smokeless chulha
Accordingly, since inception till 1995-96 under IAY
29.13,503 houses have been built. Bésides, the targets
under |AY are fixed on year to year basis. During 1996-
97. a target of 11,23,560 houses has been fixed.

Working ef CBI

1709. SHRI R.L.P. VERMA : Will the PRIME

MINISTER be pleased to state :
(a) whether the Government are aware thgt the
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Central Bureau of Investigation came under attack not
only from Delhi High Court but also from the hon'ble
Supreme Count of India in the recent times;

(b) if so, the action taken to infuse of efficiency and
honesty in the CBI:

(c) whether there is any proposal to make CBI an
independent agency:

(d) # so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN MINISTRY OF
PARLIAMENTARY  AFFAIRS  (SHRI  S.R.
BALASUBARAMONIYAN) : (a) Government are aware
that recently the High Court of Delhi in Civil Writ Petition
No.789/96 dated 24.5.1996 made some critical
observations on the working of the CBIl. The Supreme
Court confirmed the above orders of the High Coun
with liberty to the CBI to approach the High Coun for
expunction/moditication of the critical remarks made
against it

(b) On the dismissal of the SLP filed before the
Supreme Court against the order of the Delhi High
Court in WP (Civil) No.789/96 dated 24.5.96. CBI| have
complied with the directions of the Delhi High Court in
the matter.

(c) No, Sir.
(d) Does not arise.

+ (e) The powers of the CBI are derived from the
Delhi Special Police Establishment Act. 1946 (DSPE Act
1946). These powers enable the CBI to discharge its
functions in the scheme of distribution of power between
the Centre and the States under the Constitution.

[Translation]
Construction of Bridges

1710. SHRI RAJESH RAJAN ALIAS PAPPU
YADAV: Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) the details ot proposals régardmg construction
of bridges on rivers in Bihar under consideration ot the
Union Government. and

(b) the tir‘ne by which the said proposals are likely
to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). The
information is being collected and will be laid on the
Table of the House.
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[English]
Land and Houses to Landiess

1711. SHR! MANIKRAO HODLYA GAVIT : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether any survey of rural landless and
homeless labourers in the country particularly in
Maharashtra was conducted under Centrally sponsored
scheme;

(b) if so, the main findings thereof;

(c) whether any financial assistance has been
granted to the State Governments for providing land
and houses to such landless labourers: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL , AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No, Sir.

(b) Does not arise.

(c) Under IRDP. financial assistance inter-alia is
provided to landless families for purchase of land.
Houses are provided under IAY to rural poor including
landless labourers. Since the beginning of IAY in 1985-
86 till March, 1995, 29.13 lakh houses have been
constructed under |AY in the country with an expenditure
of Rs.3641.36 crores.

(d) The question does not arise.
M/s. Noida Power Company

1712. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the fact
that M/s Noida Power Company Limited and State
Electricity Board had an agreement regarding supply
and recovery work in Central Greater Noida area:

(b) if so, the details thereof;

(c) whether the company had not fully adhered to
conditions of the agreement so far. and

(d) if so, the steps being taken by the Ministry for
the early recovery of dues?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHAR!) : (a) and (b). Noida Power
Company Limited (NPCL) had entered into an
agreement with Uttar Pradesh State Electricity Board
(UPSEB) on 15.11.1993 for supply of electrical energy
in Greater Noida.

(c) and (d). UPSEB has informed that at the end of
January, 1996 an amount of about Rs.18 cores was
due from NPCL. NPCL's contractual responsibilities
and activities are nomitored by Government of Uttar
Pradesh.

JULY 24, 1996
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Development of Delhi

1713. SHRIMATI GEETA MUKHERJEE : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether Government have drawn a time-bound
plan for developing the National Capital Region in
accordance with the regional plan policies of reducing
the population pressure on Delhi;

(b) if so, the details thereof; and

(c) the time by which this goal is likely to be
achieved?

THE MINISTER,OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (c). Yes. Madam.

’

ThesNational Capital Region, covering an area of
over 32.000 sq.km. comprising NCT Delhi (1483 sq.km.)
and parts of the three adjoining States of Haryana
(13,413 sqg.km.), Rajasthan (4,493 sg.km.) and Uttar
Pradesh (10853 sg.km.) 1s envisaged to be developed
in accordance with the policies and programmes
enunciated in the Regional Plan 2001 for NCR which
is in force since 1989. The Regional plan is a mulh
sectoral policy framework covering the development of
regional infrastructure components of transporation both
road and rail, power and telecommunications and also
the development of selected townships outside Delhi
through extensive land acquisition and provision of
internal & external services, housing and economic
activities of industries, wholesale trade & commerce.
The strategy is for the integrated development of
townships alongside the identified Prionty towns in the
Sub-regions of Haryana. Rajasthan and Uttar Pradesh
which, with the support of higher order mfrastructual
facilities, are expected to generate abundant
employment opportunities and absorb Delhi-bound
potential migrants and consequently reduce the
population pressure in Delhi and achieve a balanced.
harmonised development of the entire region

This development strategy is backed-up by an Eighth
Plan investment Programme covernng the Central and
State sectors. While the State sector programmes consist
mainly land acquisition and provision of local
infrastructure for new townships. those under the Central
Sector relate to the development of core infrastructure
of rail netwerk, expansion/upgradation of road network,
construction of expressways, A4nd Dbetter
telecommunication facilities throughout the region.

Similar investment planning exercise for the Ninth
Five year Plan has also been initiated under the aegtes
of the Planning Commission whereunder, the Central
Ministries of Surface Transport, Railways, Energy and
Telecommunications and the Member States of Haryana,
Rajasthan, Uttar Pradesh and NCT Delhi are envisaged
to structure “NCR Sub Component Plans” for effectively
implementing the Regional Plan Programmes within
the stipulated time-frame.



145 Written Answers

Kendriya Bhandar

1714. SHRI MANGAL RAM PREMI : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware that most of
the consumer and grocery items are generally not
available in the various branches of the Kendriya
Bhandar in Delhi;

(b) it so, the reasons therefor and the remedial
steps taken or proposed to be taken in regard thereto;

(c) whether the items supplied directly by the
manufacturers/suppliers to the branches remain in stock
and those supplied by the godowns remain out of stock:
and

(d) it so. the effprts being made to stop the unhealthy
and unwanted direct supplies forthwith?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b). Goods are
suppled to the branch Stores as per their requirements.
The supply position of the goods at stores i1s monitored
and corrective action 1s taken wherever necessary.

(c) and (d). Bulk of the items are procured centrally
and supplied to the stores through the godowns. There
could be occasional shortages in the availability of these
goods in the godowns or the stores due to delays on
the part ot manufacturers/ distributors for various
reasons like transportation problem. production hurdles
etc. A small number of tems mostly manutactured locally
are supplied direct to the stores by the approved
manufacturers’/suppliers after getting the requirements.
It 1s. however, ensured that the stores do not remain out
of stock and any build up of excessive inventory is
prevented. This marketing and inventory management
practice has been found suitable and advantageous to
the Kendriya Bhandar and there is no proposal to
change 1t

Potable Water supply in Andhra Pradesh

1715 SHRI R. SAMBASIVA RAO . Will the PRIME
MINISTER be pleased to state

{a) whether the Union Government have any plan
for providing potable water to all in Andhra Pradesh in
view of acute shortage of potable water in the State:

(b) it so, the proposed planning and action taken
thereon/target fixed for its achievement, and

(c) the tunds allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLLU) © (a) to (c). Water
supply s primarily a State subject and it is the
responsibility of the State Government to plan, execute
and maintain water supply schemes.
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However, the Centrally sponsored Accelerated
Urban Water Supply Programme provide 50%
assistance to State Governments to provide water supply
schemes in towns having population less than 20,000
as per 1991 Census. No proposal has been received
from the State of Andhra Pradesh under this scheme by
the Ministry of Urban Affairs & Employment.

The 8th Plan outlay under Urban Water Supply and
Sanitation Sector in the State Plan is 295.20 crores.
The actual expenditure/outlay for the first four years is
as below:-

1992-93 60.52 crores (actual)
1993-94 56.81 crores -do-
1994-95 79.81 crores -do-
1995-96 90.93 crores (outlay)

As per the information furnished by the Ministry of
Rural Areas & Employment, there are 17,777 partiaily
covered habitation in the State and target for 1996-97
is to provide safe water in 3100 habitations. The
allocation under the Accelerated Rural Water Supply
Programme is Rs.66.18 crores for 1996-97. out of which
Rs.22.08 crores have been released.

[Translation}
Wind Energy Sources

1716. SHRI JAlI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) the details of appropriate places selected for
Wind Energy generation in National Capital territory of
Delhi as on date:

(b) the number of projects sanctioned during the
last three years: and

(c) the unit-wise and year-wise amount allocated
theretor and the progress made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) A minimum annual mean
wind speed of 18 Kmph is required for harnessing of
wind energy for power generation. According to
available data wind speeds in National Capital Territory
of Delht are much lower, on account of which wind
power generation is not feasible.

(b) and (c). Does not arise.
[English]
Hydro-Electric Power Projects in Orissa
1717. DR annJPASINDHU BHO! : Will the PRIME

MINISTER be pieased to state :

(a) the number of Hydro electric power projects
under implementation in Orissa:

(b) the target date tixed for the completion of these
projects: and
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(c) the progress made in respect of upper indravati
and other hydro-electric projects in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) Two hydroelectric projects
(above 3 MW) are under execution by Orissa Hydro
Power Corporation Limited in Orissa. These are the
Upper Indravati Hydroelectric Project - 600 MW
(4x150MW) and the Potteru Hydroelectric Project - 6
MW (2x3 MW).

(b) and (c). Details are given in the enclosed
statement.

STATEMENT

JULY 24, 1996

Name of the
Project

Scheduled date
of commissioning

Present status of
works

1

2

3

1. Upper Indravati
Hydroelectric
Project

2. Potteru
Hydroelectric

Unit-1 Sept.. 1998
Unit-1l Jan..1999
Unit-1il May. 1999
Unit-1V Sept.1999

D

Unit-1 March 1997
Unit-it June 1997

Most of the civil
works relating to
dams and dykes
have been
completed and
balance works on
head race tunnel
intake structure
and Muran dam
are in progress.
The erection of
main. turbine
generators Is
under way. The
400 KV
switchyard 1s
almost complete
and substantia!
progress has also
been made on
other electrical
works.

The civil works of
the power house

Details of projects
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diversion weir,
head race tunnel
are under way.
The contracts for
supply of
generator
equipment etc.
have been
awarded and bulk
of equipment has
already been
procured.

Project

CAPART

1718. DR. ARUN KUMAR SARMA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the number of projects with their locations in
Assam sanctioned under CAPART during the last three
years: and

(b) project-wise amount sanctioned, released and
utilsed so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b). A
Statement giving the details of the projects sanctioned,
amount sanctioned and amount released by CAPART
to voluntary agencies in Assam during the last three
years is enclosed.

CAPART releases the sanctioned amount to the
voluntary agency in suitably instaiments. On receipt of
utilisation certificate for the first instaiment of funds. the
project 1s physically evaluated before release of further
funds. On completion of the project. the concerned
voluntary agency is also required to furnish the
utilisation certificate and audited statement of accounts
At this stage, CAPART also conducts final evaluation of
the project to ensure that the tunds have been utilised
properly.

STATEMENT

in Assam sanctioned by CAPART during the last 3 years

Name of Scheme

Amount

S.No. Particulars of Amount
the Voluntary agency sanctioned released
. - (in Rs.) (in Rs.)
1 2 3 a s
1993-94
1. Shanti Sadhana Ashram Development of Women and 3,60,000/- 3,60,000/-

Beltola, Basistha,
Dist. Guwahati, Assam.

Children in Rural Areas
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2 \

3

5

10.

11

12.

15

16.

Barnisari Yuvak Sangha,
P.O. Barnihari,
Dist. Nalbari, Assam..

Swahid Kanaklata Shilpa Kala
Kendra, P.O. Kawripathar,
Dist. Sonitpur, Assam.

Gram Lok Seva Sangh,
PO Nizadhamdhama,
Dist. Nalbari, Assaam

Barnibari Yuvak Sangh,
PO Barnibari,
Dist, Nalbari, Assam

Aid for Disabled Samiti,
P.O. Morigaon, Dist.-
Morigaon, Assam.

Bahumukhi Krishhi Aur Samaj
Kalyan Samiti, Noor Nagar,
P.O. Herapoti, Haibargaon,
Dist. Nagaon, Assam

Karpungpuli (K) Society
P.O./Vill-Chabati,
Dist.-Lakhimpur, Assam.

Shanti Sadhna Ashram
Beltola. Besistha.
Dist. Guwahati, Assam.

Swahid kankalta Shilpa
Kalakendra P.O. Kawn
Pathar, Dist. Sonitpur.
Assam.

Pranati Angha Shrihati
Vill/lP.O ./via-Soalkuchi,
Dist. Karmrup, Assam

Ata Bhawkumar Society
Development Association,
PO- Sarmtapa, Dist. Barpeta.
Assam.

Northe ast Aftected Area
Development Society.

PO & Vill. Bam Dhekiakhowa,
Dist. Jorhat, Assam.

Makuchi Nabgagran
Puthibhard, Vill. Nakuchi,
Dist. Barpeta, Assam.

Bahumukhit Krishi Aur
Samaj Kalyan Samti,
Noor Nagar, Via Baibarqaon,
Dist. Nagaon, Assam.

Deshbhakta Rural
Development Bhaktar Daba
Bazzar, Naligaon Barpeta,
Assam

Development of Women and
Children in Rural Areas

Promotion of Voluntary Ac¢tion
in Rural Development
Jawahar Rojgar Yojana
Central Rural Saitation
Programme

-do-

Accelerated Rural Warter
Supply Programme

-do-
-do-

Organisation of Beneficiaries

-do-

-do-

-do-

.do-

Watershed Management

Integrated Rural Development

Programme.

1,10,464/-

1,59,500/-

6.20.400/-

2,02,400/-

1,01,200/-

4,86.900/-

1,56.250/-

5,42,000/-

27.,500/-

27,500/-

27.500/-

27.500i-

27.500/-

4.39.212/-

1.00.037

1,10,464

1,59.500/-

1,01,200/-

92.517/-

1,56,250/-

5.42,000/-

27,500/-

27.500/-

10.000/-

10,000/-

57.463/-
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17.

18.

19.

20.

21.

22.

23.

24.

26.

27.

28.

29.

30.

Barkhetri Unnayan Samit,
P.O. Mukalamar,
Dist. Nalbari. Assam

Morigaon Jan Kalyan Samiti,
At/PO Morigaon, Dist.
Nowgong. Assam.

Help For Common People
Samiti, Vill. Gunamara,

PO Jaluguti, Dist, Morigaon,
Assam.

All India Rural Women Uplift-
ment Association,

Lanka Gaon, PO Laknka,
Dist. Nowgong. Assam

Boloma Yava Vikas Kendra
At & PO Doloma, Via Teok.
Dist. Jorhat, Assam.

Voluntary Health Association
of Assam, Lakhimi Path,

R.G. Baruam Road, Guwabhati,
Dist. Guwahati, Assam.

All India Centre For Urban
and Rural Development
Bakakhal, Dist. Guwahati,
Assam.

Anchalik Gram Unnayan
Parishad, At/PO Jania.
Dist. Barpeta, Assam.

Gram vikas Haihargaon,
Dhing Road, P.O. Sada.
Dist. Nowgong. Assam.

Vidya Vikas Kandra, Up floor,
New Natraj Hotel. G.S. Road.
Dipur. Guwahati, Assam.

Shanti Sadhan Ashram.
“Shantivan”. Besistha.
Beltole, Guwahati, Assam.

Bahumukhi Krishi Aur Samaj
Kalyan Samity. Chota Rupathi,
Noor Nagar, Harapati,

Haibar Gaon, Nagaon,
Assam.

Bartezpur Argagami Puthibharal
Kukuramara., Kamrun dist .
Assam.

Jhalpuguti Agragami Mabhila
Samity, Jaluguti, Morigaon.

1994-95

Development of Women and
Chidren in Rural Areas

Jawahar Raozagar Yojana

-do-

Central Rural Sanitation
ProgrammMe

-do-

-do-

Accelerated Rural Water
Supply Programme

-do-

-do-

1995-96

Promotion of Voluntary Action
in Rural Development

Organisation of Beneficiaries

Central Rural Sanitation
Programme

Accelerated Rural Water
Supply Programme

Central Rural Sanitation
Programme

2,55,000/-

4,02,000/-

3,08,200/-

1,02,200/-

1,13,850/-

2,20,000/-

2.76,200/-

2.47.500/-

2,55.600/-

2,98,200

1,57.500/-

2,92,800/-

1.15.623/-

1.09,743/

4,02.000/-

3,08.200/-

1.01,200/-

2,20,000/-

1.43,900/-

1,23,750

2,40,200/-

1,57,500/-

2.92,800/-

1,15,623/-

1.09.743/-
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31. Manav Kalyan Samiti Central Rural Sanitation 1.16.713/- 59,357/-
Rajyeswarpur Part VI, Programme
Katagaon, Hailakandi,
Cashar.

32. Janapriya Club, B. onbhugia, -do- 2.33,150/- 1,18,075/-
Charchibahi, Morigaon

33. Global Health Immunisation Accelerated Rural Water 1.71.509/-
Rangaloo, Jammarpur. Nagaon. Programme

34. Tamilpur Anchalik Garmdan Promotion of Voluntary Action 1,56.000/-
Sangha, Kumarikata, Nalbar, in Rural Development
Assam.

35. Total Rural Development Project, Rural Housing 3.38.000/- 2,02,800/-
Debachara, Barma, Nalbari.

36. Pranati Sangha, Shrihati, Central Rural Sanitation 2,49,950/- 1,24,975/-
Dist. Kamrup. Programme

37. Barniban Yubak Sangha, -do- 2.29,425/- 1.14.712/-
Barniban, Barnibari, Nalban,
Assam.

38. Assam Gandhi Samark Nidhi, Development of Women and 2.30.000/- 1,75.600/-
Maram: Paja. Ulubari, Guwahati. Children in Rural Areas

39. Manav Shakt Jagaran Central Rural Sanitation 2,06.240/- -
Gopal Bazar, Nalban. Programme.

40. Chandman Youth Club. -do- 1,57.940/- 82,160/-
Leela Chaila, Karimgan).

41. ambikagin Nemonal Trust Promotion of Voluntary Action 1.25.120/- 83.320/-
Silpukhuri, Guwahati, Assam in Rural Development

42 SHELTER. HQ: Chokpot. Rural Housing 4,29,502-50 -
West Garoo Hills,
Meghalaya Project
Site 1s at Kamrup, Assam.

43. SHELTER. HQ: Chokpot, West -do- 4,29,502-50 -
Garo Hills, Meghalaya Project
Site 1s at Kamrup, Assam,

44 SHELTER, HQ: Chokpot. West.  -do- 4,13,595/- -
Garo Hills, Meghalaya Project
site 1s at Kamrup, Assam

45 Parbatipur Bowakata Samitee Rural Housing 4.29.502-50 -
Merbil, Harbuti, Lakhimpur.
Assam

46 Parbatipur Bowakata Samitee -do- 4.29,502-50 -
Merbil, Harmut, Lakhimpur.
Assam.

47. Parbatipur Bowakata Samitee -do- 4.13.595/-
Merbil, Harmuti, Lakhimpur.
Assam

48. Morigaon Mahila Mehtfil -do- 4.29.502-50 -
Morigapn. Assam-5

49. Morigaon Mabhila Mehtfil -do- 4.29.502-50
Morigaon, Assam-5

50. Morigaon Mahila Mehtfil -do- 4,13.595/- -
Morigaon, Assam-5 —
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51. Arunudaya Vikas Samity, Central Rural Sanitation 2,29,425/- -
Jagibhaktagaon. Mavyang. Programme
Morigaon-11, Assam.
52. Blobal Health Immunisation -do- 2,29,425/-
and Popuulation Control
Organisation. Rangaloo
Jummarmur, Nagaon, Assam.
53. Gram Lok Seva Sangha Development of Women and 2,42.900/-
Dhamdhama. Niz. Children 1in Rural Areas.
Dhamdhama, Nalbari,
Assam.
54. Harnjan Sevak Sangh. Promotion of voluntary Action 7,42,700/- 4.20,000/-

Kingsway.
Delhi (Kamrup dist.).

Encroachment

1719. SHRI JAG MOHAN - Wil the PRIME
MINISTER be pleased to state :

(a) the hectares of public lands belonging to the
CPWd, L&DO and other departments and public
undertakings under the Ministry of Urban Affairs which
have been illegally encroached/Built upon:

(b) the number of Government projects and
development works being held up on account of this
and the amount of money involved in 1t; and

(c) the steps being taken/proposed to be taken to
prevent such encroachments? .

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLCOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) About 37
hectares of land belonging to L&DC and about 644
hectares of land of L&DO transterred to the Delh
Development Authonty for care and maintenance are
under encroachment Abcut 29.8 hectares of land
belonging to the C PW.D_ are also encroached. No iand
belonging to any of the public sector enterprises under
the Ministry has beer encrcached upon

(b} A project tar cunstruction of general pool housing
along Sardar Patei marg. sanctioned at an estimated
cost of Rs.6.00 crores has been held up due 1o
enraochment.

(¢) The following steps have heen taken to contam.
prevent encroachment -

(1) Fencing and boundary walls are being
provided along vacant land vulnerable to
encroachment

(n) Field Officers have been asked to be vigilant
and take prompt action to dentify
encroachments and get them removed.

in Rural Development

12.01 hrs.

MR. DEPUTY-SPEAKER : Before | ask any Member
to spa&ak, listen to me, please.

[Translation]

Yesterday an all party-leaders meeting was
convened. It was discussed therein as to how issues for
zero hour should be selected and how the members be
called. It was decided in the meeting that escisting
arrangements should continue. Shn  Arvind
Sharma...(Interruptions)

[English]

SHRI MANORANJAN BHAKTA (Andaman and
Nicobar Islands) . Sir, the Members of Parliament from
Onissa are sitting on a dharana at the Main Gate of
Parliament House The hon Railway Minister 1s here.
He should speak to them. (Interruptions)

MR. DEFPUTY-SPEAKER : | have called Shn Arvind
Kumar Sharma to speak

(Interruptions)

MR. DEPUTY- SPEAKER : | am sorry to say this
I have already called Shrn Arvind Kumar Sharma to
speak.

(Interruptions)

[Transiation]

MR DEPUTY SPEAKER : Nothing-will go on record
Please sit down.

(Interruptions)’

[English]

SHRI SONTOSH MOHAN DEV (Siichar) . Sir. we
abide by your decision The point is that about 15 to 20
horn Members of Parhament from Orissa are sitting on

* Not Recorded.
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‘a dharna outside the main Gate of Parliament House.
The hon. Railway Minister has met the representatives
of all the States. Everybody is satisfied. | will request
the hon. Minister to call them sometime, according to
this convenience, and have a meeting with them
...(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE (Dumdum) : Is
it for the firsts time, according to them, that Orissa has
been neglected?...(Interruptions)

[Translation]

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : May | assure Shri Santosh Mohan Dev and
Shri Manoranjan Bhakta that we shall have talks with
the hon. Members sitting an ‘dharna’...(Interruptions)

[English]
MR. DEPUTY SPEAKER : | will give you a chance.

SHRI BASU DEB ACHARIA : Onssa i1s always
neglected by Railway Ministers. Last year also, Orissa
was neglected by the Railway Minister.

[Translation)

DR. ARVIND SHARMA (Sonepat) : Mr. Deputy
Speaker. Sir, Haryana, on the one hand, is facing flood
devastations and on the other, drought like conditions
are prevailing there. This i1s likely to have very adverse
effect on the ensuing paddy crop. In some areas In
Haryana like Rai, 90°% Khant crop account for paddy
crop. In some crores areas Gohana and Julana it 1s
70% Baroda also has 60°% paddy growing area. |.
therefore, request the -hon. Minister to issue directions
to Haryana Government to supply maximum amount of
power to paddy growing areas. In some industrialised
blocks, the local executive Engineer, S.O0 O. and J.Es
are supplying maximum electricity to the Industry, but
are neglecting the requirement of poor formers. | would
like to warn that if electricity supply is not accelerated
to paddy growing areas. the paddy crop is also going
to meet the fate of sugarcane crop. Otherwise also, the
paddy crop 1s going to suffer because people are losing
faith in this Government. | would, therefore, request that
maximum electricity be made available during the
growing season and some check should be exercised
on the offices who deny legitimate share of electricity
received from outside the state to farmers and favour
industries.

[Enghsh)
MR. DEPUTY SPEAKER . Please sit down.

[Translation) .

SHRI KISHAN LAL DILER (Hathras) . Mr. Deputy
Speaker, Sir, | thank you tor giving me an opportunity
to speak. The Chherat Agro-India factory Ahgarh, for
which the Central Government has given licence, will
be the Asia's biggest slaughter house. Thousands ot
cows and other animals will be slaughtered there and

beat meat will be exported. This slughter house will
poilute the environment and spread many diseases. It
will also create scarcity of live-stock...(Interruptions)

[English]

SHRI NIRMAL KANTI CHATTERJEE : Sir, 1t 1s
improper to approach you when you are in the Chair.
He i1s a new member, you have to kindly advise him.

MR. DEPUTY SPEAKER : Thank you for the advice.

[Translation]

SHRI KISHAN LAL DILER : The local people stage
demonstrations dharnas daily and submit memoranda
to the state and central Governments through locatl
district officers but nothing has been done sofar. Through
you, Sir, | demand of the Government...(Interruptions)

MR. DEPUTY SPEAKER : Mr. Diler. it 1s not under
rule 377 which you may read, you be briet in putting
your contention.

(Interruptions)
MR. DEPUTY SPEAKER : | have allowed him to
speak. Let him has his say.
(Interruptions)

SHRI KISHAN LAL DILER : Thousands of cows wiit
be slaughtered daily in the Asia’'s biggest slaughter
House set up at Chherat Village in Aligarhi. | demand.
through you. Sir. that the licence of this slaughter house
should be cancelled and the tfactory be closed
otherwise, the people of Aligarh may be forced to take
any step...(Interruptions)

[English)

MR. DEPUTY SPEAKER : Please sit down. | wili
allow you. | have allowed Shrimati Krishna Bose.

(Interruptions)

[Transiation)

MR. DEPUTY SPEAKER : In this way nothing can
be heared.

_[English]

| have allowed her. Let her speak.
(Interruptions)

SHRIMATI KRISHNA BOSE (Jadavpur) : Mr. Deputy
Speaker. Sir, First of all, | cannot compete in shouting
with the hon. Members. Will the hon. Members give me
one minute as | cannot compete in shouting with the
hon. Members? '

Through you. Sir, | wish to draw the attention of the
House to a life and death problem which has arisen out
of the arsenic poisoning ot drinking water in West
Bengal. It 1s a very urgent matter We get agitated over
sudden deaths and sudden murders. but this i1s a slow
poisoning which is going on for quite some time. The
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Asia Arsenic Network got a survey conducted which
says that the drinking water situation in West Bengal is
the biggest calamity in the world. This is. as per the
survey conducted by the Asia Arsenic Network.

Now, | would like to draw the attention of the House
through you that arsenic has been detected in ground-
water in South 24-Parganas and six other districts of
my parliamentary constituency. Now it has affected
37.000 square kilometres and more than 34 million
people. The School of Environmental Studies in
Jadavpur University has also carried out a survey. They
have found that 200,000 people - it 1s a mind-boggling
statistics - have been aftlicted with arsenic-induced
diseases.

I have horritying pictures of the diseases and |
would like to later lay it on the Table. so that the hon.
Ministers can see it.

Now | will request the Deputy-Speaker to direct the
Government to take some urgent action in order to give
a short term relief to the people because the arsenic
tubewells have been closed. but no alternative
arrangement has been made. Also a long term solution
i1s need, so that quantities of good safe drinking water
can be given to the people through environmentally
sound watershed projects,

MR. DEPUTY-SPEAKER - Next. Shri P. Upendra.

SHRI P. UPENDRA (Vijaywada) : | will give my
chance to Dr. Y.S. Raja Sekhara Reddy. He will raise
the matter. Both of us have given notice on the same
issue.

SHRI VIRENDRA KUMAK SINGH (Aurangabad) : |
am on a point of order, Sir.

MR. DEPUTY-SPEAKER : There i1s no point of order

DR. Y.S. RAJA SEKHARA REDDY (Cuddapah) - |
am sorry to brning to the notice of this House the total
breakdown of law and order situation in Andhra
Pradesh. Last night one Mr. Obul Reddy. the brother of
ex-MLA by name Shri Ramana Reddy. ..

SHRI RUPCHAND PAL (Hooghly; - Law and order
question 1s a State subject ..(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY : The issue of
Bombay Blasts was raised in this House. Bombay Blasts
iIssue was a law and order question. Was 1t not raised
in this House?

SHRI P. UPENDRA : it may be that law and order
is a State problem. But there 1s nothing unusual In
raising it here. We are worned about Bihar. we are
worried about UP, what is wrong in raising this ssue?
He is entitied to raise it. This 1s a very serious matter
...{(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY . | am asking a
straight question. Was the i1ssue of Bombay Blasts not
raised in this House? similarly Congress workers have

been blasted away...(Interruptions). Last night one Mr.
Obul Reddy and two others were brutally murdered in
Hyderabad...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : You see, law and order
is a state subject, still you can put forth your views in
a non-controvertial manner to avoid such a situation.

[English)

DR. Y.S. RAJA SEKHARA REDDY : | know Sir. | am
aware what is a State subject and what is not a State
subject...(Interruptions) Atrocities on Harijans and
weaker &ections are not only State subjects, but they
are also concurrent subjects.

MR. DEPUTY-SPEAKER : Right you are.

DR. Y.S. RAJA SEKHARA REDDY : Things like
Bombay Blasts were also discussed in this House.

SHRI BASU DEB ACHARIA : That is separate.

MR. DEPUTY-SPEAKER : You please have your
say.

DR. Y.S. RAJA SEKHARA REDDY : Last night one
Mr. Obul Reddy, the brother of an ex-MLA by name Shri
Ramana Reddy and two others were brutally killed in
Hyderabad city. Three days back one Mr. Pinnamanen
Balaknishna, an INTUC leader was killed in Gudivada.
One week back in a place called Choutupalli near
Gudivada. Krnishna District, one other Congressman
belonging to a weaker section was killed. Two weeks
back three congressmen belonging to the Scheduled
Caste were killed in Kodu Mandal. Venugopalapuram
of Krishna District. Three weeks back in a village called
Chintalajutu in Cuddapah District two Congressmen
were killed Four weeks back in Tripurantakam Mandal
ot Prakasam District two Congressmen were
killed...(Interruptions) Sir, tive weeks ago. one Madduru
Subba Reddy. an ex-MP. who was a Member of this
august House was killed. An B2-years old man and an
ex-MP was killed in Kurnooi District brutally and six
weeks ago. seven Congressman were killed in one go
in a village called Ranangipuram Prakasam District.
Eight weeks ago, one Sesha Reddy, an ex-MLA was
killed brutally in Kurnool District. .(Interruptions)

MR. DEPUTY-SPEAKER - Please conclude.

DR. Y.S RAJA SEKHARA REDDY . And earler to
that one sitting MP. Shri Magunta Subbarama Reddy
...(Interruptions) He was killed.

MR DEPUTY-SPEAKER : What do you demand”
(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY : | am coming to
that. Let me explain.

Also, congressmen are being killed not in ordinary
circumstances, but they are being blown away in blasts
...(Interruptions)
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JUSTICE GUMAN MAL LODHA (Pali) : This is the
result of the support that you are giving them
...(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY : Also, a blast
took place in Anantapur District blowing nine
Congressme away...(Interruptions) What is happening?
These blasts were not carried out by the naxalites.
These blasts were conducted by rival political factions
with the tactical support of the State Government. What
are we to do? They are totally one-sided. Honest and
upright police officers are being relegated to the
archives. They are not being given proper posting
...(Interruptions)

MR. DEPUTY-SPEAKER : Please conclude.

DR. Y.S. RAJA SEKHARA REDDY : They are
behaving in a one-sided manner and are foisting false
cases on Congressmen...(Interruptions)

MR. DEPUTY-SPEAKER : Please conclude.
(Interruptions)

SHRI RAMESH CHENNITHALA (Kottayam) : Let him
continue...(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY . Policy are
resorting to killing innocent people. Police themselves
were indulging n encounters. One Sahul. one
Chalapathi and five others were killed in individual
encounters...(Interruptions)

MR DEPUTY-SPEAKER = Please conclude in one
more minute.

DR. Y.S. RAJA SEKHARA REDDY  In Cuddapah
District, the situation 1s so bad and so atrocious. Law
and order are just not being followed. Even | myselt
had to go to the High Court during the course of the last
general elections to ask the High Court to give one
simple direction.. (Interruptions) There is nothing
extraordinary or abnormal about it | just asked the High
Court on three difterent occasions during the course of
the elections to please send all those people who have
been arrested by the local police within twenty-four
Hours to the Designated Court. .(Interruptions)

MR. DEPUTY-SPEAKER : Please conclude. Or, |
will have to call the next Member to speak

(Interruptions)

DR. Y.S. RAJA SEKHARA REDDY  In spite of the
directions of the High Court, the police did not do that.
In another place called Panugonda.. (Interrupticns)
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